
            

               2024 
 

 

 

RAJYA 
SABHA 
REPLIES 
BUDGET SESSION, 2024             
[265th  SESSION OF RAJYA SABHA]  
[22nd July, 2024 to 09th August, 2024] 

 



INDEX 

Sl.No. Question 
No. 

Question 
Type 

Date Subject Division Page No. 

1. 32 Starred 25.07.2024 Establishment of regional 
benches of Supreme 

Court 

Appointment 1-3 

2. 40 Starred 25.07.2024 Uniform Civil Code Leg.III SEC. 
(LD) 

4-5 

3. 45 Starred 25.07.2024 Vacant Posts of Judges in 
High Court of Gujarat 

Appointment 6-8 

4. 414 Unstarred 25.07.2024 Vacancies in High Courts 
and Supreme Court 

Appointment 9-11 

5. 415 Unstarred 25.07.2024 Percentage of Government 
litigation in Court Cases 

Judicial Sec. 
(LA) 

12-27 

6. 416 Unstarred 25.07.2024 Shortage of Staff in Courts 
Bihar 

NM 28-29 

7. 417 Unstarred 25.07.2024 Under-trials languishing in 
different jails across the 

Country 

LAP 30-31 

8. 418 Unstarred 25.07.2024 Pendency of Cases NM 32-34 

9. 419 Unstarred 25.07.2024 Reservation in Judicial 
Appointments 

Appointment 35-36 

10. 420 Unstarred 25.07.2024 Setting up of regional 
benches of Supreme Court 

Appointment 37-38 

11. 422 Unstarred 25.07.2024 Increase in POCSO Cases J-II 

 

39-40 



12. 423 Unstarred 25.07.2024 Directions of Supreme 
Court on Judges ratio 

NM 41-43 

13. 424 Unstarred 25.07.2024 Development of 
Infrastructure facilities for 

Judiciary 

NM 44-46 

14. 425 Unstarred 25.07.2024 e-Courts Project e-Court 47-52 

15. 426 Unstarred 25.07.2024 Fast Track Special Courts J-II 53-55 

16. 427 Unstarred 25.07.2024 Vacant Posts of Judicial 
Officers in District Courts 
and Subordinate Courts in 

Bihar 

NM 57-58 

17. 435 Unstarred 25.07.2024 Complaints of booth 
capturing 

Leg. II Sec. 
(LD) 

59-61 

18. 110 Starred 01.08.2024 Vacancies of Judges in 
courts of Kerala 

NM 62-64 

19. 120 Starred 01.08.2024 Implementation of the 
Constitution (One 

Hundred and Sixth 
Amendment) Act 

Leg. II Sec. 
(LD) 

65-66 

20. 1231 Unstarred 01.08.2024 Single voter list for 
different elections 

Leg. II Sec. 
(LD) 

67-68 

21 1232 Unstarred 01.08.2024 Vacancies of Judges NM 69-72 

22 1233 Unstarred 01.08.2024 Social diversity in 
appointment of Judges 

Appointment 73-74 

23 1234 Unstarred 01.08.2024 Recommendations of the 
panel on One Nation, One 

Election 

Leg. II Sec. 
(LD) 

75-76 



24 1235 Unstarred 01.08.2024 Steps taken to simplify 
legal languages 

LD 77-78 

25 1236 Unstarred 01.08.2024 Impact of vacancies on 
pendency of cases 

NM 79-85 

26 1237 Unstarred 01.08.2024 Popularizing understanding 
of the Constitution 

A2J 86-88 

27 1238 Unstarred 01.08.2024 Pending court cases in the 
country 

NM 89-91 

28 1239 Unstarred 01.08.2024 Vacancies in courts Appointment 92-93 

29 1240 Unstarred 01.08.2024 Recommendations of SC 
Collegium 

Appointment 94-95 

30 1242 Unstarred 01.08.2024 Expenditure on judicial 
infrastructure 

JR 96-99 

31 1243 Unstarred 01.08.2024 Vacancy of Judges in 
Calcutta High Court 

Appointment 100-101 

32 1244 Unstarred 01.08.2024 E-Court Project Phase III e-Court 102-105 

33 1245 Unstarred 01.08.2024 Appointments of Central 
Notaries in Goa 

Notaries Cell 
(LA) 

106 

34 1246 Unstarred 01.08.2024 Virtual Bench of Rajasthan 
High Court 

e-Court 107 

35 183 Starred 08.08.2024 Implementation of One 
Nation One Election 

proposal 

Leg. II Sec. 
(LD) 

108-109 

36 191 Starred 08.08.2024 Setting up Special Courts 
for tech-related disputes 

 

e-Court 110-113 



 

37 193 Starred 08.08.2024 Representation of 
minorities and women in 

Judiciary 

Appointment 114-115 

38 2030 Unstarred 08.08.2024 Computerization of Courts e-Court 116-121 

39 2031 Unstarred 08.08.2024 Setting up of a High Court 
Bench in Western Odisha 

Appointment 122 

40 2032 Unstarred 08.08.2024 Establishment of Courts in 
Rajasthan 

JR 123-124 

41 2034 Unstarred 08.08.2024 Gram Nyayalayas in Bihar JR 125-126 

42 2035 Unstarred 08.08.2024 Development and 
renovation of High Court 
of Punjab and Haryana 

NM 127-131 

43 2036 Unstarred 08.08.2024 Using regional languages 
in Courts 

J-I 132-135 

44 2037 Unstarred 08.08.2024 Post-retirement freezing 
period for Judges 

J-I 136-140 

45 2038 Unstarred 08.08.2024 Development of 
infrastructure facilities for 

the Judiciary 

JR 141-142 

46 2039 Unstarred 08.08.2024 Crisis of funds in NLUs IMPL. SEC. 
(LA) 

143 

47 2040 Unstarred 08.08.2024 Accessibility for PWDs in 
legal profession 

IMPL. SEC. 
(LA) 

144-145 

48 2048 Unstarred 08.08.2024 Accessibility of Justice to 
socially and economically 

backward classes 

A2J 146-148 



GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

. RAJY A SABRA
STARRED QUESTION NO. *32

ANSWERED ON 25.07.2024

ESTABLISHMENT OF REGIONAL BENCHES OF SUPREME COURT

*32. SHRl P. WILSON:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the steps taken on 133rd report of Parliamentary Standing Committee on Personnel,

Public Grievances, Law and Justice and the details of steps taken to conduct a

feasibility study for establishing regional benches of the Supreme Court in the

country;

(b) the steps taken by Government to ensure social diversity and social representation in

the appointment of judges in the Supreme Court and High Courts;

(c) whether Government is considering enhancing pay, allowances, pension, etc., for the

judges of Supreme Court and High Courts; and

(d) if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS
(SHRI ARJUN RAM MEGHWAL)

(a) to (d): A statement is laid on the Table of the House.
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STATEMENTREFERRED TO IN REPLY TO PARTS (a) TO (d) IN RESPECT OF f

RAJYA SABRA STARRED QUESTION NO. 32 FOR REPLY ON 25TI1 JULY, 2024
REGARDING ESTABLISHMENT OF REGIONAL BENCHES OF SUPREME
COURTASKEDBYSHRI P. WILSON.

(a) to (d):Article 130 of the Constitution oflndia provides that the Supreme Court shall sit in

Delhi or in such other place or places as the Chief Justice of India may, with the approval of
the President, from time to time, appoint.

2. The Department-related Parliamentary Standing Committee on Personnel, Public

Grievances, Law and Justice in its 133rdReport inter-alia, recommended that the Supreme

Court of India may invoke Article 130 of the Constitution for establishment of
regionalbenches at four or five locations in the Country.

3. The Eleventh Law Commission in its 12SthReport titled "The Supreme Court - A

Fresh Look", submitted in 1988, reiterated the recommendations made by Tenth Law

Commission in its 95th Report for splitting the Supreme Court into two namely (i)

Constitutional Court at Delhi and (ii) Court of appeal or Federal Court sitting in North, South,

East, West and Central India. The Eighteenth Law Commission in its 229th Report submitted

in 2009 had also suggested that a Constitutional Bench be set up at Delhi and four Cassation

Benches be set up in the Northern region at Delhi, Southern region at ChennailHyderabad,
Eastern region at Kolkata and Western region at Mumbai.

4. The matter was referred to the Chief Justice of India, who informed that after

consideration of the matter, the Full Court in its meeting held on 18th February, 2010, found

no justification for setting up of benches of the Supreme Court outside Delhi. The Chief

Justice of India had earlier conveyed similar views in August, 2007.

5. In Writ Petition WP(C) No. 36/2016 on establishment of National Court of Appeal,

the Supreme Court vide its judgment dated 13.07.2016 deeme<,lit proper to refer the

aforementioned issue to Constitutional Bench for authoritative pronouncement. The matter is
currently sub-judice in the Supreme Court.
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6. Appointment of Judges of the High Courts is made under Articles 217 and 224 of the

Constitution of India, which do not provide for reservation for any caste or class of persons.

Therefore, category-wise data pertaining to representation of OBCs, SCs, STs and Minorities

among the Judges of High Courts are not centrally maintained.

7. However, since 2018 the recommendees for the post of High Court Judges are

required to provide details regarding their social background in the prescribed format

(prepared in consultation with the Supreme Court). Hence, since 2018 the data on appointees

to that extent has been available. Out of 661 High Court Judges appointed since 2018, 21

belong to SC category, 12 belong to ST category, 78 belong to OBC category and 499 belong

to General category (till 22.07.2024).

8. Pay, allowances, pension etc. in respect of Judges of Supreme Court and High Courts

are governed by The Supreme Court Judges (Salaries and Conditions of service) Act, 1958

and The High Court Judges (Salaries and Conditions of service) Act, 1954 respectively. The

salary, pension and allowances of Judges of Supreme Court and High Courts were last

revised w.e.f. 01.01.2016 consequent upon implementation of 7th Central Pay Commission

recommendation by the Government.through an amendment in both the applicable laws

mentioned above.Presently, no proposal for enhancing pay, allowance and pension etc. for the

judges of Supreme Court and High Court is under consideration of the Government.

****
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

RAJYASABHA

STARRED QUESTION No. 40

ANSWERED ON 25.07.2024

UNIFORM CIVIL CODE

*40. DR. JOHNBRITTAS:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to introduce Uniform Civil Code;

(b) whether Government intends to rely on the proposed new report of the

Law Commission of India in this matter;

(c) whether it is a fact that the Law Commission, in its previous report

submitted on 31st August, 2018, had categorically stated that a Uniform

Civil Code is 'neither necessary nor desirable'; and

(d) if so, the response of Government thereto?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY
OF LAW AND JUSTICE; AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a) to (d) : A Statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO RAJYA SABHA STARRED
QUESTION No.40 FOR ANSWER ON 25/7/2024

..

(a) to (d): Article 44 of the Constitution provides that the State shall endeavour to

secure for the citizens a uniform civil code. In view of the importance of the

subject matter and sensitivity involved, the Law Commission of India was tasked

to examine the entire gamut of issues relating to uniform civil code and make

appropriate recommendations thereon. Accordingly to solicit views onthe matter,

the Law Commission uploaded a Consultation Paper titled 'Reforms of Family

Law' on its website https://www.1awcommissionofindia.nic.in on 31.8.2018.

However, it did not submit any report.

As about six years of the time had elapsed from the date of issuance of the

earlier Consultation Paper, the 22nd Law Commission considered it prudent to

deliberate afresh on the subject. Hence it (Law Commission) has decided vide its

notice dated 14.06.2023 to solicit the views of the stakeholders on the Uniform

Civil Code.

*****
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• •._\_. GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
STARRED QUESTION NO. 45

ANSWERED ON 25.07.2024

VACANT POSTS OF JUDGES INmGH COURT OF GUJARAT

45 # SHRI SHAKTISINH GOHIL :

Will the Minister of LA WAND JUSTICE be pleased to state:

(a) the number of vacant posts of judges inHigh Court of Gujarat as on 1st June, 2024;

(b) the number of references received by Government from the Collegium of Supreme Court

in the last three years with regard to judges;

(c) the number of references, out of these, still pending with Government; and

(d) by when Government will clear these pending references?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d):A statement is laid on the Table of the House.
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111•jStatement referred to in reply to parts (a) to (d) of Rajya Sabha •
Starred Question No. 45# due for answer on 25.07.2024 regarding "Vacant posts of
judges in High Court of Gujarat".

(a) to (d): As on 01st June, 2024 against the sanctioned strength of 52 Judges, 29 Judges were
working and there were 23 vacancies in the Gujarat High Court.

2. On the basis of the recommendations of the Supreme Court Collegium (SCC),

29 Supreme Court Judges and 406 High Court Judges were appointed between 01.01.2021

and 22.07.2024. During the same period, 03 Chief Justices of India and 60 Chief Justices of

High Courts were appointed. Besides, 235 Additional Judges were made Permanent in

various High Courts and 74 Judges were transferred from one High Court to another.

3. The recommendations of the SCC which are under process as on 22.07.2024 are as
follows:

Sl. Description Number(s)
No.
1. Appointment of Judges in High Courts 68
2. Appointment of Chief Justices of High Courts 07
3. Proposal for transfer of Chief Justices of High Courts 01
4. Proposal for transfer of Judges of High Courts 05

4. The Judges of the Supreme Court and High Courts are appointed under Article 124,

217 and 224 of the Constitution of India and according to the procedure laid down in the

Memorandum of Procedure (MoP) prepared in 1998pursuant to the Supreme Court Judgment

of October 6, 1993 (Second Judges case) read with their Advisory Opinion of October 28,
1998(Third Judges case).

5. As per the MoP, the responsibility for initiation of proposals for appointment of Judges

in the Supreme Court vests with the Chief Justice of India, while the responsibility for

initiation of proposals for appointment of Judges in the High Courts vests with the Chief

Justice of the concerned High Court, in consultation with two senior-most puisne Judges of

the High Court. For appointments to the High Courts, under the MOP, the views of concerned

State Government are also obtained. The recommendations also have to be considered in the

light of such other reports as may be available to the Government in respect of the names

under consideration. The recommendations of the High Court Collegium, the State

7



,.
Governments and the Government of India are then forwarded to the Supreme Court

Collegium (SCC) for advice. Only those persons are appointed as Judges of the Supreme

Court and High Courts whose names have been recommended by the SCC.

6. Appointment of the Judges of the Constitutional Courts is a continuous, integrated and

collaborative process between the Executive and the Judiciary. It requires consultation and

approval from various constitutional authorities both at state and central level. While it is of

utmost importance that the appointments are made expeditiously, at the same time it is also

important to ensure that only the most suitable candidates are appointed as Judges in the High

Courts under the collaborative process.

***
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 414

ANSWERED ON 25.07.2024

VACANCIES IN HIGH COURTS AND SUPREME COURT

414. SHRI HARIS BEERAN:
..

Will the Minister of Law and Justice be pleased to state:

(a) the number of vacancies in High Courts and the Supreme Court along with the

number of proposals recommended against the said vacancies;

(b) the period of time since the Collegium of the Supreme Court recommended the said
proposals;

(c) whether Government is aware of delay in judicial appointments as well as transfers, if
so, the reasons for the delay; and

(d) the detailed reasons for non-clearance of names of judges of various High Courts

recommended by the Collegium?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): The Supreme Court is functioning at full strength and as on date, there is no

vacancy. Against the sanctioned strength of1114 Judges in various High Courts, 757 Judges

are working and 357 posts of Judges are vacant in various High Courts. The High Court-wise

detail of sanctioned strength, working strength and vacancy as on 19.07.2024 is atAnnexure.

As on 19.07.2024, 219 proposals for appointment of Judges received from various

High Court Collegiums are at various stages of processing. Out of these 219 proposals, 90

proposals were sent to the Supreme Court Collegium (SCC) for seeking advice against which

the SCC has provided advice on 82 proposals which are at various stages of processing. 129

fresh proposals received recently are being processed for seeking the advice of the SCC. The

recommendations are yet to be received from High Court Collegiums in respect of the

9



....
remaining 138 vacancies. Further, 05 proposals for transfer of Judges are under considerati~_/:

of the Government. •

Judges of the Supreme Court and High Courts are appointed under Article124, 217

and 224 of the Constitution of India and according to the procedure laid down in the

Memorandum of Procedure (MoP) prepared in 1998pursuant to the Supreme Court Judgment

of October 6, 1993 (Second Judges case) read with their Advisory Opinion of October 28,

1998 (Third Judges case). As per MoP, initiation of proposal for appointment of Judges in the

High Courts vests with the Chief Justice of the concerned High Court. Chief Justice of the

High Court is required to initiate the proposal to fill up vacancy of a High Court Judge six

months prior to the occurrence of vacancy. However, this timeline is often not adhered to by

the High Courts. All the names recommended by High Court Collegium are sent with the

views of the Government to the Supreme Court Collegium (SCC) for advice. Only those

persons are appointed as Judges of High Courts, who are recommended by SCC.

Appointment of Judges in the High Courts is a continuous, integrated and

collaborative process, involving approval from various Constitutional Authorities. The

Government is committed to expeditious processing of appointment of Judges to the

Constitutional Courts.

The proposal for transfer of High Court Judges is initiated by the Chief Justice of

India, in consultation with four senior most puisne Judges of the Supreme Court.

All' transfers are to be made in public interest i.e. for promoting better administration of

justice throughout the country. No timeline has been prescribed in the MoP for transfer of

judges from one High Court to another.

***
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"(As on 19.07.2024)

Statement showing Sanctioned strength, Working Strength and Vacancies of
Judg~s in the Supreme Court of India and the High Courts

Sanctioned strength Workine; strength Vacancies
IA. Supreme Court 34 34 0
B. High Court Pmt. Addl Total Pmt. Addl Total Pmt. Addl Total

i 1 Allahabad 119 41 160 75 9 84 44 32 76

2 Andhra Pradesh 28 9 37 23 6 29 5 3 8
I 3 Bombay 71 23 94 49 17 66 22 6 28

4 I$alcutta 54 18 72 34 10 44 -,':20 8 28

5 Chhattisgarh 17 5 22 10 5 15 7 0 7

6 Delhi 45 15 60 34 5 39 11 10 21

7 Gauhati 22 8 30 19 5 24 3 3 6

8 (Jujarat 39 13 52 29 0 29 10 13 23

9 Himachal Pradesh 13 4 17 12 0 12 1 4 5

,10 J& K and Ladakh 13 4 17 12 3 15 1 1 2
t----

11 Jharkhand 20 5 25 19 0 19 1 5 6

12 Karnataka 47 15 62 43 7 50 4 8 12

13 Kerala 35 12 47 29 10 39 6 2 8
-Madhyi Pradesh ..__ ._- -- 40 -- Tl ".- .._ -sr- --36 ---- 0 --- -36- ... -.'-- _.". rr -- - rr14 4

15 .Madras 56 19 75 50 13 63 6 6 12

16 Manipur 4 1 5 4 0 4 0 1 1

17 Meghalaya 3 1 4 3 1 4 0 0 0

18 Orissa 24 9 33 20 0 20 ~!- 4 9 13

19 Patna 40 13 53 34 0 34 6 13 19

20 Punjab & Haryana 64 21 85 51 4 55 _13 17 30

21 Rajasthan 38 12 50 33 0 33 5 12 17

22 Sikkim 3 0 3 3 0 3 0 0 0

23 Telangana 32 10 42 25 3 28 7 7 14

24 Tripura 4 1 5 4 1 5 0 0 0

25 Uttarakhand 9 2 11 7 0 7 2 2 4
--

Total 840 274 1114 658 99 757 182 175 357

.. I', \,
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS / )

'5u:1i ~J_ Cft--. ~t,A
Rajya Sabha

Unstarred Question No. 415

ANSWERED ON 25/07/2024

Percentage of Government litigation in court cases

415. Shri Neeraj Shekhar:

Willthe Minister of LAW AND JUSTICE be pleased to state:

(a) the details of percentage of Government litigation, out of total
pending cases in courts, as-on-date, State and court-wise; and
(b) the details of steps taken by Govemment to reduce
Govemment litigation along with the details of other measures
taken to reduce pendency in the court cases to provide relief to
common people?

ANSWER

MINISTER OP' STATE (INDEPENDENT CHARGE) OF THE

MINISTRY OF LAW AND JUSTICE; AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)
,

(a) The data in this regard is dynamic and keeps changing. While

the requisite data is not maintained by the Govemment in the form

and manner sought in Question (a), however, the information

12
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regarding litigation involving the Union of India is maintained by

Legal Information Management & Briefing Systems (LIMBS),which

has been placed at Annexure-I, II & III respectively. Itmay also be

noted that the information regarding total litigation [both

Government and Private] state-wise/court-wise (including pendency

and disposal) is available at the webpage of National Judicial Data

Grid [httpsr/ /rijdg.ecourts.gov.in/njdgnew /index.php).

(b) The reduction of pendency in court cases is within the domain

of the judiciary as the adjudication of cases is done by the Courts.

The Government has no role in the adjudication and timely disposal

of cases in courts. However, the Central Government is fully

committed to aid the speedy disposal of cases in accordance with

Article 21 of the Constitution and reducing pendency. In order to

provide an ecosystem for faster disposal of cases by the judiciary,

the Government set-up National Mission for Justice Delivery and

Legal Reforms in August, 2011 with the twin objectives of

increasing access by reducing delays and arrears in the system and

enhancing accountability through structural changes and by setting

performance standards and capacities. The Mission has been

pursuing a co-ordinated approach for phased liquidation of arrears

and pendency in judicial administration, which, inter-alia, involves

better infrastructure for courts including computerization, increase

in strength of subordinate judiciary, policy and legislative measures
,

in the areas prone to excessive litigation, re-engineering of court

procedure for quick disposal of cases and emphasis on human

resource development.

13
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Some of the initiatives taken by Department of Justice to

aid the cause ofjustice deliveryare as under:-

(i) Under the Centrally Sponsored Scheme for Judicial

Infrastructure, funds are being released to Statea/U'I's
for construction of court halls, residential quarters for

judicial officers, lawyers' halls, toilet complexes and

digital computer rooms that would ease the life of

lawyers and litigants, thereby aiding justice delivery. As

on date, Rs. 11167.36 crores have been released since

the inception of the Centrally Sponsored Scheme (CSS)

for Development of Infrastructure Facilities for the

Judiciary in 1993-94. The number of court halls has

increased from 15,818 as on 30.06.2014 to 23,020 as on

30.06.2024, and number of residential units has

increased from 10,211 as on 30.06.2014 to 20,836 as on

30.06.2024, under this scheme.

(ii) Further under the e-Courts Mission Mode Project,

information and communication technology (ICT) has

been leveraged for ITenablement of the Indian Judiciary.

The number of computerised district & subordinate

courts has increased to 18,735 so far. WANconnectivity

has been provided to 99.40/0of court complexes. Video

conferencing facility has been enabled between 3,240

court complexes and 1,272 corresponding jails. As on

30.04.2024, 1050 e-Sewa Kendras have been set up at

court complexes to facilitate citizen centric services to

14



lawyers and litigants. As on 31.05.2024, 28 virtual

courts have been set up in 21 States /U'I's and these

courts have handled more than 5.08 crore cases and

realized more than Rs. 561.09 crores in [meso

(iii) The Cabinet on 13.09.2023 has approved eCourts

Phase-III with a budgetary outlay of Rs.7,210. Taking

the gains of Phase-land Phase-lito the next level, the

main objective of the Phase-III is to create a unified

technology platform for the judiciary, which will provide

a seamless and paperless interface between the courts,

the litigants and other stakeholders. The proposed

timeframe for the Project is four years starting from

2023 onwards. It envisages digitization of the court

records, both legacy records and pending cases; state of

the art and latest Cloud based data repository for easy

retrieval; eSewa Kendras at all court complexes across

India; paperless courts; video conferencing facilities to

be expanded to also cover district hospitals; Live

Streaming of court proceedings and expansion of the

scope of Virtual Courts. The project will help provide a

smoother user experience by building a "smart"

ecosystem. Registries will have less data entry and

minimal file scrutiny facilitating better decision-making

and policy planning. The eCourts Phase-III will thus

prove to be a game changer in ensuring ease of justice

15
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by making the Court experience convenient, inexpensive

and hassle free to all the citizens of the country.

(iv) Under eCourts Phase III, out of Rs. 825 crores allotted in

FY23-24, highest ever funds amounting to 805.57 Crore

were released in one single financial year under the

Project. The funds were received in the month of

October'23 and expenditure of Rs 768.25 Cr (93.110/0)

was made in the space of five months, which is the

highest under eCourts Project till date. During FY24-25

an allocation of Rs 1500 Cr. in the BE has been received,

out of which Rs 464.98 Cr has already been released to

the various High Courts

(v) Govemment has been regularly filling up the vacancies

in higher judiciary. From 01.05.2014 to 09.07.2024, 62

Judges appointed Supreme Court.were ill

976 new Judges were appointed and 745 Additional

Judges were made permanent in the High Courts.

Sanctioned strength of Judges of High Courts has been

increased from 906 in May, 2014 to 1114 currently.

sanctioned and working strength of judicial officers in

district and subordinate courts has increased as follow:

As on Sanctioned Strength WorkingStrength

31.12.2013 19,518 15,115.
10.07.2024 25,523 20,414

16
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However, filling up of vacancies in subordinate judiciary

falls within the domain of the State Govemments and high

courts concemed.

(vi) In pursuance of a Resolution passed in Chief Justices'

Conference held in April, 2015, Arrears Committees have

been set up in all 25 High Courts to clear cases pending

for more than five years. Arrears Committees have been

set up under District courts as well.

(vii) Under the aegis of the Fourteenth Finance Commission,

the Govemment has established Fast Track Courts for

dealing with cases of heinous crimes; cases involving

senior citizens, women, children etc. As of 31.05.2024,

866 Fast Track Courts are functional for trying cases of

heinous crimes, crimes against women and children etc.

To fast-track criminal cases involving elected MPs /

MLAs, ten (10) Special Courts are functional in nine (9)

Statea/U'I's. Further, the Central Government has

approved a Scheme for setting up Fast Track Special

Courts (FTSCs) across the country for the expeditious

disposal of pending cases of Rape and POCSOAct. As of

31.05.2024, a total of 755 FTSCs including 410

exclusive POCSO (ePOCSO)Courts are 'functional in 30

States/UTs across the country which have disposed of

more than 2,53,000 cases.
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(viii)With a view to reduce pendency and unclogging of the

courts, the Government has recently amended various

laws like the Negotiable Instruments (Amendment) Act,

2018, the Commercial Courts (Amendment) Act, 2018,

the Specific Relief (Amendment) Act, 2018, the
,

Arbitration and Conciliation (Amendment) Act, 2019 and

the Criminal Laws (Amendment) Act, 2018.

(ix) Altemate Dispute Resolution methods have been

promoted whole heartedly. Accordingly, the Commercial

Courts Act, 2015 was amended on 20th August, 2018

making Pre-institution Mediation and Settlement (PIMS)

I mandatory in case of commercial disputes. Amendment

to the Arbitration and Conciliation Act, 1996 has been

made by the Arbitration and Conciliation (Amendment)

Act 2015 for expediting the speedy resolution of disputes

by prescribing timelines.

(x) Lok Adalat IS an important Alternative Disputes

Resolution Mechanism available to common people. It is

a forum where the disputes/ cases pending in the court

of law or at pre-litigation stage are settled/ compromised

amicably. Under the Legal Services Authorities (LSA)

Act, 1987, an award made by a Lok Adalat is deemed to

18



•
be a decree of a civil court and is final and binding on all

parties and no appeal lies against thereto before any

court. Lok Adalat is not a permanent establishment.

National LokAdalats are organized simultaneously in all

Taluks, Districts and High Courts on a pre-fixed date ..

The details of the case disposed off in National Lok

Adalats during the last three years are as under:-

Pre-litigation Pending Total Cases
Year Cases

2021 72,06,294 55,81,743 1,27,88,037

2022 3,10,15,215 1,09,10,795 4,19,26,010

2023 7,10,32,980 1,43,09,237 8,53,42,217

2024 (upto 2,86,75,168 56,88,231 3,43,63,399

June,24)

Total 13,79,29,657 3,64,90,006 17,44,19,663

(xi) The Government launched the Tele-Law programme in

2017, which provided an effective and reliable e-interface

platform connecting the needy and disadvantaged sections

seeking legal advice and consultation with panel lawyers via

video conferencing, telephone and chat facilities available at

the Common Service Centres (CSCs) situated in Gram

Panchayat and through Tele-Lawmobile App.
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*Percentage Wise break-up ofTele - LawData

Till ao=
Cases 0/0 Wise Advice 0/0 Wise

June,
Registered Break Up Enabled Break Up

2024
Gender Wise

Female 34,77,951 38.43 34,38,027 38.38

Male 55,73,180 61.57 55,19,687 61.62

Caste Category Wise

General 21,09,811 23.31 20,81,215 23.23

OBC 28,25,925 31.22 27,95,376 31.21

SC 29,01,087 32.05 28,74,044 32.08

ST 12,14,308 13.42 12,07,079 13.48

Total 90,51,131 89,57,714

(xii) Efforts have been made to institutionalize pro bono culture

and pro bono lawyering the country. A technological framework has

been put in place where advocates volunteering to give their time

. and services for pro bono work can register as Pro Bono Advocates

on Nyaya Bandhu (Android &iOS and Apps). Nyaya Bandhu

Services also available on UMANGPlatform. Pro Bono Panel of

advocates has been initiated in 22 High Courts at the State level.

Pro Bono Clubs have been started in 89 Laws Schools to instill Pro
.,

Bono culture in budding lawyers.

Some of the initiatives taken under the Alternative Dispute
Resolution Mechanism are as under-

q
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II

(i) During the past decade, the Government of India has taken
various initiatives in the realm of Alternative Dispute Resolution
(ADR)mechanisms to address the issues of accelerating rise in the
pendency of cases in judiciary, high costs and inordinate delay in
litigation. The Government is promoting ADRmechanisms including
arbitration and mediation as these mechanisms are less adversarial
and are capable of providing a better substitute to the conventional
methods of resolving disputes.

(ii) Various initiatives have been taken to strengthen these
mechanisms and make them user friendly, cost effective and
expeditious. The major initiatives taken by the Central Government
over the years in this regard includes.

(iii) The Arbitration and Conciliation Act, 1996 has been
progressively amended in the years 2015, 2019 and 2020. These
amendments aim at ensuring timely conclusion of arbitration
proceedings, neutrality of arbitrators, minimizing judicial
intervention in the arbitral process and quick enforcement of
arbitral awards. The amendments are further aimed at promoting
institutional arbitration, updating the law to reflect best global
practices and resolve ambiguities thereby establishing an
arbitration ecosystem where arbitral institutions can flourish.

(iv) The India International Arbitration Centre Act, 2019, was
enacted to provide for the establishment and incorporation of the
India International Arbitration Centre (Centre) for the purpose of
creating an independent, autonomous and world class body for
facilitating institutional arbitration and to declare the Centre to be
an institution of national importance. The Centre shall be providing
world class arbitration related services at its facilities in a cost­
effectivemanner for both domestic and international commercial

J

disputes, including reputed empanelled arbitrators and requisite
administrative support for the smooth conduct of arbitral
proceedings.

)1)
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•

(v) The Commercial Courts Act, 2015 was amended in the year
2018 to provide for Pre-Institution Mediation and Settlement (PIMS)
mechanism. Under this mechanism, where a commercial dispute of
specified value does not contemplate any urgent interim relief, the
parties have to .first exhaust the mandatory remedy of PIMS before
approaching the Court. This is aimed at providing an opportunity to
the parties to resolve the commercial disputes through mediation.

(vi) The Mediation Act, 2023, enacted recently, lays down the legal
framework for mediation to be adopted by parties to a dispute,
especially institutional mediation where various stakeholders have
been identified to establish a robust and efficacious mediation
ecosystem in the country.

- - ----
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Annexure-I As on 19 July 2024

1 ANDHRA PRADESH 9516 8857 659

2 ASSAM - GUWAHATI 5422 4430 992

3 BIHAR 10648 8028 2620

4 CHHAITISGARH 3332 2556 776
5 DELHI 29390 23098 6292
6 GUJARAT 17179 12122 5057

7 HIMACHAL PRADESH 4287 3239 1048

8 JHARKHAND 5467 5142 325

9 KARNATAKA 14550 10309 4241
10 KERALA 14183 .13525 658

11 MADHYA PRADESH 17950 12146 5804

12 MAHARASHTRA 36044 27760 8284

13 MANIPUR 744 669 75

14 MEGHALAYA 620 345 275

15 ODISHA 10629 9003 1626

16 PUNJAB AND HARYANA 26821 16759 10062

17 RAJASTHAN 17027 13851 3176

/2
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•

18 SIKKIM 85 58 27

19 TAMllNADU 24681 20643 4038

20 TELANGANA 13285 12183 1102

21 TRIPURA 699 465 234

22 UTTARAKHAND 2804 2018 786

23 UTTARPRADESH 28320 20138 8182

24 JAMMU & KASHMIR 5850 4646 1204

24 WESTBENGAL 32919 21083 11836

*Details regarding Central Government casesare updated on LIMBSportal by the 56
Ministries / Departments. Data on LIMBSportal is user based/and is entered by users of
respective Ministry / Department and not centrally by the Department of LegalAffairs.

J]
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Annexure- II as on 19 July 2024

Sr No
Court Name Total Pending Cases

1 17779
2 H Court 253073
3 Tribunals 275181
4 District & SessionCourt 79379

Other courts (Other than District
734925 & SessionsCourts)

Total Cases 698904-
*Details regarding Central Government casesare updated on LIMBSportal by the 57
Ministries / Departments. Data on LIMBSportal is user based,and is entered by users
of respective Ministry / Department and not centrally by the Department of Legal
Affairs.

)~
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Annexure- III As on 19 July 2024

Sr No Ministry/Departments
1 AGRICULTURE AND FARMERS WELFARE 3641
2 AYUSH 963
3 CHEMICALS AND FERTILIZERS 792
4 CIVIL AVIATION 570
5 COAL 4114
6 COMMERCE AND INDUSTRY 5225
7 COMMUNICATION TELECOMMUNICATION (DoT) 12863
8 COMMUNICATIONS (DoP) 21004
9 COMPTROLLER AND AUDITOR GENERAL OF INDIA 24018

10
CONSUMER AFFAIRS FOOD AND PUBLIC

DISTRIBUTION 1192
11 CORPORATE AFFAIRS 35322
12 CULTURE 2434
13 DEFENCE 95467

:

i 14 DEPARTMENT OF ATOMIC ENERGY 1020
! 15 DEPARTMENT OF SPACE 601

16 DEVELOPMENT OF NORTH EASTERN REGION 17
17 EARTH SCIENCES 269
18 EDUCATION (MoE) 17728
19 ELECTRONICSAND INFORMATION TECHNOLOGY 1135
20 ENVIRONMENT FORESTAND CLIMATE CHANGE 3013

I
,

21 EXTERNAL AFFAIRS 2473 I
22 FINANCE 189289

:

23 FISHERIES,ANIMAL HUSBANDRY AND DAIRYING 573
24 FOOD PROCESSING INDUSTRIES 64

!

!
,

25 HEALTH AND FAMILY WELFARE 10407
26 HEAVY INDUSTRIES 388
27 HOME AFFAIRS , 24409
28 HOUSING AND URBAN AFFAIRS 3791

INFORMATION AND BROADCASTING 2476
;

29
30 JAL SHAKTI(DEPT OF WATER RESOURCES) 1326

/5
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Annexure- III As on 19 July 2024

Sr No Min istry /Depa rtments
31 JAL SHAKTI(DRINKING WATER AND SANITATION) 21
32 LABOUR AND EMPLOYMENT 79988
33 LAW AND JUSTICE 702
34 MICRO, SMALL AND MEDIUM ENTERPRISES 920
35 MINES 1675
36 MINORITY AFFAIRS 269
37 NEW AND RENEWABLE ENERGY 80
38 PANCHAYATI RAJ 13
39 PARLIAMENTARY AFFAIRS 3
40 PERSONNEL, PUBLIC GRIEVANCESAND PENSIONS 3783
41 PETROLEUM AND NATURAL GAS 125
42 PORTSSHIPPING AND WATERWAYS 5275
43 POWER 655
44 RAILWAYS 114557
45 ROAD TRANSPORT AN D HIGHWAYS 14837
46 RURAL DEVELOPMENT 945
47 SCIENCEAND TECHNOLOGY 862
48 SKILL DEVELOPMENT AND ENTREPRENEURSHIP 583
49 SOCIAL JUSTICEAND EMPOWERMENT 1703
50 STATISTICSAND PROGRAMME IMPLEMENTATION 411

I

51 STEEL 816!
52 TEXTILES 1272

I

53 TOURISM 425
54 TRIBAL AFFAIRS 339
55 WOMEN AND CHILD DEVELOPMENT 900
56 YOUTH AFFAIRS AND SPORTS 804

TOTAL 698904
i *Details regarding Central Government cases are updated on LIMBS portal by the 56
Ministries / Departments. Data on LIMBS portal is user based, and is entered by users of
respective Ministry / Department and not centra~ the Department of Legal Affairs.

/6
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• •• GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 416

ANSWERED ON 25/07/2024

SHORTAGE OF STAFF INCOURTS OF BIHAR

416 # SMT. DHARMSHILA GUPTA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether thousands of civil and criminal cases are pending in the High Court, District Courts
and other subordinate courts of Bihar;

(b) whether there is a shortage of staff, including judges, in the courts as required for prompt
disposal of the said cases; and

(c) whether there is any plan to resolve these issues, if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a): Yes. As per information received from the High Court of Judicature at Patna, the

pendency of civil and criminal cases in Bihar at the level of District and Subordinate Courts and

the High Court is as under:-

I Pendency of Cases (as on 30.06.2024)

Sl. No Nature of Cases High Court District & Subordinate Courts
1. Civil Cases 107923 521750
2. Criminal Cases 92191 3161289

i

I 3. Total 200114 3683039

(b): The vacancy position of Judges in the High Court, District Courts and Subordinate

courts of Bihar, is as under : -

*Sourcefor Sanctioned Strength: MIS portal, Department of Justice

19 (34 working strength as against I
sanctioned strength of 53 Judges) !

486 (as against sanctioned strength of I
2019 Judicial Officers)" I

Vacancy of Judges in High Court

(as on 30.06.2024)

Vacancy of Judicial Officers in District &

Subordinate Courts (as on 30.06.2024)
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•Further, the availability of manpower in the High Court, District Courts and

Subordinate courts of Bihar, is as under: -
•

Manpower availability in High Court of Patna 2325 (60.093% of manpower strength)(as on 30.06.2024)
Manpower availability in District & Subordinate
Courts of Bihar 8165 (41.73% of manpower strength)
(as on 30.06.2024)

(c): It is stated that the following measures are being taken by the High Court to resolve the

issues of pendency and manpower shortage:

(i) Filling up of vacancies of Judicial Officers in District & Subordinate Courts lies in the

domain of respective High Courts and State Govenunents. As informed by the High Court,

vacancies in the Bihar Superior Judicial Services, Civil Judge (Senior and Junior Divisions) are

notified annually as per the schedule set by the Supreme Court in their Order passed on

4.01.2007 in the Malik Mazhar Sultan case and in accordance with the relevant recruitment rules

in force. Expeditious steps are taken from time to time to fill up vacancies by way of regular

monitoring and follow up by the High Court in respect of recruitment of District Judges (Direct

Entry) and Civil Judges (Junior Division).

(ii) Regular process of recruitment and filling up of vacancies in various grades of court

staff is carried out on a timely basis. This includes the posts of Assistants, Clerks,

Stenographers, Court Readers-cum-Deposition Writers, Translators, by way of direct

recruitment. Similarly, regular promotional exercises are carried out for the posts of Joint

Registrar, Deputy Registrar, Assistant Registrar and Section Officers to mitigate the shortage of

manpower faced by courts at all levels.

(iii) Further, the following steps have been taken by Arrears Committee of the High Court to

reduce the pendency in Subordinate Courts of Bihar: -

a. Each Court at District level has been given a target to dispose of 15 oldest cases pending

as shown on National Judicial Data Grid (NJDG) in every quarter.

b. All the District & Sessions Judges have been directed to monitor the disposal of old cases

of every Court under their respective jurisdiction on the clearance day of every month

through District Arrear Committee.

c. All the District & Sessions Judges have also been directed to ensure that every Court

must prepare quarterly plan for disposal of old cases of their respective courts.

*******
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GOVERNMENTOF INDIA
MINISTRYOFLAWAND JUSTICE

DEPARTMENTOF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO-417

ANSWEREDON 25/0712024

UNDER-TRIALS LANGUISHING IN DIFFERENT JAILS ACROSS THE COUNTRY

417. SHRIC. VE. SHANMUGAM:

Will the Minister of Law and Justice be pleased to state:

(a) whether it is a fact that there are a large number of under-trials languishing in different
jails in various parts of the country, if so, the details thereof;

(b) whether Government has any proposal to set up fast track courts for delivering speedy
justice to such undertria1s,if so, the details thereof;

(c) whether Government has received any suggestions/proposals in this regard, if so, the
details thereof; and

(d) the details of the action taken/proposedto be taken by Government in this regard?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) As per Prison Statistics India-2022, released by National Crime Records Bureau on

01.12.2023,there are 4,34,302 undertrialprisoners in the Country as on 31.12.2022.

(b) to (d) No separate suggestions/proposalshave been received in Department of Justice in

respect of setting up Fast Track Courts, for undertrial prisoners. However, the

Government of India, in the light of the Budget announcem,entduring presentation of

Budget 2023-24, has formulated the 'Support to Poor Prisoners Scheme' for providing

financial assistance to indigent prisoners to pay fine and obtain remission' through the

StateGovernmentswith a budget provision ofRs 20 crore every year.
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• ..
In addition, Section 436-A which was added to then Code of Criminal Procedure

(CrPC), provides for release of an undertrial prisoner on bail after serving half of the

maximumperiod of imprisonmentprescribed for an offense under any law. The concept

of "Plea Bargaining" was also introducedby inserting "Chapter XXIA" in the then CrPC,

which facilitates pre-trial negotiations between the defendant and the prosecution.

Section 436-A and Chapter XXIA in the then CrPC has now been replaced with Section

479 and Chapter XXIII respectively in the BharatiyaNagarik Suraksha Sanhita, 2023.

Further, in order to facilitate early release of undertrial prisoners, a "Prison

Management Application" (e-Prison Software) integrated with "Inter-Operable Criminal

Justice System" has been introducedwhich facilitates State Prison Authorities to capture

data of prisoners and identify those prisoners in a quick and efficient manner. It also

helps to identify pending cases for consideration by the "Undertrial Prisoner Review

Committee (UTRCs)". The district level UTRCs, established in all the districts, are
required to conduct quarterly meetings. During the period from 1st January 2020 to 31st

March, 2024, National Legal Services Authority (NALSA) through State Legal Services
Authorities (SLSAs) and District Legal Services Authorities (DLSAs) organized 39,968

UTRCmeetings after which 1,04,577inmateswere released.

The SLSAs have also set up Legal ServicesClinics in prisons, which provide free

legal aid to needy persons. These Legal Services Clinics are managed by empanelled

Legal Services Advocates and trained para-legal volunteers. Such clinics have been set
up in jails to ensure that all prisoners have access to advocates to represent them and to

provide them with legal aid and advice. About 3.87 lakh persons were provided legal

assistance in the said clinics during April, 2023 to May, 2024. NALSA also organizes

awareness camps in prisons to create awareness about the legal rights of prisoners,

includingthe availability of free legal aid, plea bargaining, Lok Adalats and their right to
bail.

*****
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• ••
• GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNST ARRED QUESTION NO. 418

ANSWERED ON 25/07/2024

PENDENCY OF CASES

418. DR. SASMIT PATRA:
SHRI SANJEEV ARORA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the total number of cases pending in the Indian Judiciary from the District and Sessions
Courts to the High Courts and the Supreme Court for the last five years in a court-wise and year­
wise format;

(b) the reasons for such pendency of cases;

(c) the steps being taken to resolve these cases along with details on a segmented format specific
to District Courts, High Courts and the Supreme Court; and

(d) whether any steps are being taken to increase the induction! appointment! recruitment!
increase of Judges and Benches for the respective Courts where such pendency is continuing?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a): As per information available on National Judicial Data Grid (NJDG), total number of

cases pending in the Indian Judiciary from the District Courts and Sessions Court to the High

Courts and the Supreme Court for the last five years court-wise and year-wise is as under:-

I Pendency in last 5 years
! Name of Courts 2019 2020 2021 2022 2023

Supreme Court 59,859 65,086 70,239 69,768 807,65

High Court 46,84,354 56,42,567 56,49,068 t 59,78,714 62,12,375
District Court and 3,22,96,224 3,66,39,436 4,05,79,062 4,32',09,164 4,44,09,480
Sessions Court

(b): There are several reasons that lead to pendency of cases in courts which, inter-alia,

include availability of physical infrastructure and supporting court staff, complexity of facts

involved, nature of evidence, co-operation of stake holders viz. bar, investigation agencies,

witnesses and litigants and proper application of rules and procedures. Other factors that lead to
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delay in disposal of cases include lack of prescribed timeframe by respective courts for disposal •

of various kinds of cases, frequent adjournments and lack of adequate arrangement to monitor,

track and bunch cases for hearing. Moreover, in case of pendency of criminal cases, the criminal

justice system functions on assistance by various agencies viz. Police, Prosecution, Forensic

Labs, Handwriting Experts and Medico-Legal Experts. Delay in providing assistance by allied

agencies also entails delay in disposal of cases.

(c): The resolution of pending cases in courts is within the exclusive domain of the

judiciary. However, the Government is committed towards facilitating an ecosystem for

expeditious disposal of cases by judiciary and reducing pendency as mandated under Article 21

ofthe Constitution. To this end, the Government set up the National Mission for Justice Delivery

and Legal Reforms in 2011, with the twin objectives of increasing access by reducing delays and

arrears in the system and enhancing accountability through structural changes and by setting

performance standards and capacities. The Mission has been pursuing a co-ordinated approach

for phased liquidation of arrears and pendency in judicial administration, which, inter-alia,

involves improved infrastructure for courts including computerization, increase in strength of

subordinate judiciary, policy and legislative measures in the areas prone to excessive litigation,

re-engineering of court procedure for quick disposal of cases and emphasis on human resource

development.

(d): Due to consistent efforts on part of the Government and the Judiciary, there has been a

marked increase in the judges' strength, with the sanctioned strength of Judges of Supreme Court

increased from 31 in year 2014 to 34 Judges at present. Since May 2014, the Government has

appointed 62 Supreme Court Judges. Further, in case of High Courts, the sanctioned strength of

High Court Judges has increased from 906 in year 2014 to 1114 Judges, as on date, with a total

of 208 new posts of High Court Judges created since year 2014. A total of 976 High Court

Judges have been appointed since year 2014.

Presidential Order for constitution of High Court for the State of Andhra Pradesh with

effect from l" January, 2019 with the principal seat at Amaravati was issued on 26.12.2018.

Presidential Order for establishment of Circuit Bench of Calcutta High Court at Jalpaiguri was

issued on 07.02.2019.

High Court Benches are established in accordance with the recommendations made by

the Jaswant Singh Commission and judgment pronounced by the Apex Court in W.P. (C) No.

379 of 2000 and after due consideration of a complete proposal from the State Government
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" ., . ".• consenting to provide necessary expenditure and infrastructural facilities along with the consent

of the' Chief Justice of the concerned High Court who is required to look after the day to day

administration of the High Court. The proposal to be complete should also have the consent of
. I

the Governor of the concerned State.

In case of District and Subordinate Courts, the induction / appointment / recruitment /

increase of Judicial Officers in the District Courts of the country is the responsibility of the High

Court and State Government concerned. The Central Government has no direct role in the said

matter.

*******
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'. GOVERNMENT OF INDIA
MINISTRY OF LAWAND mSTICE

DEPARTMENT OF mSTICEI

RAJYASABHA
UNSTARRED QUESTION NO. 419

ANSWERED ON 25/07/2024

RESERVATION INJUDICIAL APPOINTMENTS

419. SHRI RYAGA KRISHNAIAH:

Will the Minister of Law and Justice be pleased to state:

(a) whether Government is contemplating to raise the number of posts of Judges in context

of the suggestion of the Supreme Court;

(b) whether Government is going to introduce reservations in the judicial appointments ;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): The Supreme Court (Number of Judges) Act, 1956 was amended to increase the

sanctioned strength of Supreme Court of India from 30 to 33 (excluding CJI). The Supreme

Court (Number of Judges) Amendment Act, 2019 came into force w.e.f. 9.8.2019. During the

period from 01.07.2014 to 19.07.2024, the Judges' strength of the High Courts was increased

from 906 to 1114.

The appointment of Judges of the Supreme Court and High Courts is made under

Articles 124, 217 and 224 of the Constitution of India, which do not provide for reservation

for any caste or class of persons. However, the Government has been requesting the Chief

Justices of High Courts that while sending proposals for appointment of Judges, due

consideration be given to suitable candidates belonging to Scheduled Castes, Scheduled

Tribes, Other Backward Classes, Minorities and Women toensure social diversity in

appointment of Judges in High Courts. Only those persons are appointed as Judges, who are

recommended by the Supreme Court Collegium.
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As per the Constitutional framework, in exercise of powers conferred under proviso to

Article 309 read with Articles 233 and 234 of the Constitution, the respective State

Governments in consultation with the respective High Courts frame the rules and regulations

regarding the issues of appointment and recruitment of Judicial Officers in the respective

State Judicial Service. Thus, the selection and appointment of judicial officers in the

Subordinate/District Courts to fill up different quotas in Subordinate/District courts is the

responsibility of the High Court and State Government concerned.

***
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• GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

, RAJYA SABHA
UNSTARRED QUESTION NO. 420

ANSWERED ON 25107/2024

S~TTING UP OF REGIONAL BENCHES OF SUPREME COURT

420. SHRIANIL KUMAR YADAVMANDADI:

Will the Minister of LAW AND JUSTIGE be pleased to state:

(a) whether Government has any proposal to set up regional benches of the Supreme

Court, if so, the details thereof; and

(b)whether Government has fixed any time-frame to set up such regional benches, if so,

the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUNRAM MEGHWAL)

(a) and (b): Article 130 of the Constitution of India provides that the Supreme Court shall sit

in Delhi or in such other place or places as the Chief Justice of India may, with the approval

of the President, from time to time, appoint.

The Eleventh Law Commission in its 125th Report titled "The Supreme Court - A

Fresh Look", submitted in 1988, reiterated the recommendations made by Tenth Law

Commission in its 95th Report for splitting the Supreme Court into two namely (i)

Constitutional Court at Delhi and (ii) Court of appeal or Federal Court sitting in North, South,

East, West and Central India. The Eighteenth Law Commission in its 229th Report submitted

in 2009 had also suggested that a Constitutional Bench be set up at Delhi and four Cassation

Benches be set up in the Northern region at Delhi, Southern region at ChennailHyderabad,

Eastern region at Kolkata and Western region at Mumbai.
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•The matter was referred to the Chief Justice of India, who has informed that, the Full "

Court in its meeting held on 18th February, 2010 found no justification for setting up of

benches of the Supreme Court outside Delhi. The Chief Justice of India had earlier conveyed
similar views in August, 2007.

In Writ Petition WP(C) No. 36/2016 on establishment of National Court of Appeal,

the Supreme Court vide its judgment dated 13.07.2016 deemed it proper to refer the

aforementioned issue to Constitutional Bench for authoritative pronouncement. The matter is
sub-judice in the Supreme Court.

Presently, there is no proposal for establishment of regional bench(es) of the Supreme
Court.

****
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.. • GOVERNMENT OF INDIA
. MINISTRY OF LAW AND ruSTICE

DEPARTMENT OF ruSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 422

ANSWERED ON - 25/0712024

INCREASE IN POCSO CASES

422. SHRI SANJAY SINGH:

Will the Minister of LAW AND ruSTICE be pleased to state:

(a) the details of total cases registered under POCSO Act since 2019 till date, State-wise
and year-wise;
(b) the details of Fast Track Special Courts for POCSO cases, State-wise; and
(c) the details of total cases registered under POCSO Act in these courts during the said
period along with the number of cases disposed of till date, State-wise?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW AND
JUSTICEiANDMINISTER OF STATE IN THEMINISTRY OF PARLIAMENTARYAFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (c): Pursuant to the Criminal Law Amendment Act, 2018, the Central Government is

implementing a Centrally Sponsored Scheme for setting up of Fast Track Special Courts (FTSCs)

including exclusive POCSO Courts since October, 2019 for expeditious trial and disposal of

pending cases pertaining to Rape and Protection of Children from Sexual Offences (POCSO) Act

in a time-bound manner. As per the information received from the High Courts, as on 31/5/2024,

410 exclusive POCSO Courts have been made functional across the country. Out of299759 cases

registered, a total number of 162497 cases have been disposed of since 2019. State-wise details of

the number of exclusive POCSO courts and the total number of cases registered and disposed of

under exclusive POCSO Courts till 31.05.2024 are at Annexure.

****
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ANNEI@RE

No. of Cases registered Cumulative Disposal by
Sl. No. State/UT exclusive under exclusive exclusive POCSO

POCSO POCSO Courts since Courts since 2019 till
Courts 2019 till 31.05.2024 31.05.2024

1 Andhra Pradesh 16 11774 4899
2 Assam 17 11756 5893
3 Bihar 46 30203 11798
4 Chandigarh 0 0 0
5 Chhattisgarh 11 5749 4044
6 Delhi 11 3985 1262
7 Goa 0 34 34
8 Gujarat 24 14524 9793
9 Haryana 12 7649 4675
10 Himachal Pradesh 3 1504 1126
11 J&K 2 421 101
12 Jharkhand 16 7663 4537
13 Karnataka 17 9947 6657
14 Kerala 14 7983 6123
15 Madhya Pradesh 57 29419 22456
16 Maharashtra 7 12991 11530
17 Manipur 0 0 0
18 Meghalaya 5 1509 462
19 Mizoram 1 83 55
20 Nagaland 0 3 3
21 Odisha 23 15989 9521
22 Puducherry 1 292 83
23 Punjab 3 2430 2061
24 Rajasthan 30 14938 10138
25 Tamil Nadu 14 11679 7225
26 Telangana 0 2731 2731
27 Tripura 1 273 186
28 Uttarakhand 0 0 0
29 Uttar Pradesh 74 90822 34998
30 West Bengal 5 3408 106
31 A&N Islands* 0 0 , 0
32 Arunachal Pradesh * 0 0 0

TOTAL 410 299759 162497

*Union Territory of A&N Islands and the State of Arunachal Pradesh have not joined the Scheme.
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RNMENT OF INDIA~?s~y OF LAW & JUSTICE

DEP ARTMENT OF JUSTICE
RAJYASABHA
. QUESTIONNO.423

UN~~=~D ON25/07/2024

OURTON JUDGESRATIODIRECTIONS OF SUPREMEC

,

423. SHRIV. VIJAYASAlREDDY:

. . W AND JUSTICE be pleased to state:Will the Minister of LA . h t

Curt' 2017 directed Government to make suret a(a) whether it is a fact that the Supre~e 0 In

there are 50 judges per million population; d D
mmission in its 120th Report alsorecommende or(b) whether it is also a fact that the Law C~

achieving 50 judges per one million population;

(c) if so, details thereof and timeframe given to achieve the above;

(d) the efforts being made by Government in this regard;

.. I' S t thr gh monetary and other meansfor(e) whether Government is c~nsldenng ?e ping ta es ou
appointing District and Subordinate court Judges; and

(f) if not, the reasons therefor?

ANSWER
MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARYAFFAIRS

(SHRIARJUNRAMMEGHWAL)

(a): The Supreme Court of India, in the case of Imtiyaz Ahmed versus State of Uttar Pradesh

[(2017) 3 SCC 658], had reiterated its previous judgement dated 21.03~~002 delivered in the

matter of All India Judges J Assn. (3) v. Union of India ; directing inte~...alia,that a Judge to
PopUlationratio of fifty (50) Judges per million be achieved.

,
(b) & (c): The Law Commission of India in its 120threport on Manpower Planning in
Judiciary; A Blue Print, submitted in July 1987, had recommended that the Present strength (at
the time of submission of 120th Report) of 10 5 judges per b . d

. e Increase to 50jud~es per million population in a phased manner.However,

year the 2014, the Law Commission concluded that it didnot I

the ad~ Offle

submitted in
to be a scientific criterion for population ratio

' ..
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Law Commi .SSlOnfound the "Rat f . .I,i"' I
. d eo Disposal" th ..
ju ges required to clear the backl f me od (to calculate the number f d ..og 0 cases as w 11 0 a ditional ...
more pragmatic and useful e as to ensure that new backl .'. og IS not created)

(d): The appoi till ment of Judges and . . .. illcrease m judg ,
contmuous and collaborative exercise betw th es. strength in the Higher Judiciary is a
Dist . t een e Executive and Judi .

nc and Subordinate courts the d t . . Clary. Further, in case of
, e ermmation of a .

consequent appointment lies in th . ppropnate number of judges and their
Governments. e domam of respective High Courts and the State

Owing to consistent collaborative efforts th h. ' ere as been a mark d . .
judges' strength with the sanctioned strenzth e increase III thee sanctioned strength of Judges of Su reme C ..
31 in year 2014 to 34 Jud .th p ourt being increased from

ges WI no vacancy at present. Since May 2014 62 Jud es f th

Supreme Court have been appointed. The working strength f S ' g 0 e. 0 upreme Court Judges has also

Increased from 28 in year 2014 to 34 Judges, as on date.

Further, the sanctioned strength of High Court Judges has incr~ased from 906 in year

2014 to 1114 Judges, as on date, with a total of 208 new posts of High Court Judges being

created since 2014~A total of976 High Court Judges have been appointed since 2014.

- - _--- - ------ --------- ---- -~- _---- -- - -The District Judiciary's sanctioned- strength-has lilcreasedfrom 19,5iSjud[cl<ii·offlcers--
in the year 2014 to 25,523 judicial officers, as on date. Similarly, the working strength of Judges

has also increased from 15,115 in year 2014 to 20,414 judicial officers as on date.

(e) & (1): In case of District and Subordinate courts, the filling up of vacant positions of judicial

officers is the responsibility of the High Courts and State Governments concerned.

However, under the Centrally Sponsored Scheme for Judicial Infrastructure, funds are

being released by Central Government to StateslUTs for construction of court halls, residential

quarters for judicial officers, lawyers' halls, toilet complexes and digital computer rooms in

District and Subordinate Courts that would ease the life of lawyers and litigants, thereby aiding

justice deliVery. As on date, Rs. 11167.36 crores have been released ~ince the inception of the

Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for the Judiciary
in 1993-94. The number of court halls has increased from 15,818 as on 30.06.2014

.In+. d number of residential units has increased from 10,211 as on 30.06.2014

to '23,020 as on w:u.e, an

~~1~~~Q~
Il~Q1\ (\ate, under this Scheme.W" ~ I!\. 1..\)\'b 'ffi.~c.,~""{\.\.'ta\.Gc"Veu:=:'-e;n.t

~m~"'~""""~\\.\n.1::; ~' ,. '2>",ec\.-o).
• _\"1. ~ ~~.v}.~~ . of l'as\.~'tac"" r

('o~()l1.;'a: " sett\1\.'6 \l.\)

.'Cl~\\\) \.J ~c\\e~e\.C~~)()1
~~~W»' ~oteo.

~~\~~ ~ .. ,,\\~~~O~
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••
Courts (FTSCs) including exclusive POCSO (e-POCSO) Courts since October, 20~

expeditious trial and disposal of pending cases pertaining to rape and Prevention of Chlldi~

from Sexual Offences(pOCSO) Act, in. a time-bound manner. Presently, 755 FTSCs including

410 exclusive POCSO (e-POCSO)Courts are functional in 30 StatelUTs across the country. The

funds are released on CSS pattern to cover salaries of 1 Judicial Officer along with 7 support

staff and a Flexi Grant for meeting day-to-day expenses. As on date, Rs. 917.33 crore has been

released as Central share of funds to the States/U'Is for smooth functioning ofFTSCs.

*******
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'. GOVERNMENT OF INDIA
MINISTRY OF LAW & mSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 424

ANSWERED ON 25/07/2024

•

DEVELOPMENT OF INFRASTRUCTURE FACILITIES FOR JUDICIARY

424. DR. ASHOK KUMAR MITTAL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the projects proposed under the Centrally Sponsored Scheme (CSS) for development of
infrastructure facilities for judiciary;

(b) the details of funds/grants sanctioned, allocated and utilised for basic facilities createdfor
judiciary and the number of subordinate courts benefited therefrom since the inceptionof CSS,
State-wise; and

(c) whether a number of District/Subordinate courts are still facing infrastructural problemsand
lack basic facilities like court rooms, computer rooms, library and record rooms whichare
causing hindrance to objective of providing justice for all and if so, the Government'sreaction
thereto and the corrective measures being taken in this regard?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): The primary responsibility for the development of infrastructure facilities for judiciary

rests with the State Governments. The Union Government supplements the resources of the

StatelUTs Governments, by way of financial assistance through the Centrally Sponsored Scheme

(CSS) for Development of Judicial Infrastructure. The scheme covers construction of Court

Halls and Residential units for Judicial officers along with Lawyer Halls, Toilet Complexes and

Digital Computer room. Further, as per the extant guidelines, the Government of India

grants funds in lump-sum to the StateslUTs.

Monitoring of progress of judicial infrastru~ture under the scheme is done through Nyaya

Vikas portal 2.0. As per information made available on this portal, as on 15.07.2024, there are

420 proposed projects under the Scheme.
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(b) As on date, central share of Rs.11294.80 crores has been released under the scheme sin' t

its inception in 1993-94, out of which Rs. 10,489.14 crore has been utilized as on 20.07.2024.

There are 23,079 number of court halls and 20,890 number of residential units available in the

district and subordinate courts against the working strength of 20,414 Judges/Judicial Officers as

on 20.07.2024. The StatelUT-wise details of the funds sanctioned/allocated and utilized is

Annexed.

(c) The Union Govemment is sensitive to the needs of building better infrastructure for the

judiciary of the District and subordinate courts. During last ten years, 7,256 Court Halls and 10678

Residential Units have been constructed for subordinate judiciary. Further, as per Nyaya Vikas Portal,

2,990 Court Halls and 2,492 residential units are under construction as on date. A monitoring

mechanism is in place for time bound implementation of the Scheme, as per its guidelines.

There is a High Court Level Monitoring Committee in the State, chaired by the Chief Justices

of the respective High Courts andcomprising other stake holders including, Registrar General of the

High Court, portfolio judges, LawIHome Secretary of the State and Secretary of the State PWD as

members. This committee periodicallymeets to reviewthe physical lfinancial progress ofthe projects.
~---- - --- - - - -- -

Besides, a Central Level Monitoring-Committee,- chaired- O)T Secretary,--Department-ofJustiee, --

Government of India reviews the progress of the projects and settles the implementation related

issues.

*****
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.' ANNEXURE

• STATEMENT R.EFERRED TO PART ill) OF THE RAJYA SABHA UNSTARRED QUESTION NO. 424 FOR
REPLY ON 25.07.2024

STATEMENT SHOWING FUNDS SANCTIONED/ALLOCATED AND UTILIZED TO PART (B) OF THE RAJYA
SABHA UNSTARRED QUESTION NO. 424 FOR REPLY ON 25.07.2024

SL. Name of State Funds Sanctioned! Allocated Funds utilized (since 1993-94
No. (since 1993-94 to till 'date to till date 20.07.2024) (Rs. in

20.07.2024) (Rs. in crore) crore)
1 Andhra Pradesh 272.24 247.57
2 Bihar 519.41 498.44
3 Chhattisgarh 203.03 196.55
4 Goa 52.25 48.73
5 Gujarat 649.50 617.81
6 Haryana 225.93 215.68
7 Himachal Pradesh 58.24 52.31
8 Jammu & Kashmir 194.82 194.82
9 Jharkhand 257.57 249.57
10 Karnataka 942.67 930.77
11 Kerala 218.40 200.79
12 Madhya Pradesh 863.45 827.79
13 Maharashtra 1,011.59 1,011.59

! 14 Odisha 227.24 226.26
: 15 Punjab 602.00 593.29
I 16 Rajasthan 509.37 480.71

17 Tamil Nadu 433.79 398.89
r 18 Telangana 58.26 43.91
I 19 Uttar Pradesh 1656.41 1579.21!

i 20 Uttarakhand 271.94 263.68 i

~-
21 West Bengal 294.81 275.86

Total(A) 9,522.92 9,154.23 i
~ 1 Arunachal Pradesh 91.72 71.271--I 2 Assam 336.75 323.05l

3 Manipur 99.51 97.62
14 Meghalaya 249.71 241.94r--- 5 Mizoram 91.56 91.18i

6 Nagai and 137.25 133.89
I 7 Sikkim 59.57 56.49
~ Tripura 137.58 121.55
I Total(B) 1203.65 1137.01

I
1 Andaman & Nicobar 14.34 14.34

Islands
i 2 Chandigarh 39.01 37.30

3 Dadra&NH 7.06 7.06
4 Daman & Diu 2.32 ., 2.32
5 Lakshadweep 0.51 0.37
6 Ladakh 2.40 2.40

Total(C) 65.64 63.79
, 1 Delhi 354.39 337.34,

2 Puducherry 71.95 65.41
3 Jammu & Kashmir 76.25 55.43

Total(D) 502.59 458.57
Grand Total(A+B+C+D) 11294.80 10,813.60
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF JUSTICE)

RAJYASABHA
UNSTARRED QUESTION NO-425
ANSWERED ON - 25/07/2024

e-COURTS PROJECT

425. SHRI KRISHAN LAL PANWAR:
DR. LAXMIKANT BAIPA YEE:

Will the Minister of Law and Justice be pleased to state:

(a) the number of e-Courts projects running in the country, State-wise; and

(b) the steps taken by Government in respect of various phases of works to make e-Courts

projects effective and the progress made therein, the details thereof, State-wise?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a) and (b): As part of the National eGovemance Plan, the eCourts Mission Mode Project is

under implementation for Information and Communication Technologies (lCT) development

of the Indian Judiciary based on the "National Policy and Action Plan for Implementation of

Information and Communication Technology in the Indian Judiciary". This project is being

implemented by the Department of Justice, in close coordination with the eCommittee,

Supreme Court of India.

2. The phase I of the eCourts Mission Mode Project was implemented during 2011-2015,

which focused on the basics of computerisation like setting up computer hardware, ensuring
,

internet connectivity, and operationalizing the e-Courts platform. Against the financial outlay

of Rs.935 crore, a total expenditure of Rs.639.41 crore was incurred.The following initiatives

were undertaken in this phase:

.i. 14,249District and Subordinate courts were computerized.

1
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ii. LAN was installed at 13,683 courts, hardware provided in 13,436 courts and software

was installed in 13,672 courts.

111. Laptops were provided to 14,309 judicial officers and change management exercise

completed in aU High Courts.

IV. Over 14,000 Judicial Officers were trained in the use of UBUNTU-Linux Operating

System.

v. More than 3900 court staff were trained in Case Information System (CIS) as System

Administrators.

vi. Video Conferencing facility was operationalised between 493 court complexes & 347

corresponding jails.

3. The phase II of the eCourts Mission Mode Project was implemented during 2015-2023,

which focused mainly on ICT enablement of District & Subordinate Courts and various citizen

centric initiatives. Against the financial outlay of Rs.1670 crores, an amount of Rs. 1668.43

crore was spent. Till 2023, 18,735 courts have been computerised. The High Court wise/State­

wise details are at Annexure-I. The following initiatives have been undertaken to make justice

accessible and available for all stakeholders through digitization of legal procedures, thereby

enhancing efficiency and transparency in the legal system: ,.
-- - -- -- --------- -- -_--_--_. ---~.-----, --_._- ---_. - - - -- ---- _._ ". --.-.. --_- --_ -_-_- - --- -- --- _._ ..._ -- '_----------_----_.--_-_------ ,,_,_,--- - ._------_-

1. Under the Wide Area Network (WAN) Project, connectivity has been provided to 99.4%

(2977 out of earmarked 2992) of total Court Complexes across India with 10 Mbps to

100 Mbps bandwidth speed.

11. National Judicial Data Grid (NJDG) is a database of orders, judgments, and cases, created

as an online platform under the eCourts Project. It provides information relating to

judicial proceedings/decisions of all computerized district and subordinate courts of the

country. Litigants can access case status information in respect of over 26.044 crore cases

and more than 26.047 crore orders / judgments (as on 01.07.2024).

iii. Case Information Software (CIS) based on customized Free and Open-Source Software

(FOSS) has been developed. Currently CIS National Core Version 3.2 IS being

implemented in District Courts and the CIS National Core Version 1.0 IS being

implemented for the High Courts.

IV. 7 platforms have been created to provide real time information on case status, cause lists,

judgements etc. to lawyers/Litigants through SMS Push and Pull (2,00,000 SMS sent

daily), Email (2,50,000 sent daily), multilingual and tactile eCourts services Portal (35

lakh hits daily), JSC (Judicial Service centres) and Info Kiosks. In addition, Electronic

2
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Case Management Tools (ECMT) have been created with Mobile App for lawyers (total

2.42 crore downloads till 31.05.2024) and JustIS app for judges (19,893 downloads till

31.05.2024).

v. India has emerged as a global leader in conducting court hearing through Video

Conferencing. The District & Subordinate courts heard 2,33,67,497 cases while the High

Courts heard 86,35,710 cases (totalling 3.20 crore) till 31.05.2024 using video

conferencing system. The Hon'ble Supreme Court of India held 7,54,443 hearings

through video conferencing till 04.06.2024.

VI. Live Streaming of court proceedings has been started in High Courts of Gujarat, Gauhati,

Orissa, Kamataka, Jharkhand, Patna, Madhya Pradesh, Uttarakhand & Constitutional

Bench of Hon'ble Supreme Court of India, thus allowing media and other interested

persons to join the proceedings.

vii. 28 Virtual Courts in 21 StateslUTs have been operationalized to handle traffic challan

cases. Over 5.08 crore cases have been handled by 28 virtual courts and in over 54 lakhs

(54,72,772) cases, online fine of more than Rs. 561.09 crore has been realized till

31.05.2024.

VIlI. New e-filing system (version 3.0) has been rolled out for the electronic filing of legal

_________~p~r_s_'N~~~..llRgr~d~_clJea~tt?s_:_p~~ft~fi~i_!1_g_nt_~e~~Il:~e_~e_e_~i~~~lll~t:~~~~?i£~tl!~t~_~_
to the High Courts for adoption. A total of 25 High Courts have adopted the model rules

of e-Filing as on 31.05.2024.

IX. e-Filing of cases requires the option for electronic payment of fees which includes court

fees, fines and penalties which are directly payable to the Consolidated Fund. A total of

22 High Courts have implemented e-payrnents in their respective jurisdictions. The Court

Fees Act has been amended in respect of 23 High Courts till 31.05.2024.

x. To bridge the digital divide, 1057 eSewa Kendras have been rolled out with the intention

of facilitating the lawyer or litigant who needs any kind of assistance ranging from

information to facilitation and eFiling. It also assists the litigants in accessing online

eCourts services and acts as a saviour for those who cannot afford the technology or are

located in far-flung areas. It also aids to addresses the challenges caused by illiteracy

among citizens at large and provides benefits in terms of saving time, avoidance of

exertion, travelling long distances, and saving cost by offering facilities of e-filing of

cases across the country, to conduct the hearing virtually, scanning, accessing e-Courts

services etc.

3
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XI. A new "Judgment Search" portal has been started with features such as search by Bench,

Case Type, Case Number, Year, Petitioner/ Respondent Name, Judge Name, Act, Section,

Decision: From Date, 10 Date and Full Text Search. This facility is being provided free

of cost to all.

xii. To make effective use of database created through National Judicial Data Grid (NJDG)

and to make the information available to public, LED Display Message Sign Board

System called "Justice Clock" have been installed. The purpose of Justice Clock is to

bring awareness to the public about the Justice Sector. A total of 39 Justice Clocks in 25

High Courts have been installed. A Virtual Justice Clock is also hosted online.

4. As Phase II of eCourts Mission Mode Project was coming to an end, the Union Cabinet

on 13.09.2023 has approved Phase-III of eCourts Project, with a budgetary outlay of Rs.7,210

crore for a period of 4 years starting from 2023 onwards. Taking the gains of Phase-I and Phase­

II to the next level, e-Courts Phase-Ill aims to usher in a regime of maximum ease of justice by

moving towards digital, online and paperless courts, through digitization of the entire court

records including legacy records and by bringing in universalization of e-Filing/ e-Payrnents

through saturation of all court complexes with e-Sewa Kendras. eCourts Phase III intends to

put in place intelligent smart systems enabling data-based decision making for judges and

.. _.. _.-registries-while scheduling 'orprioritizing cases.The main objective-of the Phase-Iff is to-create

a unified technology platform for the judiciary, thus providing a seamless and paperless

interface between the courts, the litigants and other stakeholders. The project envisages a

smoother user experience by building a "smart" ecosystem. The eCourts Phase-III may thus

prove to be a game changer in ensuring ease of justice by making the Court experience

convenient, inexpensive and hassle free to all the citizens of the country. The various

components of eCourts Phase III including digitization of 3108 crore pages of legacy records,

cloud infrastructure, 4400 fully functional eSewa Kendras in all court complexes, and use of

emerging technologies like Artificial Intelligence/Machine Learning, etc along with its

financial details are placed at Annexure II. Funds under eCourts Mission Mode Project are

released to various High Courts on the recommendation of eCommittee, Supreme Court of

India.

5. During FY 2024-25, a sum of Rs. 1500 crore has been allocated in BE under eCourts

Project Phase III, of which Rs. 465.74 crore has been released, till July 2024.

*****
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Annexure-I

Statement referred to in reply of Rajya Sabha Unstarred Question No. 425 for 25107/2024
regarding e-Courts Project. Tile State-wise details of operational eCourts in the country is as
under:

S.No High Court State Courts

1 Allahabad Uttar Pradesh 2222
2 Andhra Pradesh Andhra Pradesh 617
3 Bombay Dadra and Nagar Haveli 3

Daman and Diu 2
Goa 39
Maharashtra 2157

4 Calcutta Andaman &Nicobar Islands 14
West Bengal 827

5 Chhattisgarh Chhattisgarh 434
6 Delhi Delhi 681
7 . Gauhati Arunachal Pradesh 28

Assam 408
Mizoram 69
Nagaland 37

8 Gujarat Guiarat 1268
9 Himachal Pradesh Himachal Pradesh 162
10 Jammu & Kashmir and Union Territory of Jammu & 218

Ladakh Kashmir and Union Territory of
. - - ....._ --. ._" -.-_ ....._. Ladakh__ ..

11 Jharkhand Jharkhand 447
12 Karnataka Karnataka 1031
13 Kerala Kerala 484

Lakshadweep 3
14 Madhya Pradesh Madhya Pradesh 1363
15 Madras Puducherry 24

Tamil Nadu 1124
16 Manipur Manipur 38
17 Mezhalava Meghalaya 42
18 Orissa Odisha 686
19 Patna Bihar 1142
20 Punjab &Haryana Chandigarh 30

Haryana 500
Punjab 541

21 Rajasthan Rajasthan 1240
22 Sikkim Sikkim 23
23 Telangana Telangana 476
24 Tripura Tripura 84

25 Uttarakhand Uttarakhand 271
Total 18735

5
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Annexure-II

Statement referred to in reply of Rajya Sabha Unstarred Question No. 425 for 25107/2024
regarding e-Courts Project. The components of eCourts Phase III along with financial details are
as under:

Cost Estimate
S.No. Scheme Component (Total_On Rs. Cr.))

Scanning, Digitization and Digital Preservation of Case
I Records 2038.40
2 Cloud Infrastructure 1205.23
3 Additional hardware to existing courts 643.66
4 Infrastructure in newly set up courts 426.25
5 Virtual Courts 413.08
6 eSewa Kendra 394.48
7 Paperless Court 359.20
8 System and Application Software Development 243.52
9 Solar Power Backup 229.50
10 Video Conferencing set-up 228.48
11 e- filing 215.97
12 Connectivity (Primary + Redundancy) 208.72
13 Capacity Building 208.52
14 CLASS jCourtroom Live-Audio Visual Streaming System) 112.26
15 Project Management Unit 56.67
16~~ - ~ FutU~reTecluiolo-g:fcafAavancemeiiiS-~-.~ _--_.-._- _, -_'.- ...'._---- -5]37~-------~~-~-~- ~~"".-_.

17 Judicial process re-engineering 33.00
18 Disabled friendly ICT enabled facilities 27.54
19 NSTEP 25.75
20 Online Dispute Resolution (ODR) 23.72
21 Knowledge Management System 23.30
22 e-Office for High Courts & District Courts 21.10

Integration with Inter-Operable Criminal Justice System
23 (ICJS) 11.78
24 S3WAAS platform 6.35

TOTAL 7210

6
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 426

ANSWERED ON - 25/07/2024

FAST TRACK SPECIAL COURTS

426. SHRI KRISHAN LAL PANWAR:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the steps taken by Government to implement the Fast Track Special Courts Scheme; and

(b) the major achievements and outcome of the said scheme?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW AND
JUSTICE AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI ARJUN RAM MEGHWAL)

(a)&(b): Pursuant to the Criminal Law Amendment Act, 2018, the Central Government has been

implementing a Centrally Sponsored Scheme for setting up of Fast Track Special Courts (FTSCs),

including exclusive POCSO Courts since October, 2019 for expeditious trial and disposal of pending

cases pertaining to Rape and Protection of Children from Sexual Offences (POCSO) Act, in a time­

bound manner.

The Scheme was initially implemented for one year, which was extended upto March, 2023.

The Scheme has now been extended till 31.03.2026, at an outlay ofRs. 1952.23 cr. with Rs. 1207.24

cr. as Central Share to be incurred from Nirbhaya Fund. The funds are released on CSS pattern (60:40,

90:10) to cover the salaries of 1 Judicial Officer along with 7 support Staff and a Flexi Grant for

meeting the day-to-day expenses.

As per the information received from the High Courts up to May, 2024, 755 FTSCs including

410 exclusive POCSO (e-POCSO) Courts are functional in 30 States/UTs across the country, which

have disposed of over 2,53,000 cases. The State-wise details of number of functional Fast Track Special

Courts along with the number of cases disposed of as on 31.05.2024 is placed at Annexure.

The establishment of Fast Track Special Courts demonstrates the unwavering commitment of

the Government towards women security, combating sexual and gender-based violence. reducing the

backlog of pending cases related to Rape & POCSO Act, and providing enhanced access to justice for
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survivors of sexual crimes. With professional and experienced judges and support staff spectM.zed in ..

handling sensitive sexual offense cases, these courts ensure consistent and expert-guided legal •

proceedings offering victims of sexual offences swift resolution in mitigating the trauma and distress,

and enabling them to move forward. Fast Track Special Courts have notably adopted the approach of

setting up Vulnerable Witness Deposition Centres within the courts to facilitate the victims and to make

the courts into Child-Friendly Courts for providing crucial support for a compassionate legal system.

***
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.. • Annexure as referred to in Reply to the Rajya Sabha UnStarred Question No. 426
I for 25thJuly 2024

StatelUT-wise details of number of functional Fast Track Special Courts along with the number of
cases disposed as of May, 2024

Functional Courts Cumulative Disposal since the
inception of the Scheme

S.NO. StatefUT FTSCs
including exclusive FTSCs exclusive Total
exclusive POCSO POCSO
POCSO

1 Andhra Pradesh 16 16 0 4899 4899

2 Assam 17 17 0 5893 5893

3 Bihar 46 46 0 11798 11798

4 Chandigarh 1 0 265 0 265

5 Chhattisgarh 15 11 924 4044 4968
6 Delhi 16 11 555 1262 1817

7 Goa 1 0 32 34 66

8 Gujarat 35 24 2263 9793 12056

9 Haryana 16 12 1572 4675 6247

10 Himachal Pradesh 6 3 416 1126 1542

11 J&K 4 2 91 101 192

12 Jharkhand 22 16 2279 4537 6816

13 Karnataka 31 17 3740 6657 10397

14 Kerala 55 14 13530 6123 19653

15 Madhya Pradesh 67 57 3894 22456 26350

16 Maharashtra 14 7 7258 11530 18788

17 Manipur 2 0 146 0 146

18 Meghalaya 5 5 0 462 462

19 Mizoram 3 1 148 55 203

20 Nagaland 1 0 61 3 64

21 Odisha 44 23 4992 9521 14513

22 Puducherry* 1 1 0 83 83

23 Punjab 12 3 2055 2061 4116

24 Rajasthan 45 30 4502 10138 14640

25 Tamil Nadu 14 14 0 7225 7225

26 Telangana 36 0 5993 2731 8724

27 Tripura 3 1 203 186 389

28 Uttarakhand 4 0 1614 0 1614

29 Uttar Pradesh 218 74 34091 34998 69089

30 West Bengal 5 5 0 106 106

TOTAL 755 410 90624 162497 253121
*Puducherry specially requested to join the Scheme and has since operationalized one exclusive
POCSO Court in May 2023.
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GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 427

ANSWERED ON 25/07/2024

VACANT POSTS OF JUDICIAL OFFICERS IN DISTRICT COURTS AND
SUBORDINATE COURTS IN BIHAR

427. # DR. BHIM SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) number of civil and criminal cases pending in the High Court, District Courts and other
Subordinate Courts in Bihar;

(b) details of the number of cases pending for less than 5 years, 5 to 10 years and for 10 years
and more in all the above categories, respectively;

(c) the number of posts of Judicial Officers lying vacant in the District and Subordinate Courts of
Bihar;

(d) whether Government has taken any measures to clear the backlog of previous vacancies, the
details thereof; and

(e) whether any measures have been taken to expedite the process of disposal of cases?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): As per information received from the High Court, the pendency of cases in the High

Court of Judicature at Patna and District Courts of Bihar as on 30.06.2024 is as under.-

Nature of Cases High Court District and other Subordinate

Courts

Civil 107923
,

521750

Criminal 92191 3161289

Total 200114 I 3683039

(b): Age-wise Pendency of cases in the High Court of Judicature at Patna and District and

Subordinate Court of Bihar as on 30.06.2024 is as under: -
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Age-wise Pendency of cases in the High Court of Judicature as on 30.06.2024

Nature of Cases 0-5 Years old 5-10 Years old 10 Years and Above

Civil 59307 35381 13235

Criminal 52044 17610 22537

Total 111351 52991 35772

Age-wise Pendency of Cases inDistrict and other subordinate Courts as on 30.06.2024

Nature of Cases 0-5Years old 5-10 Years old 10Years and Above

Civil 299085 134944 87287

Criminal 1666762 920080 568134

Total 1965847 1055024 655421

(c): The number of posts of Judicial Officers lying vacant in District and other subordinate

Courts as on 30.06.2024is as under: -

SuperiorJudicial Service 85

Total

VacancyCadre

Civil Judge (SeniorDivision) 106

295

486

(d): Filling up of vacancies of Judicial Officers in District & Subordinate Courts lies in the

domain of respective High Courts and State Governments. As informed by the High Court,

vacancies in the Bihar Superior Judicial Services, Civil Judge (Senior and Junior Divisions) are

notified annually as per the schedule set by the Supreme Court in their Order passed on

04.01.2007 in the Malik Mazhar Sultan Case and in accordance with the relevant recruitment

rules in force. Expeditious steps are taken from time to time to fill up vacancies by way of

regular monitoring and follow up by the High Court in respect of recruitment of District Judges
(Direct Entry) and Civil Judges (JuniorDivision).

(e): The disposal of cases is within the exclusive domain of the Judiciary. However, the

following stepshave been taken byArrears Committee of the High Court to reduce the pendency
in SubordinateCourts: -

(i) Each Court at District level has been given target to dispose of 15 oldest cases pending as
shownonNJDG in everyquarter.

(ii) All the District& SessionsJudges have been directed to monitor the disposal of old cases

of every Court under their respective jurisdiction on the clearance day of every month
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through District Arrear Committee.

(iii)All the District & Sessions Judges have also been directed to ensure that every Court

must prepare quarterlyplan for disposal of old cases of their respective courts.

*******
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

LEGISLATIVE DEPARTMENT

RAJYASABHA
UNSTARRED QUESTION NO. 435

ANSWERED ON 25/07/2024
COMPLAINTS OF BOOTH CAPTURING

435. Smt. Priyanka Chaturvedi:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of booths capturing complaints received by the Election
Commission in the last five years, States/UT-wise;

(b) the number of people arrested in such cases; and
(c) whether the Election Commission took any action in this regard, if so, the

details thereof, if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
.AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (c): The information provided by the Election Commission of India is placed
at Annexure.
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SI.No. Name of

the State

No. of the No. of

Complaints of Booth people

Capture arrested

,.. - .
ANr-aXORE-L

Remarks/Actiontaken by •
the Commission

1. 2 Chief Electoral Officer, I
Arunachal Pradesh was

instructedto take fresh poll
and was further instructed

to direct the concerned

ReturningOfficer to initiate.
swift action/investigationin

the case. A case has been

registered at Khenwwa I
I Police Station, East

Kameng District The case I
I

I , is under investigation.One i
I

I person is still under I
!
j

!

I

I Judicial custody. I

I

2. Bihar 110 0 All complaints were found I
!

and I[General Election to false on verification

the Lok Sabha, were disposed of.
I2019:50

General Election to

I

I the Legislative

Assembly 2020: 13
,

I General Election to
the Lok Sabha,

,

I
2024: 47]

I,

: I
13. Odisha 2 12 12 persons were

I
·1

[Simultaneous apprehended and served
I I Election 2024] notice under Section 41 of
I

I Criminal Procedure Code.
i

Arunachal 1

Pradesh (Simultaneous
Election, 2024)
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Further, a re-poll at two

polling stations t.e. 26-

Kirasiraand and 28-

I
Maheswarpinda under the

85-Kantamal Assembly
I Constituency had beenI

successfully conducted.

4. West 875 0 As no case was

Bengal [General Election to substantiated, the

the Lok Sabha, Complaints were disposed

2024] of as per the report of

concerned District I
Electoral Officer, I
Superintendent ofl

I Police/Commissioner of

I

I
II

Police.

*******
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
STARRED QUESTION NO. 110
ANSWERED ON 01.08.2024

VACANCIES OF JUDGES IN COURTS OF KERALA

*110. SHRI SANDOSH KUMAR P:

Will the Minister of LAW AND JUSTICE be pleased to state;

(a) the number of vacancies of Judges in the High Court of Kerala, District Courts and Sub­
ordinate Courts as of 31st March, 2024;

(b) whether Government has taken any steps to fill the vacant posts in the judiciary in Kerala;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

•
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICF; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY A.FFAfRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): A Statement is laid on the Table of the House.

*********

1
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF RAJYA SABIV4iI
STARRED QUESTION NO. *110 FOR ANSWER ON 01.08.2024 REGARDING
'VACANCIES OF JUDGES IN COURTS OF KERALA.

(a): The Status of vacancies of Judges in Kerala is as under:

S.No. Name of Court Vacancy as on 31.03.2024
1 High Court 06
2 District and Subordinate Courts 55*

* <
.. . .Excludes 3 non judicial deputation posts In the cadre of District and Sessions Judge based on the new policy of High Court restnctmg

deputation to such posts.

(b) to (d): The Judges of High Courts are appointed under Article 217 and 224 of the

Constitution of India and according to the procedure laid down in the Memorandum of

Procedure (MoP) prepared in 1998 pursuant to Supreme Court Judgement of October 6, 1993

(Second Judges case) read with their Advisory Opinion of October 28, 1998 (Third Judges case).

As per the MoP, the responsibility for initiation of proposals for appointment of Judges

in the High Court vests with the Chief Justice of the concerned High Court, in consultation with

two senior-most puisne Judges of the High Court. For appointments of judge to the High Court,

under the MoP, the views of concerned State Government is also obtained. The

recommendations also have to be considered in the light of such other reports as may be

available to the Government in respect of the names under consideration. The recommendations

of the High Court Collegium, the State Government and the Government of India are then

forwarded to the Supreme Court Collegium (SCC) for advice. Only those persons are appointed

as Judge of High Courts whose names have been recommended by the SCC.

Appointment of Judges in Supreme Court and High Courts is a continuous, integrated

and collaborative process between the Executive and the JUdiciary. It requires consultation and

approval from various constitutional authorities both at State and Central level. While every

effort is made to fill up the existing vacancies expeditiously, vacancies of Judges in High Courts

do keep on arising on account of retirement, resignation or elevation of Judges and also due to

increase in the strength of Judges.

The filling up of vacant positions in the District Courts of the country is the

responsibility of the High Courts and State Governments concerned. As per the Constitutional

framework, in exercise of powers conferred under proviso to Article 309 read with Articles 233

and 234 of the Constitution, the respective State Government in consultation with the High Court

frames the rules and regulations regarding the issues of appointment and recruitment of Judicial

Officers in the respective State Judicial Service. In some States, the respective High Court

2
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undertakes the recruitment process; whereas in other States, the High Court does it in

consultation with the State Public Service Commission. The Hon'ble Supreme Court vide

judici~l order passed in January 2007 in the Malik Mazhar Sultan case, has stipulated certain

timelines which are to be followed by the States andthe respectiveHigh Courts for initiatingthe

recruitment process of judges in subordinate courts: ..

*******

3
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

LEGISLATIVE DEPARTMENT

RAJYASABHA

STARRED QUESTION NO. 120*

ANSWERED ON 01.08.2024

IMPLEMENTATION OF THE CONSTITUTION (ONE
HUNDRED AND SIXTH AMENDMENT) ACT

*120. Shri Vivek K. Tankha:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) by when will the exercise for implementation of the Constitution (One

Hundred and Sixth Amendment) Act. concerning reservation for women

in Parliamentary and Assembly elections, be done; and

(b) whether Government has considered a timeframe for implementing

the amendment, if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY
OF LAW AND JUSTICE; AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) and (b): A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN RESPECT OF

PART Ca) AND Cb) OF THE RAJYA SABHA STARRED

QUESTION NO. 120* DATED 01st AUGUST, 2024

(a) and (b):As per the provisions of the Constitution (One Hundred and

Sixth Amendment) Act, 2023, the reservation of seats for women in the

House of the People, the Legislative Assembly of a State and the

Legislative Assembly of the National Capital Territory of Delhi shall come

into effect after an exercise of delimitation is undertaken for this purpose

after the relevant figures for the first census taken after commencement

of the Constitution (One Hundred and Sixth Amendment) Act, 2023 have
been published.

***
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~. GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

LEGISLATIVE DEPARTMENT

RAJYASABHA
UNSTARRED QUESTION NO. 1231

l/: .JI ~fC<"

L~i))
ANSWERED ON 01/08/2024

SINGLE VOTER LIST FOR DIFFERENT ELECTIONS

1231. Shri Javed Ali Khan:
Shri Ramji Lal Suman:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the reasons why there are separate voter lists for various elections, like, Lok
Sabha, Assembly and Local Bodies, in the country;

(b) whether Election Commission proposes a single voter list for all elections to be
held in the country;

(c) if so, by when; and

(d) if not, how Government can hold 'One Nation, One Election' without 'One
Nation, One Voter List' in the country?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) : As per section 130 of the Representation of the People Act, 1950, the

electoral roll for every parliamentary constituency shall consist of electoral rolls for,

all the assembly constituencies comprised within that parliamentary constituency
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and it shall not be necessary to prepare or revise separately the electoral roll ~r

both Lok Sabha and the State Assembly Elections as of now. Electoral rolls for

conduct of elections to the urban local bodies and panchayati raj institutions are

prepared by the respective State Election Commissions (SECs). Presently, various

State Governments and Union territories are using the electoral roll data prepared

by the Election Commission of India for preparing the electoral roll for local bodies!

panchayat elections. As per article 243K and 243ZA of the Constitution, the

superintendence, direction and control of the preparation of electoral rolls for, and

the conduct of, all elections to the Panchayats and Municipalities vests in the

respective SECs.

(b) : No.

(c) : Does not arise.

(d) : One Nation, One Voter List would require amendments to the Constitution of

India.

*******
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'iJ.
GOVERNMENTOF INDIA

MINISTRY OF LAW& JUSTICE
DEPARTMENT OF JUSTICE

RAJYA·SABHA
UNSTARRED QUESTION NO. 1232

ANSWERED ON 01/08/2024

VACANCIES OF JUDGES

1232. SHRI RAJEEV SHUKLA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the total number of judicial vacancies existing across Indian judiciary in terms of Judges;

(b) the Court-wise and StatelUT-wise details thereof;

(c) the reasons behind not filling up of such vacancies;

(d) whether Government is taking measures to fill these vacancies in order to ensure speedy
delivery of justice; and

(e) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a) & (b): The status of vacancies of Judges across the country is as under:

I S. No. Name of Court Vacancy as on date
I 1. Supreme Court 0
i 2. High Courts 359
I

..-

3. District and Subordinate Courts 5,238

Further, the details of existing vacancies in Supreme Court of India & in all High Courts

and District& Subordinate Courts across India are atAnnexure-I andAnnexure-Il respectively.

(c) to (e): Appointment of Judges in Supreme Court and High Courts is a continuous,

integrated and collaborative process between the Executive and the JUdiciary. It requires

consultation and approval from various constitutional authorities both at State and Central level.

While every effort is made to fill up the existing vacancies expeditiously, vacancies of Judges in

High Courts do keep on arising on account of retirement, resignation or elevation of Judges and

also due to increase in the strength of Judges.

1
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The filling up of vacant positions in the District Courts of the country is the

responsibility of the High Courts and State Governments concerned. As per the Constitutional

framework, in exercise of powers conferred under proviso to Article 309 read with Articles 233

and 234 of the Constitution, the respective State Government in consultation with the High Court

frames the rules and regulations regarding the issues of appointment and recruitment of Judicial

Officers in the respective State Judicial Service. In some States, the' respective High Court

undertakes the recruitment process, whereas in other States, the High Court does it in

consultation with the State Public Service Commission. The Hon'ble Supreme Court vide

judicial order passed in January 2007 in the Malik Mazhar Sultan case, has stipulated certain

timelines which are to be followed by the States and the respective High Courts for initiating the

recruitment process of judges in subordinate courts.

******

2
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• Annexure-I
STATEMENT REFERRED TO IN REPLY TO PART (A) & (8) OF RAJYA
SABHA UNSTARRED QUESTION NO. 1232 FOR ANSWER ON 01.08.2024
REGARDING 'VACANCIESOF JUDGES'.

Vacant Positions of Judges in the Supreme Court oflndia and the High Courts as on 26.07.2024
A. Supreme Court 0
B. Hi2h Court
1 Allahabad 076
2 Andhra Pradesh 9
3 Bombay 28
4 Calcutta 28---5 Chhattisgarh 7
6 Delhi 21
7 Gauhati 6
8 Gujarat 23
9 Himachal Pradesh 5
10 J & K and Ladakh 2
11 Jharkhand 7
12 Kamataka 12
13 Kerala 8
14 Madhya Pradesh 17--15 Madras 12
16 Manipur 1
17 Meghalaya -Q_,
18 Orissa 13
19 Patna 19
20 Punjab & Haryana 30.-
21 Rajasthan 17
22 Sikkim 0
23 Telangana 14._-
'24 Trip...ira 0,,_._ ..__ ._._-

425 Uttarakhand
-

359Total

3

- --_. -- ------- --------

71



.,
Annexure-II

STATEMENT REFERRED TO IN REPLY TO PART (A) & (B) OF RAJYA
SABHA UNSTARRED QUESTION NO. 1232 FOR ANSWER ON 01.08.2024
REGARDING 'VACANCIES OF JUDGES'.

Vacant Positions of Judicial Officers' in District & Subordinate Court as on 26 07 2024.
Sl. No. State & UT Total Vacancy

1. Andhra Pradesh 74
--

Arunachal Pradesh 112.
3. Assam 25
4. Bihar 483
5. Chandigarh 0
6. Chhattisgarh 195
7. D &NHaveli 1
8. Daman & Diu 0
9. Delhi 81
10. Goa 10
11. Gujarat 535
12. Haryana 217
13. Himachal Pradesh 19 '

14. Jammu and Kashmir 100
15. Jharkhand 203
16. Kamataka 244
17. Kerala 66
18. Ladakh 8
19. Lakshadweep 2
20. Madhya Pradesh 319
21. Maharashtra 2?~
22. Manipur 13
23. Meghalaya 43
24. Mizoram 29
25. Nagaland 10
26. Odisha 167
27. Puducherry 19
28. Punjab 73--
29. Rajasthan 320
30. Sikkin, 12 I
31. Tamil Nadu 339 I

-
32. Telangana 115
33. Tripura 24
34. Uttar Pradesh 973
35. Uttarakhand 28
36. Andaman and Nicobar* 242
37. West Bengal*

TOTAL 5238
"Combined vacancy ofUT Andaman &Nicobar Island and State onVB as shown against State of West Bengal

4
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 1233

ANSWERED ON 01/08/2024

SOCIAL DIVERSITY IN APPOINTMENT OF JUDGES

1233. SHRI MUKUL BALKRISHNA WASNIK:

Will the Minister of Law and Justice be pleased to state:

(a) the latest information on the social status of High Courts and Supreme Court Judges;

(b) whether it is a fact that there exists a social diversity deficit in the higher judiciary;

(c) if so, whether Government has any plans to ensure that social diversity gets reflected in

the appointment of Judges in the High Courts and the Supreme Court; and

(d) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE -MINISTRY OF LAWAND
JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS

(SHRIARJUN RAM MEGHWAL)

(a) to (d): Appointment of Judges to the Supreme Court and High Courts is made under Articles.
124, 217 and 224 of the Constitution of India, which do not provide for reservation for any caste

or class of persons. Therefore, category-wise data pertaining to representation of SCs, STs and

OBCs among the Judges of High Courts are not centrally maintained. However, since 2018, the

recommendees for the post of High Court Judges are required to provide details regarding their

social background in the prescribed format (prepared in consultation with the Supreme Court).

Hence, since 2018 the data on appointees to that extent is available. Out of 661 High Court Judges

appointed since 2018, 21 belong to SC category, 12 belong to ST category, 78 belong to OBC
category and 499 belong to General category (till 25.07.2024).

2. As per the Memorandum of Procedure (MoP), the responsibility for initiation of proposals

for appointment of Judges in the Supreme Court vests with the Chief Justice of India, while the

responsibility for initiation of proposals for appointment of Judges in the High Courts vests with
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the Chief Justice of the concerned High Court, in consultation with two senior-most puisne Judges

of the High Court. However, the Government has been requesting the Chief Justices of High

Courts that while sending proposals for appointment of Judges, due consideration be given to

suitable candidates belonging to Scheduled Castes, Scheduled Tribes, Other Backward Classes,

Minorities and Women to ensure social diversity in the appointment of Judges in High Courts. As

per the Memorandum of Procedure for appointment of Judges in the Supreme Court and High

Courts, only those persons are appointed as Judges of the Supreme Court and High Courts whose

names have been recommended by the Supreme Court Collegium.

*****

2
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

RAJYASABHA
UNSTARRED QUESTION NO. 1234

ANSWERED ON 01/08/2024

RECOMMENDATIONS OF THE PANEL ON ONE NATION, ONE
ELECTION

1234. Shri Mukul Balkrishna Wasnik:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the panel constituted for the purposes of giving

recommendations on simultaneous Lok Sabha and Vidhan Sabha

elections held consultations with various stakeholders, including political
parties and constitutional experts;

(b) if so, the details thereof;

(c) whether Government has received any report from this panel on "One
Nation, One Election"; and

(d) ifso, the details on the recommendations made and the reaction of
Government thereon?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY
OF LAW AND JUSTICE; AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(?) and (b) : Yes. A High-Level Committee was constituted by the

Central Government on the subject of holding of simultaneous elections

in the country, under the chairpersonship of Shri Ram Nath Kovind,
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former President of India vide Gazette Notification 'dated 2nd September,"

2023. The Committee submitted its Report on 14th March, 2024 after

inviting suggestions, viewpoints and comments from various stakeholder

including political parties. Experts on law, including former Chief Justices

of India and former Chief Justices of High Courts, former Chief Election

Commissioners of India, and State Election Commissioners were invited

for interaction in person with the Committee. Expert bodies like the Law

Commission of India were also invited by the Committee. A public notice

was also issued in the newspapers and social media to invite

suggestions and comments from citizens and organisations. Other

stakeholders such as the Bar Council of India and apex business

organisations like the Confederation of Indian Industry (CII), Federation

of Indian Chambers of Commerce and Industry (FICCI), Associated

Chambers of Commerce and Industry of India (ASSOCHAM) were also

given opportunities to place their points of view. Eminent economists of

the country also interacted with the Committee. The Committee held 65

meetings and after extensive deliberation submitted its recommendations

to the Government.

(c) and (d) : Yes. The Government has published the complete report of

the High Level Committee (HLC) including its various recommendations

on the official website which can be accessed at https:/lonoe.gov.inIHLC­
Report-en.

*******

76



GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

RAJYASABHA

UNSTARRED QUESTION NO. 1235

ANSWERED ON 01/08/2024

Steps taken to simplify legal language

1235. Smt. Jebi Mather Hisham:

Will the Minister of Law and Justice be pleased to state:

(a) whether steps have been taken to simplify legal language to make it

accessible for the general public, promote inclusivity and transparency,

which in turn paves the way for easy access to justice and empowerment of
citizens, if so, the details thereof; and

(b) the details of spending made over the last five years for the initiatives of
simplifying the civil laws?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF LAW AND JUSTICE; AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) Yes. The Legislative Department is mandated with drafting of laws on

the basis of the policy decisions taken by the concerned administrative

Ministries/Departments of the Government of India and as per the procedure

prescribed by the Ministry of Parliamentary Affairs in the Manual of

Parliamentary Procedure in the Government of India.

The Legislative Department has been taking necessary steps to ensure

. that legislative drafting is simple, plain, precise and unambiguous. Efforts
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are also being made to aim at clarity of expressions and use of appropriate

words and expressions.

The Legislative Department has requested all Ministries/ Departments

of the Government of India to ensure that the legislative policies are made

simple and framed in easy-to-understand language. Further, Draftspersons

are also given suitable training.

The Institute of Legislative Drafting and Research (ILDR) offers

training in legislative drafting with the focus on drafting the legislations in

simple/ plain language to make it accessible for the general public.

Simple words in the standard Legal Glossary are included. Only those

words, expression and phrases are included which have been decided as

Hindi synonyms of English words according to specific contexts while

preparing the Hindi text of Central Acts, etc. While deciding the words,

expression and phrases of legal or technical nature used in Central Acts in

the Legal Glossary, an effort has been made to make the Hindi synonyms

such that they are simple and easily understandable and whose meaning is

exact according to the English word.

(b) Government resources are being used and no quantified spending on

simplifying civil laws has been incurred.
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•
GOVERNMENTOF INDIA

MINISTRY OF LAW& JUSTICE
DEPARTMENTOF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 1236

ANSWERED ON 01/08/2024

IMPACT OF VACANCIES ON PENDENCY OF CASES

1236. SHRI DIGVIJAYA SINGH:

Will the Minister of LAWAND JUSTICE be pleased to state:

(a) the total number of vacancies of Judges in District Courts and High Courts across various
States, State-wise;

(b) the details of posts of Judges filled up during the last five years in various Courts,State-wise
and year-wise; and

(c) whether Government has assessed the impact of vacancies on the huge pendency of cases in
the country, if so, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): The status of vacancies of Judges across the country is as under:

S.No. Name of Court Vacancl':as on date I
1 High Courts 359 -I
2. District and Subordinate Courts 5,238 i

Further, the details of State-wise vacancies of Judges in High Courts and District &

Subordinate Courts across various states are atAnnexure-I and Annexure-Il respectively.

(b): The statement showing posts of Judges filled up during the last five years in High

Courts and Supreme Court is as under:

Sl Name of the Court Year
No. 2019 2020 2021 2022 2023 2024

(as on 29.07.2027)
1 Supreme Court 10 ~- 09 03 14 03
2 High Court 81 66 120 165 110 11

A statement of vacancies of Judges filled up during the last five years in High Courts of

all states is atAnnexure-III.

1
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Further, in case of District & Subordinate courts, filling up of vacant positions in the "

District Courts of the country is the responsibility of the High Courts and State Governments

'concerned. As per the Constitutional framework, in exercise of powers conferred under proviso

to Article 309 read with Articles 233 and 234 of the Constitution, the respective State

Government in consultation with the High Court frames the rules and regulations regarding the

issues of appointment and recruitment of Judicial Officers in the respective State Judicial

Service. In some States, the respective High Court undertakes the recruitment process, whereas

in other States, the High Court does it in consultation with the State Public Service Commission.

The Hon'ble Supreme Court vide judicial order passed in January 2007 in the Malik Mazhar

Sultan case, has stipulated certain timelines which are to be followed by the States and the

respective High Courts for initiating the recruitment process of judges in subordinate courts. A

statement showing sanctioned strength and vacancies over the last five years in district and

subordinate courts, state wise is atAnnexure-It':

(c): The Government is aware of the impact of the vacancies on the huge pendency in the

country. However, the vacancy of judges is not the sole reason for affecting the disposal of cases

in courts. The disposal of cases in courts is also affected by several other factors which, inter­

alia, include availability of physical infrastructure and supporting court staff: complexity of facts

involved, nature of evidence, co-operation of stake holders viz. bar, investigation agencies,

witnesses and litigants and proper application of rules and procedures. Other factors that lead to

delay in disposal of cases include lack of prescribed timeframe by respective courts for disposal

of various kinds of cases, frequent adjournments and lack of adequate arrangement to monitor,

track and bunch cases for hearing.

******
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•" Annexure-I
STATEMENT REFERRED TO IN REPLY TO PART (A) OF RAJYA ,SABRA
UNSTARRED QUESTION NO. 1236 FOR, ANSWER ON 01.08.2024
REGARDING 'IMPACT OF VACANCIES ON PENDENCY OF CASES'.

Vacant Positions of Judges in the IDghCourts as on 29.07.2024
SI. No. Name of High Court Total Vacancy

1 Allahabad 076
2 Andhra Pradesh 9
3 Bombay 28
4 Calcutta 28
5 Chhattisgarh ·7
6 Delhi 21
7 Gauhati 6
8 Gujarat 23
9 FfirnachalPradesh 5
10 J & K and Ladakh 2
11 Jharkhand 7
12 Kamataka 12
13 Kerala 8
14 Madhya Pradesh 17

-
1215 Madras

16 'Manipur 1
17 Meghalaya 0
18 Orissa 13
19 Patna 19
20 Punjab & Haryana 30
21 Rajasthan 17
22 Sikkim 0
23 Telangana 14
24 Tripura 0
25 Uttarakhand 4

Total 359

3
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Annexure-II '"
STATEMENT REFERRED TO IN REPLY TO PART fA) OF RAJYA SABRA
UNSTARRED QUESTION NO. 1236 FOR ANSWER ON 01.08.2024
REGARDING 'IMP ACT OF VACANCIES ON PENDENCY OF CASES'.

Vacant Positions of Judicial Officers in District & Subordinate Court as on 29 07 2024. .
SI. No. State & UT Total Vacancy

1. Andhra Pradesh 74
2. PlnrnachalPradesh 11
3. Assam 25
4. Bihar 483
5. Chandigarh 0
6. Chhattisgarh 195
7. D&NHaveli . .• 1
8. Daman & Diu 0
9. Delhi 81
10. Goa 10
11. Gujarat 535
12. Haryana 217
13. HUriachalPradesh 19
14. Jammu and Kashmir 100
15. Jharkhand 203
16. Karnataka 244
17. Kerala 66
18. Ladakh 8
19. Lakshadweep 2
20. Madhya Pradesh 319
21. Maharashtra 250
22. Manipur 13
23. Meghalaya 43
24. Mizoram 29
25. Nagaland 10
26. Odisha 167
27. Puducherry 19

·28. Punjab 73
29. Rajasthan

..
320

30. Sikkim 12
31. Tamil Nadu 339
32. Telangana 115
33. Tripura 24
34. Uttar Pradesh 973
35. Uttarakhand 28
36. Andaman and Nicobar* 242
37. West Bengal*

TOTAL 5238
*Cornbined vacancy oflIT Andaman &Nicobar Island and State ofWB as shown against Slate ofWest Bengal

4
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• Annexure-ID

STATEMENT REFERRED TO IN REPLY TO PART ill) OF RAJYA SABRA
UNSTARRED QUESTION NO. 1236 - FOR ANSWER ON 01.08.2024
REGARDING 'IMP ACT OF VACANCIES ON PENDENCY OF CASES'.

Fresh Appointments of Judges in Various High Courts in Last 5 Years.
S.No. High Court 2019 2020 2021 2022 2023 2024

1 Allahabad 10 4 17 13 9 0
2 Andhra Pradesh 2 7 2 14 6 0
3 Bombay 11 4 6 19 9 0

-4 Calcutta 6 1 8 16 0 0
5 Chhattisgarh 0 0 3 3 2 1.
6 Delhi 4 0 2 17 5 0

7 Gauhati 4 0 6 2 5 0

8 Gujarat 3 7 7 0 8 1

9 Himachal Pradesh 2 0 . 1 2 3 0

10 J & K and Ladakh 0 5 2 4 0 1

11 Jharkhand 2 0 4 1 0 1

12 Karnataka 10 10 6 6 5 0,
13 Kerala 1 6 12 1 3 7

14 Madhya Pradesh 2 0 8 6 14 0
15 Madras 1 10 5 4 13 0

16 Manipur 0 1 0 0 2 0

17 Meghalaya 1 0 0 0 1 0
-,--

18 Orissa 1 2 4 6 2 0
-

19 Patna 4 0 6 11 2 0

20 Punjab & Haryana 10 1 6 21 4 0

21 Rajasthan 3 6 8 2 9 0

22 Sikkim 0 0 0 0 0 0

23 Telangana 3 1 7 17 3 0

24 Tripura 0 1 0 0 2 0

25 Uttarakhand 1 0 0 '0 3 0

Total 81 66 120 165 110 11

5
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STATEMENT REFERRED TO IN REPLY TO PART (B) OF RAJYA SABHAUNSTARRED QUESTION NG~~L~2t'J~)k:
ANSWER ON 01.08.2024 REGARDING 'IMPACT OF VACANCIES ON PENDENCY OF CASES' ..

,,- - -~-~.

Sanctioned Strength and Vacancies of Judicial Officers in District and Subordinate Courts for last five years

SI.No Name of the As on 31.12.2018 As on 31.12.2019 As on 31.12.2020 As on 31.12.2021 As on 31.12.2022 As OD 31.12.2023

State/Uts
Sanctioned Vacancies Sanctioned Vacancies Sanctioned Vacancies Sanctioned Vacancies Sanctioned Vacancies Sanctioned Vacancies

Strength Strength Strength Strength Strength . Strength

1 Andhra Pradesh 494 49 597 68 607 97 607 116 607 73 618 83

2 Telangana 493 .48 413 79 474 96 474 49 560 150 560 115

3 Auranchal Pradesh 30 5 41 14 41 9 41 9 41 8 44 10

4 Assam 430 47 441 29 466 54 467 31 485 60 485 46

5 Bihar 1845 640 1925 776 1936 503 1954 560 2016 667 2016 1550

6 Chandigarh 30 0 30 1 30 4 30 0 30 0 30 1

7 Chattisgarh 452 55 468 75 480 93 482 73 527 90 562 139

.~ D&NHaveli 3 0 3 0 3 1 3 1 3 1 3 1
-..~.. _-_- .... '-,: ~.... ;'.~ ... ,' - - - ~- .- "' "'""-" " ,,"_ .- - -

9 Daman & Diu 4 0 4 1 4 0 4 0 4 0 4 0

10· Delhi 799 258 799 118 799 151 884 192 884 203 887 89

11 Goa 50 8 50 7 50 10 50 10 50 10 50 10

12 Gujarat 1506 356 1521 336 1521 369 1523 400 1582 431 1720 545

13 Haryana 651 162 772 297 772 279 772 290 772 308 772 208

14 Himachal Pradesh 159 10 175 22 175 14 175 15 179 16 179 21

15 Jammu and 310 86 290 58 296 41 300 59 314 91 317 94
Kashmir

16 Ladakh 16 8 17 8 17 8 17 7

17 Jharkhand 676 216 677 216 675 131 675 152 694 186 693 . 181

18 Karnataka 3972 725 2703 534 1357 286 1363 276 1365 233 1375 225

19 Kerela 496 63 536 79 538 68 569 81 595 122 605 91

6•
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20 Lakshadweep 3 0 3 0 3 0 3 0 4 0 4 1

21 Madhya Pardesh 1872 511 2021 401 2021 411 2021 469 2021 372 2028 298

22 Maharashtra 2011 167 2189 247 2190 2S0 2190 2S0 . 2190 250 2190 250

23 Manipur S5 15 55 16 54 18 59 17 59 17 S9 10
24 Meghalaya

,
97 58 97 48 97 48 97 48 99 48 99 42

25 Mizoram 67 21 64 18 64 21 6S 23 74 33 74 33
26 Nagaland 33 7 33 8 33 7 34 10 34 .10 34 10
27 Odisha 911 156 919 149 950 194 976 191 1001 234 1008 205
28 Puducherry 26 7 26 15 26 15 26 15 28 17 29 19
29 Punjab 674 144 675 96 692 99 692 85 797 208 797 212
30 Rajasthan 1337 229 1428 308 1489 197 1549 275 1587 331 1638 296
31 Sikkim 23 4 25 6 25 5 28 8 30 9 35 12
32 TamilNadu· 1143 238 1255 175 1298 249 1316 234 1340 272 1371 331
33 Tripura 115 40 120 24 120 23 122 25 128 20 128 20
34 Uttar Pradesh 3225 1188 3416 838 3634 1053 3634 1092 3647 1173 3696 1247
35 Uttarkhand 293 59 294 66 297 42 299 28 299 30 298. 27
36 West Bengal 1013 75 1014 96 1014 96 1014 96 1014 96 1014 96
37 A&NIsland 11 0 0 -13 0 -13 0 -13 0 -13 0 -13

Total 25309 5647 25079 5208 24247 4929 24515 5175 25077 5764 25439 5428

•7
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 1237

ANSWERED ON 01/0812024

Popularizing understanding of the Constitution

1237# Dr. Kalpana Saini:

Shri Narhari Amin:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the steps taken by Government to popularize understanding of the Constitution and
increase awareness about legal rights;

(b) the major achievements and outcome of such measures; and

(c) the measures planned to be taken in future?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LA\V
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (c) : The Government of India has taken various steps to popularize the understanding

of the Constitution and to increase the awareness about the legal rights. The Government of

India, through the Department of Justice as the nodal department, launched the Citizens'

Duties Awareness Programme (CDAP) on November 26, 2019.With an aim to enhance

awareness of the Constitution with a focus on Fundamental Duties.CDAP was able to reach

over 48.6 crore citizens through effective implementation of various programmes by all

departments and ministries of the Government of India, StateslUTs, Judiciary, NSSINYK

Volunteers.The program utilized tools such as online Preamble reading (21.86 lakh), online

Pledge taking (1.90 lakh), Webinars (10,600), messaging through E-tickets (14.5 Cr), a "

social media (l0.95 Cr). Over 86 ministries/departments engaged in the year-long C 1\1'

activities. Additionally, 31 lakh elected Gram Panchayat representatives and 14,500 Sr",

. Gram Sabhas promoted the concept of Fundamental Duties among citizen. The Do.T

a grassroots campaign in 1000 digital villages through the CSC network, cc.: ".:

1
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districts across 16 states. This effort included 2409 awareness sessions, reaching ove"

4,84,000 villagers, 9000 wall paintings, and signature banners displayed on fundamental

duties in all digital villages.

During the current year, the Department of Justice has initiated a pan-India, year-long

nationwide campaign titled 'Hamara Samvidhan Hamara Samman' to celebrate the 75th year

of India as a Republic and the adoption of India's Constitution. The campaign was launched

on January 24, 2024, by the Hon'ble Vice-President of India. Following this, regional events

were organized in Bikaner, Rajasthan, on March 9, 2024, and in Prayagraj, Uttar Pradesh, on

July 16, 2024, to ensure decentralized outreach of the campaign. The campaign aims to

reaffirm our collective commitment to the principles enshrined in the Constitution of India

and to celebrate the shared values that bind our nation. This nationwide initiative provides

opportunities for every citizen to participate in various ways, empowering them to contribute

meaningfully through its sub-campaigns: Sabko Nyaya Har Ghar Nyaya, Nav Bharat Nav

Sankalp, and Vidhi Jagriti Abhiyaan.

Through the network of Village Level Entrepreneurs (VLEs) of the Common Service Centres

(CSCs), over 2.5 lakh gram panchayats have been engaged in reading the Panch Pran Pledge

in regional languages. In 25 states and Union Territories, citizen-centric service fairs called

"Nyaya Sewa Melas" have been organized. Online competitions such as the Samvidhan Quiz,

Panch Pran Rangotsav (poster-making), and Panch Pran Anubhav (reel-making) were

launched on the MyGov platform. To enhance constitutional education, the campaign has

involved law students and partnered with agencies like Doordarshan and IGNOU's Gyan

Vani and Gyan Darshan platforms.As of June 30, 2024, 1.60 lakh citizens have participated in

the 'Hamara Samvidhan Hamara Samman' campaign nationwide. Information to popularize

the understanding of the Constitution as part of this campaign is regularly updated on the

Department of Justice website https://doj.gov.inl.

The Department of Justice (DoJ) is also implementing a dedicated program for legal literacy

and legal awareness under the scheme of the "Designing Innovative Solutions for Holistic

Access to Justice" (DISHA), introduced in 2021. As of June 30, 2024, the legal awareness has

reached15.30 lakh individuals through community engage~ent, webinars, and the

dissemination of educational materials on the Constitution, legal rights, and duties.

The National Legal Services Authority (NALSA), through its Legal Services Authorities at

the state, district, and taluk levels, conducts legal literacy and awareness programs and

·campaignsto educate the general public about their rights, benefits, and privileges guaranteed

by the Constitution and other enactments. NALSA through the Legal Services Authorities has
L
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• undertaken the following steps to popularize the understanding of the Constitution and to

increase the awareness about the legal rights:

(i) A six-week-long Pan India Legal Awareness and Outreach Campaign was

organized from October 2 to November 14, 2021, as part of the 'Azadi Ka Amrit

Mahotsav'. Conducted in four phases, the campaign reached 6.7 lakh villages and

4100 municipal towns across tho: country to raise awareness about the availability of

free legal services. Additionally, 1623 Legal Services Mega Camps (NALSA Module)

were held in 735 districts, benefiting 75,64,236 people.

(ii) A nationwide legal awareness and outreach program titled "Empowerment of

Citizens through Legal Awareness and Outreach" was conducted from October 31 to

November 13, 2022. The campaign aimed to bridge the gap between institutions and

the underprivileged by spreading legal awareness and ensuring the delivery of legal

entitlements to eligible beneficiaries. It was organized across all villages and sub­

divisions of every district in India. Concurrently, the "Haq_humara_bhi_to_hai@75"

campaign was launched, focusing on providing basic legal assistance to individuals

confined in prisons and child care institutions.

Further, the Legal Services Authorities have conducted a range of legal awareness programs

covering various laws and schemes related to children, laborers, disaster victims, SC/ST

communities, and persons with disabilities. Additionally, they have created and distributed

booklets and pamphlets in accessible language to inform the public about these laws. To

effectively reach vulnerable sections of society, NALSA has developed and implemented a

Module for Legal Services Camps through Legal Services Institutions. This approach marks a

shift from traditional methods of general legal awareness to a model focused on true

empowerment, grounded in need-based analysis and targeted action. The Legal

Empowerment Camps are designed to serve not only the weak and marginalized sections but

also those residing in remote and far-flung areas, aiming to bridge information gaps and

ensure access to citizens' rightful entitlements. Since the framework's approval in December

2017, these camps have been organized nationwide with a three-fold objective: firstly, to

spread awareness about various welfare legislations and schemes; secondly, to identify and

reach out to individuals who need legal assistance; and lastly, to provide tailored solutions to

legal issues.In 2023-2024 alone, 30,043 legal awareness camps were organized, benefiting

11.46 lakh citizens.To further enhance and educate citizens on existing awareness programs,

campaigns, and other legal aid avenues, NALSA leverages mass media platforms an"

Services Institutions.

3
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•
GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNST ARRED QUESTION NO. 1238

ANSWERED ON 01/08/2024

PENDING COURT CASES IN THE COUNTRY

1238. SHRI RAJEEV SHUKLA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the total number of pending cases across various courts in the country;

(b) the court-wise and StatelUT-wise details thereof;

(c) whether Government is taking measures to ensure faster disposal of such cases;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) the measures proposed to be taken by Government to deal with the pendency situation?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a) & (b): As per information available on National Judicial Data Grid (NJDG), the total

number of pending cases across various courts in the countryis as under:

i S.No. Narne of Court Total no. of ~ending cases as on date 1
11. Supreme Court 83,798 I
2. High Courts 60,02,383 I
3. District and Subordinate Courts 4,53,97,157 I

The detailed statement showing StatelUT -wise pending cases in District & Subordinate

courtsis placed at Annexure-I.

(c) to (e): The resolution of pending cases in courts is within the exclusive domain of the

judiciary. However, the Government is committed towards facilitating an ecosystem for

expeditious disposal of cases by judiciary and reducing pendency as mandated l..mderArticle 21

of the Constitution. To this end, the Government set Up the National Mission for Justice Delivery

and Legal Reforms in 2011, with the twin objectives of increasing access by reducing delays and
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arrears in the system and enhancing accountability through structural changes and by setting"

performance standards and capacities. The Mission has been pursuing a co-ordinated approach

for phased liquidation of arrears and pendency in judicial administration, which, inter-alia,

involves improved infrastructure for courts including computerization, increase in strerigth of

subordinate judiciary, policy and legislative measures in the areas prone to excessive litigation,

re-engineering of court procedure for quick disposal of cases and emphasis on human resource

development.

There are several reasons that lead to pendency of cases in courts which, inter-alia, include

availability of physical infrastructure and supporting court staff, complexity of facts involved,

nature of evidence, co-operation of stake holders viz. bar, investigation agencies, witnesses and

litigants and proper application of rules and procedures. Other factors that lead to delay in

disposal of cases include lack of prescribed timeframe by respective courts for disposal of

various kinds of cases, frequent adjournments and lack of adequate arrangement. to monitor,

track and bunch cases for hearing. Moreover, in case of pendency of criminal cases, the criminal

justice system functions on assistance by various agencies viz. Police, Prosecution, Forensic

Labs, Handwriting Experts and Medico-Legal Experts. Delay in providing assistance by allied

agencies also entails delay in disposal of cases.

********
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• Annexure-I

STATEMENT REFERRED TO IN REPLY TO PARTS CAl AND CD)OF LOK SABRA
UNSTARRED QUESTION. NO. 1238 FOR ANSWER ON 01.08.2024 REGARDING
'PENDING COURT CASES IN THE COUNTRY'.

D t '1 d te ai e s atemen S oWIng tate -wise pen In!!cases lD istrtct ourts

S.No. StatelUT Total no. of pending cases as on date
1 Uttar Pradesh 11843447
2 Maharashtra 5448506
3 Bihar 3572352
4 West Bengal 3136410
5 Rajasthan 2313672
6 Karnataka 2040588
7 Madhya Pradesh 2016956
8 Kerala 1803020

9 Odisha 1633351

10 Guiarat 1552084

11 Tamil Nadu 1494818

12 Haryana 1430534

13 Delhi 1326935

14 Telangana 931818

15 Punjab 871930

16 Andhra Pradesh 872829

17 Himachal Pradesh 657860

18 Jharkhand 550956

19 Assam 468604

20 Chhattisgarh 414525

21 Uttarakhand 371008

22 Jammu and Kashmir 323006

23 Chandigarh U0593

24 Goa 59155

25 Tripura 49051

26 Puducherry 34920

27 Meghalaya 15472

28 Manipur 12787

29 Arunachal Pradesh 11269

30 Andaman and Nicobar 8978

31 Mizoram 5408

32 DNH atSilvasa 4464

33 Diu and Darnan 3170

34 Nagaland 2959

35 Sikkim 1771

36 Ladakh 1553

37 Lakshadweep , 398

TOTAL 45397157

t h S ruT ' d' . D' , C
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~.
GOVERNMENTOF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO', 1239

ANSWEREDON 01/08/2024

VACANCIES IN COURTS

1239.DR. JOI-INBRITTAS:

Will the Minister of Law and Justice be pleased to state:

(a) the sanctioned strength and vacancies of Judges in High Courts and Supreme Court as ondate;

(b) the number of proposals for appointments in High Courts which are pending with Supreme
Court Collegium or Government as on date;

(c) the vacancies in High Courts which are yet to be recommended by the High Court Collegiums

to Government as per the extant Supreme Court instructions in this regard;

(d) the number of women Judges and Judges hailing from SC, ST and OBC communities in the
SupremeCourt and High Courts as on date; and

(e) the State-wise and category- wise details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAWAND
JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (e): As on 25.07.2024, the Supreme Court is functioning at its full strength of 34 Judges

(including the CJI). As regards the High Courts, against the sanctioned strength of 1114Judges,

755 Judges are working and 359 posts of Judges are vacant in various High COUltS. 205 proposals

for appointment of High Court Judges are at various stages of processing between the Govemment

and the Supreme Court Collegium. The recommendations against 154 vacancies are yet to be

received from the High Court Collegiums.

2. At present, 03 women Judges are working in the Supreme Court and 106 women Judges are
working in various High Courts.
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3. Appointment of Judges to the Supreme Court and High Courts is made under Articles 124,

217 and 224 of the Constitution of India, which do not provide for reservation for any caste or class

of persons. Therefore, category-wise data pertaining to representation ofSCs, STs and OBCs among

the Judges of High Courts are not centrally maintained. However, since 2018, the recommendees

for the post of High Court Judges are required to provide details regarding their social background

in the prescribed format (prepared in consultation with the Supreme Court). Hence, since 2018 the

data on appointees to that extent is available. Out of 661 High Court Judges appointed since 2018,

21 belong to SC category, 12 belong to ST category and 78 belong to OBC category

(till 25.07.2024),

*****
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE

DEPARTMENT OF JUSTICE

. RAJY A SABHA
UNSTARRED QUESTION NO. 1240

ANSWERED ON 01/08/2024

RECOMMENDATIONS OF SC COLLEGIUM

1240. SHRI P. WILSON:

Will the Minister of LAWAND JUSTICE be pleased to state:

•

(a) the details of all pending SC Collegium recommendations for appointment of High

Court Judges, including recommended date, expected timeline taken and the reasons
for delay for each recommendation, if pending for more than 3 months;

(b) the steps taken to fix strength of High Court and Supreme Court Judges according to
population ratio, the details thereof; and

(c) whether Government has taken any steps to enhance pay, allowance and pension,

etc., for the Judges of Supreme Court and High Courts considering the burden of

work and the fact that it has not been revised since 2017, if so, details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

• (SHRI nJUN RAM MEGHWAL)

(a) to (c): As on 25.07.2024, 24 proposals recommended by the Supreme Court

Collegium for appointment of High Court Judges, are under various stages of processing.

Appointment of the Judges of the Constitutional Courts is a continuous, integrated and

collaborative process between the Executive and the Judiciary. It requires consultation and

approval from various constitutional authorities both at state and central level. Judges of th:

High Courts are appointed under Article 217 and224 of the Constitution of India ;.,I

according to the procedure laid down in the Memorandum of Procedure (MoP) prepared If:

~998 pursuant to the Supreme Court Judgment of October 6, 1993 (Second Judges ,.: .. .!

'" .. r
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read with their Advisory Opinion of October 28, 1998 (Third Judges case). As per MoP,

initiation of proposal for appointment of Judges in the High Courts vests with the Chief"

Justice of the concerned High Court. Chief Justice of the High Court is requiredto initiate

the proposal to fill up of vacancy of a High Court Judge six months prior to the occurrence

of vacancy. However, this timeline is often not adhered to by the High Courts. All the names

recommended by High Court Collegium are sent with the views of the Government to the

Supreme Court Collegium (SCC) for advice. Only those persons are appointed as Judges of

High Courts who are recommended by SCC.

2. In the Joint Conference of Chief Justices and Chief Ministers held on 07.4.2013, a

recommendation was made to increase the number of Judges of the High Courts by 25%.

Accordingly, since 1.07.2014, Government increased the Judge strength of the High Courts

from 906 to 1114 (i.e. by 208 posts).The Supreme Court (Number of Judges) Act, 1956 was

amended to increase the sanctioned strength of the Judges of the Supreme Court of India

from 30 to 33 (excluding CJI). The Supreme Court (Number of Judges) Amendment Act,

2019 came into force w.e.f. 9.8.2019.

3. Pay, allowances, pension etc. in respect of Judges of Supreme Court and High Courts

are governed by The Supreme Court Judges (Salaries and Conditions of service) Act, 1958

and The High Court Judges (Salaries and Conditions of service) Act, 1954 respectively. The

salary, pension and allowances of Judges of Supreme Court and High Courts were last

revised w.e.f. 01.01.2016 consequent upon implementation of th Central Pay Commission

recommendation by the Government, through an amendment in both the applicable laws

mentioned above. Presently, no proposal for enhancing pay, allowance and 'pension etc. for

the judges of Supreme Court and High Court is under consideration of the Government.

****
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTlCE

RAJYASABHA
UNSTARRED QUESTION NO. 1242

ANSWERED ON 01/08/2024

EXPENDITURE ON JUDICIAL INFRASTRUCTURE .

1242. SHRI SANJAY RAUT:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether { 9,000 crore have been allocatted for Centrally Sponsored Scheme to provide
judicial infrastructure in the.country;

(b) whether, so far, just ~ 1,000 crore have been spent on the above Scheme;

(c) if so, the details of expenditure made and assets created so far, State-wise, under the above
Scheme, particularly in the State of Maharashtra; and

(d) whether new components have been added under the above Scheme and, if so, the details
thereof?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE AND MINISTER OF STATE INTHE MINISTRY OF PARLIAMENTARY
AFFAIRS

(SHRl ARJUN RAM MEGHWAL)

(a): The Union Government has been implementing a Centrally Sponsored Scheme (CSS)

for Development of Infrastructure Facilities in District and Subordinate Courts by providing

financial assistance to State/U'T Governments in the prescribed fund sharing pattern. The

Government has approved the continuance of this CSS for a further period of 5 years from

01.04.2021 to 31.03.2026, at an outlay of Rs.9000 Crore, including Central share of Rs.5307

Crore.

(b) & (c): Since 2021-22 till date, the Central Government has released Rs. 2986.80 crore

under this Scheme to StateslUTs, of which, a sum of Rs. 267.64 crore has been released to

Maharashtra. The State-wise expenditure offunds since 2021-22 is at Annexure-I.

1
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Since inception of the scheme in 1993-94, 23,074 number of court halls and 20,889

number of residential units have been constructed in the District and Subordinate Courts,

against the working strength of 20,371 Judicial Officers as on date. In case of State of

Maharashtra, 3,683 court halls and 3,597 residential units have been constructed under the

scheme as on date. The state-wise availability of Court Halls and Residential Units alongwith

court halls and residential units under construction are atAnnexure-Il,

(d): The scheme aims at progressively improving the physical infrastructure of the

Subordinate Courts as also meeting the housing needs for judicial officers of District and

Subordinate Courts in the country, with a view to facilitate improved justice delivery. Till 2021,

there were only two components covered under the scheme i.e. construction of Court Halls and

Residential Units for Judicial Officers. However, while giving extension to the scheme in 2021,

three additional components were added to the scheme, which are (i) construction of lawyers'

halls, (ii) toilet complexes and (iii) digital computer rooms for the convenience oflawyers and

litigants.

******
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• ANNEXURE-I

STATEMENT REFERRED TO PART (C) OF THE RAJYA SABRA UNSTARRED OUESTIONNO.1242
FOR REPLY ON 01.08.2024

STATEMENT SHOWING FUNDS SANCTIONED/ALLOCATED ANDUTILIZED AS ON DATE
SI. Narne of State Funds sanctioned I allocated Funds utilized (since 2021-22
No. (since 2021-22 to as on date) to as on date} (Rs, in crore).
[--. iRs. in crore).
1 Andbra Pradesh 72.32· 47.92
2 Bihar 106.44 85.74
3 Chhattisgarh 83.87 79.39
4 Goa 33.25 29.73
5 G~arat 101.84 74.08
6 H~ana 20.10 9.85
7 Himachal Pradesh 11.62 5.69
8 Jharkhand 63.32 56.26
9 Karnataka 242.18 232.17
10 Kerala 72.89 55.30
11 Madhya Pradesh 320.40 284.74
12 Maharashtra 267.64 267.64
13 Odisha 96.05 78.03
14 PurMab 47.42 39.02
15 R~asthan 222.75 194.13
16 Tamil Nadu 169.51 134.70
17 Telan_g_ana 26.61 16.21
18 Uttar Pradesh 396.08 318.88
19 Uttrakhand 109.89 101.63
20 West Bengal 40.22 21.27

Total(A) 2.1.504.40 2,132.38
1 Arunachal Pradesh 36.47 16.02
2 Assam 105.41 91.71
3 Mani_Qur 14.56 12.67
4 Me_g_halaya 120.53 112.76
5 Mizoram 18.36 18.36
6 Na_galand 17.66 14.96--
7 Sikkim 4.96 1.88
8 Tripura 40.48 24.83

Total(B) 358.43 293.19
1 ~daman & Nicobar Island 0.95 0.95
2 Chandigarh 0.00 0.00
3 Dadra&NH 0.00 0.00
4 Daman & Diu 0.00 0.00
5 Lakshadweep 0.00 0.00
6 Ladakh 2.40 2.40

Total(C} 3.35 3.35
1 Delhi 46.50 29.84
2 Puducherry 9.55 3.01
3 Jammu & Kashmir 64.60 43.78

Total(Dl 120.65 76.63
Grand Total(A+B+C+Dl 2,986.83 2,505.55
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ANNEXURE-IJ

STATEMENT REFERRED TO PART (C) OF THE RAJYA SABHA UNSTARRED QUESTION NO~ililii'
1242 FOR REPLY ON 01.08.2024. .,
STATE-WISE STATEMENT OF AVAILABILITY OF JUDICIAL INFRASTRUCTURE ASONDATE
SI. States&Uts Total Court Total Court Halls Total Total Residential
No. Halls Under Residential Units Under

Construction * Units Construction *
1 Andaman and Nicobar 15 0 11 0
2 Andhra Pradesh 648 90 600 13
3 Arunachal Pradesh 34 5 32 2
4 Assam 421 72 385 19
5 Bihar 1541 184 1202 308
6 Chandigarh 29 1 29 0
7 Chhattisgarh 495 58 453 837
8 D &.NHaveli 3 0 3 0
9 Daman & Diu 5 3 5 0
10 Delhi 699 0 348 70
11 Goa 47 32 20 0
12 Gujarat 1509 97 1360 65
13 Haryana 575 75 558 65
14 Himachal Pradesh 178 10 155 7
15 Jammu and Kashmir 202 46 138 8
16 Jharkhand 650 12 583 0
17 Karnataka 1230 166 1185 47
18 Kerala 571 67 555 30 I

I
J

19 Ladakh 11 0 4 0 i
20 Lakshadweep 3 0 3 0 I
21 Madhya Pradesh 1602 392 1769 154 I
22 Maharashtra 3683 531 3597 144
23 Manipur 42 8 16 6
24 Meghalaya 70 25 69 90
25 Mizoram 47 32 38 8 i
26 Nagaland 30 4 39 0 j
27 Odisha 836 156 ;36 97
28 Puducherry 34 0

--
27 0

29 Punjab 610 21 624 33
30 Rajasthan 1385 350 1175 157
31 Sikkim 20 6 15 1t-

32 Tamil Nadu ._- . - ..... ...._J242_ - ... 40 . - _ 1363 7 ..._
33 Telangana 549 21 472 5
34 Tripura 83 27 80 33..

35 Uttar Pradesh 2835 329 2555 258
36 Uttarakhand 253 66 212 3
37 West Bengal 887 96 473 26

TOTAL 23074 3022 20889 2493
,.As per Nyaya Vikas Portal
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GOVERNMENT OF INDIA
. MINISTRY OF LAW AND mSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 1243

ANSWERED ON 01/0812024

VACANCY OF JUDGES IN CALCUTTA HIGH COURT

1243. SHRI SAMIK BHATTACHARYA:

Will the Minister of Law and Justice be pleased to state:

(a) the total number of sanctioned posts and the actual number of Judges currently serving
in the Calcutta High Court;

(b) whether a significant percentage of the sanctioned posts of Judges in the Calcutta High
Court are lying vacant, leading to a backlog of cases;

(c) if so, the details on the extent of these vacancies and the reasons for these posts
remaining unfilled for an extended period; and

(d) the steps which Government is taking to expedite the appointment of Judges to fill the
vacant posts in the Calcutta High Court?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): As on 25.07.2024, against the sanctioned strength of 72 Judges, 44 Judges are

working in the Calcutta High Courtthus leaving 28 vacancies. At present, the proposals for

filling up 12 vacancies in the Calcutta High Court are at various stages of processing. The

recommendations in respect of the remaining 16 vacancies of Judges are yet to be received
from the High Court Collegium.

2. As per the Memorandum of Procedure (MoP), for the appointment of Judges \ ~' ..

Court, the Chief Justice of the High Court is required to initiate the proposals in '

with two senior-most Judges from amongst the eligible candidates from :.,

concerned State Judicial Service six months prior to the occurrence ('i .. : <_ .. ':.1·- ~
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recommendations also have to be considered in the light of such other reports as may be.

available to the Government in respect of the names under consideration.

The recommendations of the High Court Collegiwn, the State Governments and the

Government of India are then forwarded to the Supreme Court Collegium (SCC) for advice.

Only those persons are appointed' as Judges of the Supreme Court and High Courts whose

names have been recommended by the SCC.

3. The issues concerning disposal of pending cases in courts is within the domain of the

judiciary. Timely disposal of cases in courts depends on several factors which, inter-alia,

include supporting court staff and physical infrastructure, complexity of facts involved,

nature of evidence, involvement of various stake holders viz. advocates, investigation

agencies, witnesses, litigants etc.

4. Appointment of the Judges of the Constitutional Courts is a continuous, integrated and

collaborative process between the Executive and the JUdiciary. It requires consultation and

approval from various constitutional authorities both at state and central level. While it is of

utmost importance that the appointments are made expeditiously, at the same time it is also

important to ensure that only the most suitable candidates are appointed as Judges in the

High Courts under the collaborative process.

*****
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i\.J• GOVERNMENTOF INDIA

MINISTRY OF LAW AND JUSTICE
(DEPARTMENT OF JUSTICE)

RAJYASABHA
UNSTARRED QUESTION NO- 1244

ANSWERED ON 01/08/2024

eCOURTS PROJECT PHASE III

1244. SHRI KAPIL SIBAL :

Will the Minister of Law and Justice be pleased to state:

(a) whether Government has proposed to develop Phase III of the eCourt Project for
operation in various courts, including High Courts and District Courts across the country;

(b) if so, the State-wise details of progress made there under, including establishment of
virtual benches of the High Courts;

(c) whether Government has conducted an assessment of usefulness of Phase I and Phase II
in enabling citizens' access to justice, if so, the details thereof; and

(d) whether Government has formulated any SOPs for Phase III, if so, the details thereof and
if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a): On 13.09.2023, the Union Cabinet has approved Phase-III of the eCourts Project for the

rCT development of the Indian Judiciary, at an outlay ofRs.7,210 crore for a period of 4 years

starting from 2023. Taking the gains of Phase-I and Phase-Il to the next level, e-Courts Phase­

III aims to usher in a regime of maximum ease of justice by moving towards digital, online

andpaperless courts-through digitization ofthe-eritire court records including legacy records

and by bringing in universalization of e-Filing/ e-Payments through saturation of all court

complexes with e-Sewa Kendras. The eCourts Project Phase-III intends to put in place

intelligent smart systems enabling data-based decision making for judges and registries while

scheduling or prioritizing cases. The main objective of the Phase-III is to create a unified.
technology platform for the judiciary, thus providing a seamless and paperless interface
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.,
between the courts, the litigants and other stakeholders.Theproject envisagesa smootheruser

experience by building a "smart" ecosystem. The eCourts Phase-III may thus prove to be a

game changer in ensuring ease of justice by making the Court experience convenient,

inexpensive and hassle free to all the citizensof the country.Thevariouscomponentsof eCourts

Phase-III includes digitizationof 3108 crorepages of legacyrecords,cloud infrastructure,4400

fully functional eSewaKendras in all court complexes, anduse of emergingtechnologies like

Artificial IntelligencelMachineLearning, etc.

(b): Under the eCourts Project, funds are released by Department of Justice on the

recommendation of eCommittee, SupremeCourt of India to the High Courts andnot to specific

States, as High Courts are the implementing agency. The details of funds allocated under

eCourts Phase III along with the expenditure incurred in FY 2023-24 and FY 2024-25 is as

under:

(Amount in Rs. Cr)

Financial Funds Expenditure incurred Total
year allocated High NICSI BSNL eCommittee Misc.

Courts*
2023-24 825.00 611.88 101.26 54.79 0.24 0.07 768.25

2024-25 1500.00 464.98 - - 0.75 - 465.74
* The High Court wise release of funds for FY 2023-24 and FY 2024-25 is at Annexure I.

Further, the establishmentofVirtualBench is an administrativematterwhich falls strictly

within the purview and domain of the respective State Governmentsand the concernedHigh

Court. The Central Government as such has no direct role to play in the matter.

(c): Third-Party Evaluation has been conducted by National Council of Applied Economic

Research (NCAER) for eCourts Project Phase II and the key findings are as follows:

• The eCourts Project has led to an increase in the total number of cases filed in the courts

and helped with easier access to information through online portals and mobile

applications.

• A high level of satisfaction was expressed with the access and quality of various ICT

facilities provided under the eCourts project.

• The procurement process by the eCommittee, SupremeCourtofIndia iswell plannedand

all payments are received on time.

• Judges are satisfiedwith the improvement in court timemanagement and transparencyof

information that has resulted from implementation of eCourts project.

2
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• • 90·100%of sample courtshaveprovision of computershardwareand have installedCase
Information System (CIS).

• High proportion of judges and court officials had received training in the use of CIS,

NJDG and hardware.Almost all respondents were of the opinion that the trainingswere
very useful.

• Services like Case Information System (CIS), JustiS mobile app and The National

Judicial Data Grid (NJDG)website are used very oftenandhave an easy user interface.

• Majority of judges and court official feel that eCourts project has reduced pendency of

cases because of easy access to case laws resulting inbetter research.

• The pendency of casesover 5yearshave displayed slowbut steadydeclineover the years.

• Since 2017, a sharp increase in the clearance rate of districtcourts is also noticed.

(d): eCourts project is being implemented in association with eCommittee, Supreme Court of

India, presently headed by Hon'ble the Chief Justice of India,and Department of Justice, in a

decentralized manner through the respective High Courts.The eCommittee is responsible for

the policy planning, strategic directionand guidance for implementationof eCourts project and

works in collaborative partnership with Department of Justice, which is responsible for
providing necessary funding for the project.

The Detailed Project Report of the e-Courts Project Phase-III was approved by the

eCommittee on 21st October 2022 which formed the basis for approval of Phase-III by the

Union Cabinet on September 13th, 2023. In addition, the eCommittee has issued various

Standard Operating Procedures (SOPs)for various activities likeVideoConferencing,e-Filing,

Digitization, etc. and circulated to all the High Courts for theirguidance.

*****
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Annexure'
Statement referred to in reply of Rajya Sabha Unstarred Question No. 1244 for 01108/2024
regarding eCourts Project Phase III. The details of High Court wise release offunds in FY 2023-
24 and FY 2024-25 is as under:

25.44 17.82
69.54 48.36
16.73 31.54
16.27 18.28

Delhi 17.89 15.09
7 2.03 2.59
8 24.97 9.05
9 3.12 1.88

10 1.79 1.29
11 27.72 ·39.98
12 Pradesh 6.06 4.36
13 Jammu & Kashmir 6.52 5.29
14 Jharkhand 10.59 8.92
15 Karnataka 32.37 22.87

15.40 10.00
22.90 28.99 .
90.69 41.29 !
11.12 2.72
3.33 2.17
6.77 17.25

32.43 37.44
14.58 4.71
19.80 30.81
1.71 1.25

22.03 16.39
0.53 2.17
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GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

RAJYASABHA
UNSTARRED QUESTION NO. 1245

ANSWERED ON 01/08/2024

Appointments of Central Notaries in Goa

1245. Shri Sadanand Mhalu Shet Tanavade:

Will the Minister of Law and Justice be pleased to state:

(a) whether an adequate number of Central Notaries is available in proportion to
each state's population in Country, if so, the details thereof;
(b) the statistics on total number of Central Notaries appointed versus the current
requirement in Goa;
(c) the selection procedure specific to Goa for Central Notary appointments by
Government;
(d) the timeline and stages involved in the notary application and appointment
process in Goa; and
(e) whether there are plans to increase the number of Central Notary positions in
Goa to meet their rising demand, the details thereof?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a): In pursuance of the recommendations made by the Department-related
Parliamentary Standing Committee on Personnel, Public Grievances, Law & Justice
in its 138th and 140th Report, the number of Notaries to be appointed by the Central
Government in various States and UTs has been reviewed and based on such
review, the strength of Notaries to be appointed by the Central Government in
various States, including Goa, has been revised vide the Notaries (Amendment)
Rules, 2024.

(b) to (d): 320 applicants, whose online applications. were received up to
31.03.2023, were called for online interviews. 297 candidates appeared in the said
interviews. On the basis of assessment of suitability of the applicants by the
interview boards, 296 candidates have been provisionally appointed by the Central
Government as Notaries for the State of Goa.

. (e): There is no proposal to further revise the number of Notaries to be appointed
by the Central Government for the State of Goa.
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•
GOVERNMENTOF INDIA

MINISTRY OF LAWAND JUSTICE
(DEPARTMENT OF JUSTICE)

RAJYASABHA
UNSTARRED QUESTION NO- 1246

ANSWERED ON 01/08/2024

VIRTUAL BENCH OF RAJASTHAN HIGH COURT

1246. SHRI CHUNNILAL GARASIYA :

Will the Minister of Law and Justice be pleased to state:

(a) whether Goverrunent has decided to set up Virtual High Court Benches to speed up the
judicial process in the country;

(b) if so, the details of the High Court benches to be set up, StatelUT wise;

(c) whether Government proposes to set up a Virtual Bench of the Rajasthan High Court in
tribal area of Udaipur; and

(d) if so, by when and if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LA\V
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHW AL)

(a) to (d): No. The establishment of Virtual Bench is an administrative matter which falls

strictly within the purview and domain of the respective State Governments and the

concerned High Court. The Central Goverrunent as such has no direct role in the matter.

1
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GOVERNMENT OF INDIA '
MINISTRY OF LAW AND JUSTICE

LEGISLA nvs DEPARTMENT / \\
UJ .-rr- ~L . L["i'l)

RAJYA SABHA'

STARRED QUESTION NO.183*

A}.j~;\;VERED ON 08.08.2024.
IMPLEMENTAT!ON OF !ONE NAT!ON ONE ELECTICN' PROPOSAL

{Sl) (i";,.: ds-i8'::~ cf kev :'ic;dings and recommendations from the ~aport of the
. Hi;). ~.e··:,·:lCC:i··m·j·:~IIr';~h'~'idl::;d ry forme: President of lndia, constituted to

c.;. ".,n"·:n·::. ~' ''"'''', '. ,.:. r'\f (~~;,.,..~!~~.~; ....~ " :~ electlon s'
" •• ~.;jJ' H: ,\.•. l~ ~ ..~..... "-, ~_.....t i '.~"!'.........~t h.·~ • ':' ,'--' ,J )

(c) the k~-?y c;lFi!eng·,~s irj::;ntified by Government in implernen'ino ttl:_.:;

(0) whether any Cf'irlSlqt?t;ons are beir,g undertaken witt-: various
'~t]~C'!~o·.~·.i:~.ir,-.l:.yjir:] p' :itieal partie>, Oil the inrplloations 21'",d f8CA~.;:>ik:.'
01 the 'One (-JaiionO:1t:!Elecuon', if so, the details thereof?

..

MIf\HSTER CF !.;r ;.~iT· (IN~EPENDENT CHARGE) OF THE MINIS rR'Y
or LAW Ai~D J~S1iCE;' AND MINISTER OF STATE IN THE MINi~TR1
OF PARLIAMENTAR~· AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) to (d): A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN RESPECT OF PAftT (a) to (d) Or: THF.t
RAJYA SABHA STAR.RED QHE~T'ONNO. 183* DATED 08thAUGUST,

. ,,~

2024

(a) : The High Level Committee (HLC) headed by former President Shri

Ram Nath Kovind subrni'ted its' Report to the Hon'ble President on 14th. .
March 2024, on the subject of Si~ultaneous Elections in India The HLC

•
as a pet of its deltbetations inviteq sUQgeEc';'ions,viewpoints and comments

from various stakeholders inc!udlng poiitical parties Experts on law,

inc'udino former Chief Justices of !nd:a and former Chief Justices of High

Courts, former Chief EiE:Gtion i;;CHm:1i'S~~.;oi'!:~rsof India, and State Election

~:'xpsrt bootes like the t.aw Ccrrrnlsslnfr or lnoa was also invited by the

Committee. A public notice was also issuec j[; the newspapers to invite

suggestions and comments from dt:::t::!n~.~and organisations, Other
•

orgCl!,!;S,~tior'8 like the Ccnlederation .')'::l~';::iianh dustry (CII), Federation .of

indi8n Chambers of Commerce anc Industry (FiCel), Asscciated

ambers of Commerce and industry u:' India (ASSOCHAM) were also

Qiven opportunities to place their points cf vie...,.;Eminent economists of the-
"'0; ;:~+ni '~!~r. i'ltel'act'e",t , +I... '!""". ""'" I'''i'''';:'li~''':' ··('ho (.,(~.nrnittee held 65'''''~':' c.\1~V" ...~... _'1/"" t"C I.•,.•.."l, ... lt'-. 'I"....~,...,....... ,

iT'''·~~P.·j! i(l'~:.!:Iq ''J after extc r, ':hJ"-' d."') ii.;'·'"":){ i=.',. ::-' l(' ';" 'l'.·,:"ci Iti~'recommend ".:.r,·,'ns' ........ -, ", ••_~. .) \..41,. '•. i:A ..., .... ." .... ,.,1 i•. ,j. - \,-; "' •., ~.~,•. '_' ',.:~l.,) -,.'_'.. , t ..... r. " ...... ,;,".' ., l ~ \"':..l;.. U ' ..

tc t'18 C30vernment rhe C;cv~xnrnert has' PI;b:i:~i!ed the co TplEfte repDrt 'of

the High Level Committee inclucUng Its various recommendations and key

challenges in implementing "One nCfc;on,One election" on the official

website of HLC on One Nation, One Election (ONOE).

(b) to (d): As per the recommendations of the HLC on ONOE, the

implementation of the same would require amendments in the Constitution

of India. The decision regarding implementation of the Committee's.
recommendations is contingent upon examination of various aspects

Including legal and constitutional aspects.
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• GOVERNMENTOF INDIA

MINISIRY OF LAWAND JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
STARRED QUESTIONNO. *191
ANSWERED ON 08.08.2024

SETTING UP SPECIAL COURTS FOR TECH-RELATED DISPUTFS

*191. SHRI SNIRANJAN REDDY:
Will the Minister of LAW AND JUSTICE be pleased to state:
(a) whether Government has evaluated the need for estacIishing Special -

Courts to adjudicate disputes related to critical and emerging
technology, if 305 the details thereof and if not, the reasons therefor;

(b) whether Government has provided specialized training on emerging and
critical tech..nologies to Judicial Officers and Judges to equip them better
to dea' with tech-related disputes; and

(C) whether Government is considering to create a Special Bench within
NCLAT for adjudicating disputes related co digital markets, if so,
the details thereof anc' if not, the reasons .~J'erefor?

ANSWER

MINISTER OF STAT1~ (INDEPENDENT CHARGE) OF THE
MINISTRY OF l.JA"T AND .n~STIC}~; AND MINISTER O:F STATE
IN THE ~nNJ8TRY OF VARLjA.t1\tlLNTARY AFFAIRS

(SHRI _I\R.n~ RAl\-1MEGHW A~:")

(a) to (c) : A Statement is laid on the Table of the House.
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• STATEMENT REF~RREDTO IN REPLY TO PARTS (a) to (c) OF THE
RAJYA SABHA STARRED QUESTION NO. *191 FOR THE 08th

.. .'

AUGUST, 2024 REGARDING 'SETTING UP SPECIAL COURTS FOR
TECH-RELATED DISPUTES'

(a): Special Courts in India are judicial bodies set up to expedite the legal

process for specific types of cases, often involving complex issues. These Courts

are established under various laws/ statutes and operate alongside the regular

judicial system. Their primary objecti..ve is to ensure the expeditious disposal of

cases that require specialized knowledge or handling due to their nature. The

primary responsibility of setting up and functioning of Special Courts falls within

the domain of the State/UT Governments in consultation with their respective

High Courts, as per its need and avail ability of resources. At present, there are no

specialized courts to deal with matters pertaining to critical and emerging

technologies.

The disputes arising under and from ex Technology Development

Agreement fall within the ambit ol contractual disputes and are covered under the

Commercial Courts Act 20] 5. The Commercial Courts Act, 2015 provides for the

constitution of Commercial Courts, Commercial Appellate Courts, Commercial

Division and Commercial Appel late Division in the High Courts for adjudicating

commercial disputes of specified value and matters connected therewith or

incidental thereto, As per available information, there are 115 Dedicated

Commercial Courts and 1231 Designated Commercial Courts across the country

as of October, 2023.

Further, in terms of the Finance Act 2017(7 of 2017), the Telecom

Disputes Settle~ent and Appellate Tribunal (TDSAT) was vested with powers to

act as Appellate Tribunal under the Information Technology Act, 2000 and for

matters that lay before the Cyber Appellate Tribunal.
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(b): During the Academic Year 2023-24, the National Judicial Academy (NJA)

conducted specialized training programs involving emerging technological
: ",

advances for judges and judicial officers. These were undertaken either. as -

specialized topics, 1.':" as part of different orograms in individualized sessional

topics. Apart from the trainings under.a-~f.;_ by NJA on emerging technological

advances. the 25 S1.1teJudicial Acidemies (SJA~) are also undertaking regular

programs on rrnerging technrlogy. Tl.is ensures training of judges pan India on

the specialized areas. The training mciules included dedicated training programs

and sessions on .nformauo.. '-lD ~' Ccmmunicr.tion Technology (lCT),

cybercrimes, law related to electronic evidence etc. Further, the sessions en tech­

related disputes arising out of com:..·t~,·c;al laws, intellectual Frcperty Rights

(InR), Alternate Dispute Resolution (l;_DT{) etc. formed part of the discourse.

Pes •.ues, regular sessions on ffif;C::CaL forensics, c.gital forensics and such other

seminal areas, like cour: an« case management, a:'e mcluded in the training
..

curi.vilum to enable cap-acity bu" ding of 'uJgf:~ in the advanced .echno-legal

-.iomaw The said sessions/prcgro-ns were Jt:'3ignt!df.'f ~litrtiGipc.tingjudgesfrom
pan-India (includii.g all .he High Courts and senior members from the Dis~rict

Judiciaries). Judges frOD.1 foreign countries (viz, Bangladesh, Myanmar and

Maldives) were also traine ,10:1e.nerging »cl.nclogical ad «ances at the NJA. The

.etailed prcgranure is placed at At.nexure.

(c): ..:-\:)per t>e irn.uts pro video ':J) the 1.:ir~stry of'Corporate : ..ffairs, tnen':"3

currently no proposal under consideration to create a Special Bench within the

National Company Law Appellab '!'ribunal r~CLAT) for adjudicating disputes

related to digital markets.

***
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ANNEXURE

STATEMENT REFERRED TO IN REPLY TO PART (B) OF RAJYA

SABRA STARRED QUESTION NO. 'k191 FOR ANSWER ON 08.08.2024

REGARDING 'SETTING UP SPECIAL COURTS FOR TECH­
RELATED DISPUTES'.

r-s~NO. I -Pro gram Numberof Participant(s) Brief Details Event type
I ConferencesI

_.
1. Regiona 1 08 High Court A complete National

Confere nee
I Justices + . day was

District dedicated to
Judiciary discuss rCT

and enabling.
I I teclmologies.

I ! I Domain
I I ~~~

'

I I including
I Judges,

, i I advocates

I i I I. ,~~~:~don

~·-2-.----IICT- - -~----+High Court-+·:-c-:-:-hn-lU-;-::_:_ie_s_f-N-"a-t-:-io-n-:al~_-(~-:::0-:-6·

I I I Justices + ~special nos.)

I District programs
I JUdiciary proposed by
I . e-Committee

---fmgh'CQurt +-t Included
I nis+"jet I ses 'jon" on

04
I
f -----3. ----I Comn~~r~ill-l-.I I COUllS

International
. - (01 No.)

.-.-;--_. --

National

IJud;~iary i - ;') " II 'IPR
I

i I I disc~urse onI
I contract lawI

l etc.
I 4. Cyber 06 High Court Programs National +

I

Law/Cybercrime Justices + included International
+ Electronic District outreach . collaborations
Evidence Judiciary programs and with (FIC &

workshops CEELI)
I dealing with

L technology
related issues

I
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•
GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
STARRED QUESTION NO. 193

ANS\VERED ON 08.08.2024

REPRESENTATION OF MINORITIES AND WOMEl',l iN JUDICIARY

·*193.SHRIDEREK 0' BRIEN:

Will the Minister of Law and Justice be pleased to state:

(a) the number of women Judges in the Supreme Court;

(b) the number of women Judges in High Courts; and

(c) the number of Judges from minority communities in the above Courts?

ANSWER

MINISTER os STATE (INDEPENDENT CHARGE) OF·THE MINISTRY OF LAV/ AND
JUSTICE; AND MINISTER OF' STATE IN THE MINISTRY OF PARLIAMENTARY
AF:FAIRS; •

(SHRJ ARJUN RAM:MEGHWAL)

(a) to (c): A statement is laid on the Tab1eof the House.
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Statement referred to in reply to parts (a) to (c) of Raiya Sabha
Starred Question No. '*193 due for answer on 08.08.2024 regarding
"Representation of minorities and wome!! ip judiciary"

As or. 02.08.2024, there are 03 women Judges working in the Supreme Ccirt and 106
women Judges in various High Courts.

2. Appointment of Judges to the Supreme Court and High Courts is made under Articles 124,

21i and 224 of the Constitution of India, which do not provide for reservation for any caste or

class of persons. Therefore, category-wise data pertaining to representation of SCs, STs, OBCs
, ,

anc' minorities 31'n011gthe Judges of High Courts are 110tcentrally maintained. However, since

2018, the iecommendees for rhe post of High Court Judges are required to provide details

regarding their social [~~-.1,-di:)t)1,;S background H1 the prescribed format (prepared in consultatior.

wit', the Supreme Court i. Hence, since 2018 the data on appointees to that extent is available,

according to 'N111(;h ~j7Judges belonging to the minority Communities were appointed in various

High Courts since the year 2018.

*';.',**

2
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•
GOVERNMENT OF INDIA

MINISTRY OF LA W AND JUSTICE
(DEPARTMENT OF JUSTICE)

RAJYASABHA
UNST ARRED QUESTION NO - 2030

ANSWERED ON 08/08/2024

\ .

COMPUTERISATION OF COURTS

2030. SHRIV. VIJAYASAIREDD':':
SHRI NARAYANA KORAGAPPA:

Will the Minister of Law and Justice be pleased to state:

(a) whether the e-Courts Mission Mode Project has been taken up for universal
computerisation of the High Courts and the Supreme Court;

~ ~
(b) whether there has been installation of touchscreen-based kiosks, use of e-filing, e-

payment, mobile applications and composite set of services through Judicial Service
Centres under this scheme in every State; and *

(c) the details of the implementation of the project, State-wise?

ANSWER
. .

MINISTER OF STATE (INDEP}~NDEl\T CHARGE) O:F THE MINISTRY OF LAW
AND JUSTICE; AND :MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJVN RAM l\1EGHWAJ ,)

(a) una (b): As part of the National eGov(.rnance Plan, the f.Cqurt.'sMission Mode Project is

under implementation for Information. and Communication Technologies (lCT)

development of the Indian Judiciary based on the "National Policy and Action Plan for

Implementation of Information and Communication Technology in the Indian Judiciary".

This project is being implemented by the Department of Justice, in close coordination with

the eCommittee, Supreme Court of India.

2, The phase I of the eCourts Mission Mode Project was implemented during 2011-

2015, which focused on the basics of computerisation like setting up computer hardware,

ensunng internet connectivity, and operationalizing the e-Courts platform. Against the

1
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•
financial outlay of Rs.935 crore, a total expenditure of Rs.639.41 crore was incurred. The

following initiatives were undertaken in this phase:

1. 14,249 District and Subordinate courts were computerized.

11. LAN was installed at 13,683 courts, hardware provided in 13,436 courts and software

'was'instalkd in 13,672 courts.

111. Laptops were provided to 14,309 judicial officers and change management exercise

completed in all High Courts.

IV. Over 14,000 Judicial Officers were trained' in the use of UBUNTU-Linux Operating

System.

Ad1:'1n:i:<ratcrs.

), The ph?s(~II of the eCourts Mission Mode Project was implemented during 2015-

2023,. which focused mainly on IC'T enablement of District & Subordinate Courts and

various citizen centric initiatives, Against the financial outlay of Rs.l670 crores, an amount

-)f R,j. 16()i.L:U GH!1~:~was spent, Till 2023, 1t;,73; courts have been computerised. The

followir ..g initiatives have been unci..~r1:jkellto make justice accessible and available for all

'Jlakeholder:< through digitization (Ir legal procedures, thereby enhancing efficiency and

transparency in the legal SystC1D: .

l. Under the VA,"de Area Network -,Y, "d~) Project, connectivity has been provided to

(;9A }~, (2'/77 out ,;:. t~n;,':;.'1:ked. 29C'i); t, ;' total Com. Complexes across India with 10

11. ~'I)"ait(JiJd.lJudi. al Data Grid (N;DG) IS a. database 0:': orders, judgments, and cases,

created as an online platform under the eCourts· Project. It provides information

relating to judicial proceedings/decisions of all computerized district and subordinate

courts of the country. Litigants can access case status information in respect of over

26.06 crore cases and more than 26.91 crore orders I judgments (as on 01.08.2024).

iii. Case Information Software (CIS) based on customized Free and Open-Source

Software (FOSS) has been developed. Currently CIS National Core Version 3.2 is

being implemented in District Courts and the CIS National Core Version 1.0 is being

implemented for the High Courts.

2
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IV. 7 platforms have been created to provide real time information on case status, cause

lists, judgements etc. to lawyers/Litigants through SMS Push and Pull (2,00,000 SMS

sent daily), Email (2,50,000 sent daily), multilingual and tactile eCourts services Portal

(35 lakh hits daily), JSC (Judicial Service centres) and Info Kiosks. In addition,

Electronic Case Management Tools (ECMT) have been created with Mobile App for

lawyers (total 2.47 crore downloads till 30.06.2024) and JustiS app for judges (20,362

downloads till 30.06.2024).

v. India has emerged as a global leader in conducting court hearing through Video,

Conferencing. The District & Subordinate courts heard 2,35,64,73 l cases while the

High Courts heard 87,08,727 cases (totalling 3.22 crore) till 30.06.2024 using video

conferencing system. The Hon'ble Supreme Court of India held 7,54,443 hearings

through video conferencing till 04.06.2024.

VI. Live Streaming of court proceedings has been started in High Courts of Gujarat,

Gauhati, Orissa, Karnataka, Jharkhand, Patna, Madhya Pradesh, Uttarakhand &

Constitutional Bench-of Hon'ble Supreme Court of India, thus allowing media and

other interested persons ~()join the proceedings.

vn. 28 Virtual Courts m 21 Stutes/U'Is have been operationalized to handle traffic challan

cases. Over 5.2G crore cases have been handled by 28 virtual courts and in over 56 lakhs

. (56,51,204) cases, online fine of more than Rs. 579.40 crore has been realized till

30.06.2024.

viii. New e..filing system (version 3.0) has been rolled out for the electronic filing of legal

papers with upgraded features. Draft eFiling rules have been formulated and .irculated

to the High Courts fer adoption. A total of25 High Courts have adopted the model rules

of e-Filing as on 30.06.2024. .

ix. ,3-Filing of cases requires the option for electronic payment of fees which includes court

fees, fines and penalties which are directly payable to the Consolidated Fund. A total of

22 High Courts have implemented e-payments in their respective jurisdictions. The

Court Fees Act has been amended in respect of24 High Courts till 30.06.2024.

x. To bridge the digital divide, 1072 eSewa Kendras have been rolled out with the intention
. I

of facilitating the lawyer or litigant who needs any kind of assistance ranging from

information to facilitation and eFiling. It also assists the litigants in accessing online

eCourts services and acts as a saviour for those who cannot afford the technology or are

located in far-flung areas. It also aids to addresses the challenges caused by illiteracy

among citizens at large and provides benefits in terms of saving time, avoidance of

3
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exertion, travelling long distances, and saving cost by.offering facilities of e-filing of

cases across the country, to conduct the hearing virtually, scanning, accessing e-Courts

services etc.

xi. Anew "Judgment Search" portal has been started with features such as search by Bench,

Case Type, Case Number, Year, Petitioner/ Respondent Name, Judge Name, Act,

Section, Decision: From Date, To Date and Full Text Search. This facility i~being

provided free of cost to all.

Xll. To make effective use of database created through National Judicial Data Grid Q:JJl',1)

and to make tile information available :0 public, LED Display Message Sign B031'd

System called "Justice Clock" have been installed. The purpose of Justice Clock is to

D" 'T !: II ('1', 'T-P f;",,· >.J !;,. ":I"I~ of oCt Vt","T"'; starting f-.I·C)lI' "'il'}"Y~ onwards The e-Courts Phase-Ill air-ist' ,J, . »> J. '.f ~-_ ~.' \ .... _'- ." ,"", .!~'~"~ ....J~ .. ,'_"',. _ ~ ' .. '''. ,__ 1.,-,........ 1~, ~w"_ .. ¥i'':;,,\. .F~. "" l...... . "

TO usher in [J rea.n,e of maximu,n ease of justice by moving towards digital, online and- ... _.

paperless courts through digitizatior of th- entire co1.1:1records including legacy records "nd

by or~ngHI!!:0 universalization of e-Filing/ e-Payments rhrough saturation of all court
- , • C' ·,·r' , '11 . , int 'I' rt s- ,t b" . 'tccrnp: exes witn c,,:>,~~wa.l....eno: """,;( ''':1 pl:~11:. ji,aee In 'eJ igeut sma sys ems ena ung CH~a-

based decision making for judges and registries v·.-ill.iescheduling or prioritizing cases. The

lndin objective (,r the Phase-HI is to create a". .ifie.: technology platform for the judiciary,
. "", • , 1 • <. ~ 1... < . h Iiti i 1wuicn ww ptu ~l.:C a; ;~'J(1ut;;S:}:iC\d pp.peness mrerA.Uce v:::tween the couns, tel 19ams ani.<.OL.1(.T

or computer equipmems; Paperless Courts aiming to bring court proceedings under a digital

format leading to transparency and acc(mllt(,.I}ilityin the Indian Judiciary and speedy disposal

of cases; Video conferencing facilities to be exp~mded to cover district hospitals, more courts

and jails, police station, etc.; Live Streaming of court proceedings thereby allowing the

stakeholder as well as students to see the live working of the Courts thereby encouraging

transparency in the court system; Online Courts aimed at eliminating the presence of litigants

or lawyers in the court, thus saving time and money; Online Dispute Resolution to work

towards providing an alternative dispute resolution machinery; expansion of scope of Virtual

4
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Courts beyond adjudication of traffic challans. The project will help provide a smoother user

experience by building a "smart" ecosystem. Registries will have less data entry and minimal

file scrutiny facilitating better decision-making and policy planning. The eCourts Phase-III

may prove to be a game changer in ensuring ease of justice by making the Court experience

convenient, inexpensive and hassle free to all the citizens of the country.

Under eCourts Phase III, out of Rs. 825 crores allotted in FY 23-24, an expenditure of

Rs 768.25 Cr (93.11 %) has been made. During FY 2024:·25, an allocation of Rs 1500 Cr. in

the BE has been received and Rs 465,74 crore has already been released.

(c): The State-wise details of operational. eCourts across the country is at Annexure-I.

*****
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.,
Annexure-I

Statement referred to in 'reply of Rajya Sabha Unstarred Question No. 2030 for 08/08/2024
regarding Computerization of courts. The State-wise details of operational eCourts inthe county
is as under:

,-

S.No High Cc urt State Courts
- _ .. ---~ _-

1 Allahabad Utta ..I Tj.Gesh 2222
Andhra PraQ.;:sh

- ' ~ -
2 Andhra Pradesh 617

'-;omba· '-3 i Dadra and N_!gAl f~aveli 3- - -- -----,-~-.-.-. -----, --
, Deman and Diu 1, i

I fGoa ,_---- _,
39 I

I~_.---- ._ --,-----

1

-I

21
Sikkim Sikkim ~ 23

18735

Rajasthan
22
23
24

Telangana
Tripura

Telangana 476------+-----------~
Tripura 84

25 Uttarakhand Uttarakhand 271
Total

6
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• GOVERJ.'J"MENTOF INDIA
MINISTRY OF LAWAND JUSTICE

DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 2031

ANSWERED ON 08/08/2024

SETTING UP OF A HIGH COURT BENCH IN WESTERN ODISHA

2031. DR - SASMiT PATRA:

Will tne Minister of Law and Justice be pleased to state:

(a). whether Government is considering setting up a High Court Bench in Western Odisha;

(b) if so, the steps being taken in this regard; and

(c) if not, the reasons therefor?

ANSWER

MINISTER OF STAlE (INDEPENDENT CHARGE) or THE MINISTRY OF LAW AND
JUSTICE; AND ML~ISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS;

(SHRI ARJUN RA.M MEGHWAL)

(a); No.

(b): Does !10t arise,

(c): High Court Benches are established 1D accordance with the -recommendations made by the

Jaswant Singh Commission and judgment pronounced by the Apex Court in W.P.(C)No. 379 of

2000 and after due consideration of a proposal from the State Government which has to provide

necessary expenditure and infrastructural facilities, and the consent of the Chief Justice of the
concerned High Court.

The Government of Odisha had requested for setting up of Benches of the Orissa High

Court inthe Western and Southern regions of Odisha. The Government of Odisha was requested to

work out details of the proposed Benches including their location in consultation with High Court

of Orissa. However, a response is awaited from the State Government.

***
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• GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 2032

ANSWERED ON 08/08/2024

ESTABLISHMENT OF COURTS IN RAJASTHAN

2032.# SHRI CHUNNILAL GARASIY A:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to provide adequate financial assistance as per the
recommendations of the Rajasthan High Court for the establishment of 800 courts, pending due to
limited financial resources of the State Government of Rajasthan; _

(b) ifso, ~ywhen; ai.J

(c) if not, the reasons therefor?

ANSWER

THE MINIS'1'ER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW AND
JllSTICE AND MI"NiSTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SFRJ. ARJUN RAM MEGHWAL) •

(a) to (c): The recommendations from time to time are forwarded bv the Rajasthan. High Court, to

the State Government for establishment of Courts. As on date. recommendations for creation of928

courts have been forwarded to the State Government by the Rajasthan High Court. The State

Government has established around 243 courts at various levels across the State. Further, as

informed bj the State Government, keeping in mine "the availability of financial resources, the

pendency of cases, and othei fact-;~s;the State Government .nay decide on the other proposals.

The primary responsibility for providing suitable Judicial Infrastructure for the District I

Subordinate Courts rests with the State Government. To augment the resources of the State

Governments, the Central Government has been administering a Centrally Sponsored Scheme

(CSS) for Development ofInfrastructure Facilities for Judiciary by providing financial assistance to

the StatelUT Governments in the prescribed fund sharing pattern between Centre and States since

the year 1993-94. The scheme has five components, viz., court halls, residential units, toilet

1
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complexes, digital computer rooms and lawyers hall. The table indicating the total financi"

assistance to the State of Rajasthan under the CSS is as under: -

Year Total Annual Budget Funds released to
Under the CSS the State of

Sl.

"\
No,

-
1.

Scheme
_____ ~,(hl.::..,:~:in crore)
1993-94 to 3444.3 64.02
2013-14r------ ----.--.----,

2. 2014-]5 933.00 0.00*1-----+-----_ ..- -.
3. 2015-16 562.99 50.00

I--;~. --201b-17. ---- 538.74 43.74
:_~-~ 20lZ:18_+__ ____gJ..JJ_ ~~ 17.34

.6. I ~Q18-1~_._ .-t-----...- ._ 650.0Q 17._'!L
7. , 2019-20 982.00 64.21-..--,-.-;.,-;;-:--,,----4-.-----.-.--. ~~ --,8. :h..O..~1 I ·9_.00 29.90

!~~i=F I&1;~F---l,~~~~~~~.-~~~'.~~'~_,_t]4(7~Q_ _ ___iUfl~.·-u·-:r~:~·'..~;~\~~~~:~~t--...f. . '_""_' __ .t9_~:!.~.~~L-- ..--.-._- 80._:l_Q_~
! ~ 20.l4-:.!5 i 998.00 1 29.17':0c·_ .. i~~i:~_:_.-_~~'..". ·L~·~..'_.._:= _=~=-__-!~~224.7rr---·==~j_=_3-55]

" j; ends couid trotbe releasedin someyears as theState kad not utilizedthefunds
released to it in earlieryears.

Rajasthan
(Rs. in cro_r.~__ -I

1: 1(1:,/ t.;; seen from the table above that the State of Rajasthan has received a total of Rs.

S'09.35:; crore since the inv.'ption c./the scheme in rerms of'the Central share. Of this, an amount of

Reo.415. ).) c. re (~7.43% (If .he total funds released to Rajasthan) has been released since \pril,

20i f.

*****
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•
GOVERNMENT OF INDIA

MINISTRY OF LAW& JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 2034

ANSWERED ON 08/08/:2024

\'

GRAM NYAYALAYAS IN BIHAR

2034. SHRI MANO] KUMAR JHA:

Will the Minister of LAW AND JUSTICE bepleased to state:

(a) the number of Gram Nyayalayas that have been notified and set up in Bihar and
the number out of them currently operational, location-wise; .
(b) the total number of cases filed and currently pending in each of the operational
GramNyayalayas in Bihar;
(c) the steps being taken by Government to expedite the resolution of pending cases in
the GramNyayalayas there;
(d) whether there are any plans to establish additional Gram Nyayalayas at other
locations in Bihar; and
(e) if so, the details of the proposed locations and the timelines for their establishment?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF LAW
AND JUSTICE; AND 1\lINISTER OF STATE IN THE MINISTRY OF
PARLIA.M]!~NTARYAFFAIRS

(SHIll AHJU1·~RAl\l MEGHWAL)

(a): The Gram Nyayalayas Ac1) 2008 came into effect from 02nd October, 2009

with the avowed objective of providing affordable and quick access to justice to

the citizens at their doorsteps. However, the Act does not make establishment of

Gram Nyayalayas mandatory for the State Governments. As per Section 3( 1) of

the Gram Nyayalayas Act, 2008, ''for the purpose of exercising the jurisdiction

and powers conferred on a Gram Nyayalaya by this Act} the State Government}

after consultation with the HighCourt} may} by notification} establish one or

more Gram Nyayalayas for every Panchayat at intermediate level or a group of
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contiguous Panchayats at intermediate level in a district or where there is no

Panchayat at intermediate level in any State, for a group of contiguous Gram

Panchayats".

_,\_;:far as the State of Bihar is concerned, there are no Gram Nyayalayas

functioning in the State. Instead, the State has a system of Gram Kutcheharies, as

.he court of first resort, functioning in every Gram Panchay.«, established' under

the Bihar Panchayati Raj Act, 2006, to adjudicate on local issues and provide legal

redrcssal. These Gr'1'!l Kl:tcheha~'leS an: democratically elected judicial bodie:',

;~:dSi'q,<tHCh .,....110 is assisted oy Panchayat Sechiva and

(h) .~:.(c): Docs tid ari-e IP light of part (a) above.

. ' '\s pet ;;·,t()nnatio,)provided by the State Government ofBihar, the

main reason for non-establishment of Giam Nyayalayas is ~e likely conflict with

arId infringement up (I. 1 the jurisdiction of Gram Kutcbeharies established under

2
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• GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 2035

ANSWERED ON 08/08/2024

DEVELOPMENT AND RENOVATION OF men COURT OF PUNJAB AND HARYANA

2035. SHRI SATNAM SINGH SANDHU:

Will the Minister of LAWAND JUSTICE be pleased to state:

(a) the steps taken by Govemment for development and renovation of High Court of'
Punjab and Haryana;

(b) the allocations made towards the same during the last five years;

(c) whether Govemment is considering construction/renovation of parking and sewage
system in the High Court; and

(d) the details of proposed plans for development, expansion or renovation of the High
Court, if any?

ANSWER

MINISTER OF STATE (ITiD~PENDENT CHARGE) OF THE. MINISTRY OF
LAW AND .flTSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
l'ARLIAMENTARY AFFAIRS

(SHRl ARJUN RA.MMEGHW AL)

The Centrally Sponsored Scheme (CSS) for the development "f judicial

infrastructure does not cover construction, renovatior. of High Court buildings. As. Del'

information provided by the High Court of Punjab and Haryana, 'the details of major

works/steps taken by the State Govenunents for the development and renovation of High

Court are atAnnexure-I.

(b): The details of the budget allocation for the last five years are as under:

Sl. Financial Year Budget Allocation (Rs. in crore)
No.

.1. 20~9-20 3.49 ,

2. 2020-21 3.31 I
1
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------_._--._--- ..•_..__ ._-_ ...._-".. ---...-.------~
2021-22 I 2.60

r------+-----------------------+-- ------------ ~
4. 2022-23 18.54

~----+----------------------+-------------------------------5. 2023-24 16.18
f-----'---------.-_-_ ·-4----'-----------------------4

44.12Total

•
---~--~-...l._ -- ---J

Source: High Court of Punjab & Haryana

(c): As per the inforrr.atir-n provided by High Court of Punjab and Racy-ana,the Department

of Urban Planning has issued conceptual plan for construction of multi-level underground

parking, rpposite the existing multi-lew; parking. The proposed project i,'-.3 leve.

underground parking of size 434 teet x Sl C feet having parking capacity of appx. 5600 cars.

The sewage system 1'; already func.ionai [L per present planning, As such there is no , ~','

(d): I'he: details of proposed plans f:r the development, expansion I renovation of the

High Court as m.r.Ided by the High CCUli of Punjab and Haryana are atAnnexure-H.

2
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• Annexure I

STATEMENT REFERRED TO PART fA) OF RAJYA SABHA UNSTARRED
QUESTIONS NO. 2035 FOR REPLY ON 08.08.2024

SI. No. Major works undertaken in the Hon'ble Punjab and Haryana High Court
(showing the year of completion) in the last 20 years:

.-

1. Multi utility lawyers chamber and multi-level parking (Year 2011).

f 2. Auditorium building & parking (Year 2014).
L_- .._ ..-I .

Judges'Library. (Year 2014)I 3.
i---- +--_-,- -~
~__ ~ High Court Creche, (Year 2016) ,

-.------~-.

5. ! High Court Guest House (Year 2013),
------:---------t-.------.----- ------~---- ..------.---.---:-

I f
6. I 16 Court Rooms O'ear 2012). I--------t------ ..--.-.------.:...--.-...-.-.-.---...._..---.---.---.-..-.--..-..-.--..

1
r -f

L 7. I 04 Court Rooms near 20lA) jI ,.-..----.--·--1-·-------·----·---- ..- -. - --- ------- ..---....-..-----.-.-..------------

l 8. ! Conversion of rooms into 6 nos. COtL.'i Rooms (Ycar 2015) .. ----·- ..----t--..·-·-·------ ..--·-------··-·-···-..._..-.....-.- -..._- ....---- .._'---'-'-._-. ..-----.c=J_j
r-I 9. i Mediation Centre (Year 2008). .-----+-----.- ...--....---.~.._.._--:----..__..__._-_._-----_ .._--_..

10. i Lok Adalat (Year 2009 & 2022) . .
I I .1-._.--_._..-1-..__._._-_...._-- ...----.-....-. __._. ......_.._._.. .__.._..._. .. ._. .. .-'-..

11 11. I Indian Law Institute CY ear 2011). . . I-.-----.--+-=--~--..-----.-~-.--- .-...-:-.-. ~-----=----.-.-..-.-.---.--.-.---.----.-. -r I
12. i High Court Dispensary tY\~ar20 1.)). I'

~-·---------t·"·". --_.-.._--_.-.-..-..- . ---.--..,.,..------.--1
I 13. i Additional floor on Bar Room ("{ear 2014). Ir------..---t--.----...----------- ..-.....--.".---'--'--- .-----.-.------ ...-·---·------'1
! 14. I Record Keeping Judicial Building (Year 2018). .
r··" .....···-i~·.-·····1~~_;bi~;~~~~~-~~ntre(Ye~-;~-;~~------- ..--.--.-------.-.-- ---.----l
, ..-f--.---.------------------- ..--------" ------.------."---:
i . 16. i High Court Museum (Year 2005). . ~1.-.-.--.---1--.--------- ..- ...-.--.---.-.---.-. ---' -..- ..-.....-.-.-- ..----- I
I 17. i Store & Drivers! Shed building (Year 2006). .._-_.

I18. Secretaries Cabin (Year 2012,2013 & 2014).
._---

19. Electricity Sub Station (Year 2006).

20. Restoration of heritage part of the High Court premises .(Year 2018).

21. Renovation of the existing buildings / rooms has been undertaken based on the
requirement of High Court on year to year basis.

3
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• Annexure-II

STATEMENT REFERRED TO PART (D) OF RAJYA SABRA UNSTARRED
QUESTIONS NO.2035 FOR REPLY ON 08.08.2024

Expansion Plan: Proposal prepared by consultant for 3 lakh sqft. area as per

Holistic Plan Design competition organize and as per scope of work
Development of Punjab I fin li db H 'bl P' . b d H High C .. 4

d H H· h a ize y on e unja an aryana 1 . ourt in, an aryana Ig . . .
Court. no. building blocks comprises of20 court rooms for Hon'ble

Judges, Working area for Judicial and General branches,

Working area for the offices for Lawyers, Space for ~ar

Council along with other facilities such as bank, post office,

i spaces for employees, canteen, space for typist and Oath

I Commissioner, parking for 804 cars and 615 two wheelers. I

1---,----- __• - -t . .-. .-.~- ..-- ~ '. ,."
I
Expansion of building I Proposal WIth area of 27337 sq.ft, for accommodating ~A9
adjacent to Security! officials in 5-6 hans has been prepared.
Personnel building near
Open Hand Monument.

Multilevel iProposal ·for--},1atilevcl Underground Parking has bd~n

Renovation
(Drawings Issued)

prepared in 3 level with totalarea of 11,56,540 sqft, area

accommodating 3075 cars in Ist Phase and 6235 cars in I

Puzzle System. I

.---------- ----+--- ..------ ._--_.
Plan I i. Iron Grill Fencing all around the perimeter of Hon'ble

High Court. .
1 IIu Providing of workstations in confidential! gazette-l and ·1'

I Cash Branches of High Court ,
I - f

iii. Permission to utilize the corridor like spaces at 1, 2nd!
and 3rd floor of Old Lawyers Chamber building (above
SBI) .for keeping computers with internet facility.

iv. Expansion ofDRR Branch for implementation of e-filing
and provision of more workstations in DRR. and CRC
Branch.

r Underground Parking

I

.,
. v. Barrier free Provisions for differently abled persons in all

buildings of Punjab and Haryana High Court (except Main
High Court Heritage Block).

vi. Extension of existing partitions in the Registrar Offices
in main Heritage Block of Punjab and Haryana High Court.

4
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--- .---.----------'. -- I

vii. Exploring feasibility for providing additional lift at Gate i •
no. 6 having access to all the floors of Extension Block
BUilding.

, viii. Beautification! Improvement of Advocates corridor in ,
Punjab and Haryana High Court

iy.. Re-modelling of parking area at gate no.5 in the High
, Court premises.

x. Provision! Installation of covered racks! cupboards for
keeping record of Judicial Officer" in Vigilance Branch of
;Lis Hon'blc Court.

xi. Setting up of gymnasium for Hon'ble Judges.

, xii, Expansion of Physiotherapy atthe top floor of JudgesI Library. . . , .
i !i xL;. Provision of washroom/ toilet in Physiotherapy Centre i
I

i XIV. Renovation of washrooms behind cafeteria on Annexe
I Building.
i xv. Provision of cabins for Drivers at Gate no.6.
i
!
! xvi. Repair! renovation of washroom in the 3Td floor of
1 Lav, ver Chamber Block. .1

I x~i~: l~emodelling/ Upgradation of reception c:-unter at I'

I Gate No.L '
i
I xviii. Renovation of washroom attached with Chambers of
! Court room no.16. '
I
iI xix, !~i-play I.fO~di~gs r:la~g t~.~~~ia~on .:
i xx. Landscaping, Bcautifican.io v, nrKs of Lawn ..

,'! i xx., Re.nodc.lng otParking Area at Gat« He 6.

xxii, Raising of additional structure on the born side for
keeping Judicial record in Judicial Archives Building.

xxiii. Provision of cabins in existing Mediation and
Conciliation Centre in Room no. B-19.

xxiv. Additions! Alterations in Secretary Cabins in room,
nos. B-IO, B-11, B-12, B-16, B-17, B:.22, B-23, B-24, B-28,
B-29.

xxv. Beautification of accent wall in the corridor near Pantr

5
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GOVERNMENTOF INDIA
MINISTRY OF LAWAND JUSTICE

DEPARTMENT OF JUSTICE

. RAJYA SABHA

UNST~D QUEST!ON NO. 2036
ANSWERED ON 08/0~/2024

Using regiollallanguages in courts

2036. Dr. Dharmasthala Veerendra Heg~1t.~e: .
Will the Minister of LA\V AND JUSTICE be pleased to state:

(a) whether the inability to explain principles of law to the general public in
simpler terms was shortcoming of the legal profession and education;

(b) if so, whether Government proposes to use regional languages in legal
proceedings to make the case understandable for general litigants and if so,
the details thereof;

(c) whether Government has received any request for establishment of a
permanent bench of the Supreme CQ_lllt at-Bengaluru and' if so, details
thereof and view of Government thereon; and

(d) the steps taken to mitigate transportation prob I.ems and language issues
faced by litigants from southern part of the country?

ANSWER

MINISTER OF STATE (IND}:PENDENT '~~HARGE) OF rm;
MINISTRY or LA\V AND JUSTICE; AND·MINISTER OF STATE I~
THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEGHWAL)

(a) & (b): Article 348(1)(a) of the Constitution of India states that all

proceedings in the .Supreme Court and in every High Court, shall be in English

language. However, Article 348 (2) of the Constitution of India provides that

the Governor of a State may, with the previous consent of the President,
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authorize the use of Hindi Language, or any other language used for any official

purposes of the State, in proceedings in the High Court having its principal seat
l

in that State. Further, Section 7 of the Official Language Act, 1963 states that

the Governor of a ~.tate may, with the previous consent of the President,

authorize the use of Hindi or the official language of the State, in addition to the:

Engli.il, Language, for the purposes of any judgment, decree or order passed or~"

made by the High Court for that State and where any judgment, decree or order

is passed or ruade in any such language (other than the English Language), it

shall be accompanied by' c.~ trauslati.-i of the sam« ir~ the English Language
~ -, c • .".J t r: Jp. the ,- '1.1..,irit r .... f"of-", "!f_;".,- h r> '''''1'''-1:,8.rco .L~I..~_r, e eu ..<.1.0,1) "j :.L.C1~lg. '..-OLl. t.

/'1C Committee of the (::EdJinetappointeo to consider the differentaspects~ .

of the. official language policy in its meeting held on 21.05.] 965 has stipulated

chat consent of the Hon'ble Chief Justice of India be obtained on any proposal

. relating to llse (,f a langu:..~geother than English in the High Court.

'rhe 1'~0 of Hindi in the proceedings of High Court of Rajasthan was

auihori zed PI .cer Article 348(2) ofthe Constitution in 1950. After the Cabinet

Committee s decision dated 21,05.1965 as mentioned above, the use of Hindi

..vas authorized in the Hirrh Courts of Uttar Pradesh (1969), Madhya Pradesh

':~.:'} I a;;.J Bihar (: (}72) ir, '-,( .bultat:on 'with the Chief Justice or india.

Chvenunt'nt of India ha.: received proposals' from the Government of

Tamil Nadu, Gujarat, Chhattisgarh, West Bengal and Kamataka to permit use of

Tamil. Gujarati, Hindi, Bengali and Kannada in the proceedings of the Madras

High Court, Gujarat High Court, Chhattisgarh High Court, C,alcutta High Court

and Kamataka High Court respectively. The advice of Chief Justice of India

was sought on these proposals as per the Cabinet Committee's decision taken in

1965 and the Chief Justice of India vide his D.O. letter dated 16.10.2012
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intimated that the Full Court in its meeting held on 11.10.2012, after due

deliberations, decided not to accept the proposals.

Based on another request from the Government of Tamil Nadu, the

Governmentrequested the Chief Justice of India to review the earlier decisions

in this regard and convey the consent of the Supreme Court of India in July,

2014. The Chief Justice of India vide his D.O. letter dated lK01.2016 conveyed

that the Full Court, after extensive deliberations, unanimously resolved that the
proposals could not be accepted.

(c): Article 130 of the Constitution of India provides that the Supreme Court

shall sit in Delhi or in such other pla~eor places as the chief Justice of India

may, with the approval of the President, from time to time, appoint. . Based on

the representations received from time to time from various quarters for

establishment of Benches of Supreme Court' in various parts of the Country as

well as the 12Sth report of the Eleventh Law Co~i~sion titl~d ~'theSupreme

COUlt - A Fresh Look", the matter was referred to the Chief Justice of India,

who informed that after consideration of the matter, the Full Court in its

meeting held on 18th February, 2010, found no justification for setting of

benches of the Supreme Court outside Delhi.

In Writ Petition WP(C ) No.' 36/2016 on establishment of National COUliof

Appeal, the Supreme Court vide its judgement dated 13.07.2016 deemed it

proper to refer the aforementioned issue to Constitutional Bench of authoritative

pronouncement. The matter is currently sub-judice in the Supreme Court.

(d): In order to make the judicial proceedings and judgments more

comprehensive for the grasp of common citizen, specific efforts have been

made for translation of proceedings and judgments from English to other

regional languages. As informed by the Supreme Court of India, Hon'ble Chief
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Justice of India has constituted the AI Assisted Legal Translation Advisory

Committee, headed by Hon'ble Mr. Justice Abhay S. Oka, Judge, Supreme

Court of India, for translation of e-SCR Judgments into vernacular languages by

using AI Tocl. As on 02.12.2023, by using AI translation tools, 31,184

judgments of Supreme Court, have been translated into 16 languages viz. Hindi

(21,908») Punjabi (3,574), Kannada (1,,898), Tacail (1,172); Gujarati (1,110))

Marathi (765), Telugu (3.U!), Malayalarn (239), Odia (04), Bengali (39»)

Nepali (27), Urdu (06), A...ssamese (05), Garo (01), Khasi (01), Konkani (01).

Tle d!.~tailsof the .iudgLnt::i~sof Supreme COLiT translated into }(. hn.guages, as

OD,02 } 2.202::;, :3 i1.\ ;J;}abk r. the (>SCR Portal of the Supreme Court website.

A.. similar Committee has been constituted in all the High Courts, headed
f 1 )'.J ' .~, Y r: 'f (" A' l' <;' Conrt ioy lne . uoges or tne respc Uve rugn .ourts, S ot now, tne I."upreme ,011f 1:;

collaborating with the B; gh Courts 111 translation of e'-SCR Judgments into 16

vernacular languages, As pCI' the u.formation received from the High Courts,

4,983 judgments have been t([:Dc,jated into vernacular' language and uploaded by

Under the aeais of tilt; Ministrv of Law and Justice, the Bar Council of
~~ ¥

Common (:01C VOC,:bUi;,"V close to all In ..'ian ianguages for the purpose of~ , - .~.

translating legal material into regional languages.

A limited Glossary has also been developed so far in few Regional

Languages viz., Gujarati, Mal ayal am, Marathi, Punjabi, -Tamil, Telugu and

Urdu. These Glossaries are available on the website of the Legislative

Department on the web link http://legislative.gov.inlglossary-in-regional­

language/ for the use of all stakeholders of the legal system.
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GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA

UNSTARRED QUESTION NO. 2037
ANSWERED ON 08/08/2024

Post-retirement freezing period' for Judges

2037. Shri P. Wilson:

Will the Minister of LAW A~"DJUSTICE be pleased to state:

(a) whether Government has considered bringing a freezing period for Judges to
join political organizations, tribunals, quasi-judicial bodies and Government
bodies after' retirement! resignation! voluntary retirement, if so, details
thereof;

(b) if not, reason therefor;
(c) details of steps taken to make virtual court mandatory across High' Courts,

Supreme Court, District Courts and Tribunals constituted under act of
Parliament considering huge investment made to establish infrastructure
facilities;

(d) whether any steps have been taken to ensure periodical maintenance of
iniras.ructura: facilities, 'includingupgradation; and

(e) if so, details of grants provided to High Court, Supreme Court, District Court
and Tribunals, if not, reason therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF LAW AND JUSTICE; AND MINISTER OF STATE IN,
THE MINISTRY OF PARLIAMENTARY AFFAIRS;

(SHRI ARJUN RAM MEGHWAL)
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(a) & (b) Article 124(7) of the Constitution of India prohibits a retired Judge of

the Supreme Court to plead C~·act in any Court or before any authority within the

territory of India. Similarly, Article 220 of the Constitution prohibits a retired

Judge of a Hi;3r Corn ~to plead or act in any Court or before any authority in J.r di 7'

except the Supreme Court and the other High Courts. These restrictior ...s are based

on legal ethics, i.e. a p-: sun who has held office of a Judge in Supreme Court or

HipJl Court shall not plead or act before any authority where nt. is capable of

influencing decisions.

Supreme Court/High Court ;Jf by Judges retired from Supreme Court, High Court

and the State Judici al Services lhe retired Judges represent a pool of'talent, well

versed in the art of a(:j~".!icationand CO~l,.ersant with the process of delivering

arcj - (1ften utilized by the. Union/State
Governments by' appoirung them to various Tribunals, Commissions of
inquiries. etc.

(r) The estnbU·,.~jr.r:~EtnC Virtu jj Court is 811 administrative matter which D:'Li"
J hin'l . . " " t . d . Y' h -'. '1"1 C" Istnc. V witlnn .~"JCC i.: !"\' ){:\',' ;::.110 «o.uau. 01 the concerne, t1.1g Court. ,JC .enrral"'." ,_

']"-'V":'I ,1"1' '''IT[' has no f':"e~t ....-le ~;, tl. 'I: ,.0...:.... Dcpartmeni of Justice 1'11' ''''(:''';0,, l'at"1or'-. ~' ~. '_ ~,... , \o..r.J. ... - ~""'\J j_ \_. tJ ,'~ ..,.11, ,.1 _ ,;. .,., A. I .,I-•.~·"'"'l., ' \.,- . 1", ,~" ,'~ _ ,~ . l,,-'. ~ ... 'J ",_

with eCoramittec, Supreme Court 01 India has been implementing eC()l1fLS

Mission Mode Project in a decentralized manner through respective High Courts.

The eCommittee, Supreme Court of India is responsible for the policy planning,

strategic direction and guidance for implementation of e90urts project. It is

pertinent to mention that the Hon'ble Supreme Court of India, in its judgment in

the case of Sarvesh Mathur vs The Registrar General, High Court of Punjab &

Haryana [WP (Cr.) No. 351 of 2023] has issued directions for increasing the

utilization of video conferencing. In addition, the Apex Court, in its judgment in
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the case of The State of Uttar Pradesh & Ors. versus Association of Retired

Supreme Court and High Court Judges at Allahabad & Ors [Civil Appeal Nos 23-

24 of 2024] has endorsed a Standard Operating Procedure (SOP) specifically

addressing the appearance of Government Officials before the Courts, which

emphasizes allowing the Government officials, as a first option, to appear before

the courts through video conferencing, thus saving huge official time spent in
appearing in-person.

(d) & (e) The primary responsibility for providing suitable Judicial Infrastructure

to the District / Subordinate Courts rests with the St.ateGovernments. However,

to augment the resources of the State Governments, the Central Government has

been administering a Centrally Sponsored Scheme CCSS) for Development of

Infrastructure Facilities for subordinate judiciary by providing financial

assistance to·the State/U'T Governments in the prescribed fund sharing pattern

between Centre and States since the year 1993-94.. The scheme has five

components, viz., court halls, residential units, toilet complexes. digital computer .

rooms and lawyers hall. As per the guidelines, routine maintenance is not covered

under the scheme. However, major renovationiupgradation of the existing

structures are allowed under the scheme.

Since inception of the scheme in 1993-94, the Central Government has released

Rs. 11332.975 crore under this Scheme to various States/U'I's, Further, since

2021-22 till date, the Central Government has released Rs. 3007.73 crore under

this Scheme to various States. As per the CSS guidelines, the Central Assistance

to the States / UTs is restricted to the budgetary provision available under the
,

Scheme during the financial year. However, States / UTs are at liberty to spend

additional amount as per their requirement from their own resources. The fund

releases to StateslUTs over the years under the scheme is given below:
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Sl. No. Year Releases under the Scheme I

(Rs. in crore)

I,_,,__'- ~ , , "l. 1993 94 to 2013-14 I 3444.3

'I
,_ ...1--- -,

') 2014-15 933.004. .
I- - .' -._-_.__ . ,j -- --3, 2015-16 I 562.99

,I ,

4. I 2016-17 --'I 538.74
,_~----_J ----,--~.

I

,-,J~_ .._,...... I
fj)121 -i

.~~~~. .; .,
650.00 I

~_- __L __ ~111-13 l__
I 6, ! 2C18-19 I
I: i

1

r--7-~----',-----.2UT9-'26~'-I-'-~-'-'
! ,
i I1------- --_. ~-.,.--".-- -_, -~- -, - ..--'-..--.--~-- ----------1

I 0 I ;020-)-0, -. ~J I
I I I

,_. -;-, ----i------~(i2-1-:1'-· -~ -l----~--·68~·4-.6-0-~--~-'--1
f-- j-----;::')~2-~~-._. I ----. .~

i---~~. --- .. - ;U':;~2'~;----+ --- 18056~2106 "
I ~! • I -- .f.J, - +: 'J.

~----.-,--+--.--.--- -r ...L.:."_~_C_ ------1
1 ) I ')('')/1 )"'a'" '1' dO" 775 I.'. I £""J~, ,""_v(',' '.)1 I • ~. ,

i I

L._. · --. ~.L.__ ... - _.' __.__ .----.--r.--.----- - ..__JL r·nAL _ i - - 11332975 - _j

982.00

593.00

In addition to the above, the eC01~1~LSMission Mode Project Phase I and

Phase II were meant for the lCT development of the District & Subordinate

Courts only. The Supreme Court and the High Courts did not form part of the

project. Tribunals are outside the purview of eCourts project and they fall under

the domain of respective Ministries. However, funds to all Subordinate Courts,
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were provided through the concerned High Courts only, as they are the

implementing agency under the eCoUlts Project. In Phase II of the project, against

an outlay ofRs.1670 crore, an amount ofRs. 1668.43 crore was spent. The Union

Cabinet on 13.09.2023 has approved the Phase-III of eCourts Project, at an outlay

of Rs.7,210 crore for a period of 4 years starting from 2023 onwards. Under

eCourts Phase III, out of Rs. 825 crores allotted inFY 23-24, art expenditure of '

Rs 768.25 Cr (93.11%) has been made. During FY 2024-25, a budget allocation

of Rs 1500 Cr. in the BE has been received and Rs 465.74 has already been

released.

-0-
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GOVERNMENT OF INDIA
MINISTRY OF LAW & JUSTICE
DEPARTMENTOF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 2038

ANS\VERED ON 08/08/2024

DEVELOPMENT OF INFRASTRUCTURE FACILITIES FOR THE JUDICIARY

2038. SMT. SULATA DEO:

Will the Minister of LAWAND JUSTICE be pleased to state:

(a) the funds allocated to the State of Odisha under the Centrally Sponsored Scheme
(CSS) for development ofInfrastructure facilities for the judiciary in the last five years;

(b) whether Government is considering the introduction 01 collaborative initiativeswith
private stakeholders to enhance and develop the iudicial infrastructure; and

(c) whether, considering the needs of differently-abled individuals and vulnerable
populations, is there a provision under this scheme to make the infrastructure more
inclusive?

ANSWKR

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE· MINISTRY OF
LAW AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS

(SHRI ARJUN RAM MEcrrwAI.)

(a): The primary responsi~ility for providing suitable Judicial Infrastructure to the

District 1Subordinate Courts rests with the State Governments. However, to augment the

resources of the State Governments, the Central Government has been administering a

Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for

subordinate judiciary by providing financial assistance to the StatelUT Governments in

the prescribed fund sharing pattern between Centre and States since the year 1993-94.

The scheme has five components, viz., court halls, residential units, toilet complexes,

digital computer rooms and lawyers hall.

1
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The funds sanctioned to the State of Odisha under the Centrally Sponsored Scheme

(CSS) for development of infrastructure facilities for the judiciary in the last five years and

the current financial year is as under:

(Rs. in crore)
- -"-'

2019-20 2020-21 2021-22 2022-23 2023-24 2024-25 Total

35.69 0.00 ! 0.00 30.69 30.88, 34.48 131.74
'-

J "-

(b): No such proposal is under consideration.

(c): As per the CSS g. deimes, the SLate: ,;T:"I'~have to ensure that the infrastructure

projects being takcnur urder the scheme axe.friendly ltowards the differently abled and

meet the requisite norms / ;l\~(;".~sibiiit:,standards as laid clown by CPV-'J) 'Department of

Empowerment of Persons with Disabilities, ,\1.inisny of Social Justice·& Empowerment.

A certificate to this effec: E also required to be duly submitted by the States / UTs. Among

the norms and specifications listed out in the guidelines, facilities tor adequate size of

ram ps w. ih piOpcr handrails, W81ning Liles etc. have bl.il;fnspecifically provided.

'{****

2

•
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GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

*******

RAJYASABHA
UNSTARIU~DQUESTION NO. 2039

ANSWERED ON 08/08/2024

Crisis of funds' in NLUs

2039. Shri Ravi Chandra Vaddiraju:

Will the Minister of Law and Jusrice be pleased to state: .

(a) whether National Law Universities (NLUs) .are facing day-to-day funding problems,
if so, the details thereof;
(b) whether it is 'a fact that this problem is going to multiply as the State withdraws its
funding and leave them to generate their own resources; and
(c) if so, the details thereof and step'>being taken in this regard'!

ANSWER

1\'lINISTER OF STATE (It'n)EPENDE.:~T CHARGE) OF THE
MTI\!ISTRY OF LAW AND JUSTICE; AND MINISTER O:F STATE IN
THE MINISTRY OF PARLIAMENTARY AF.FAIRS

(SHRI ARJUN RAM lVIEGH\VAL)

.a) to (c) The National Law Universities (NLUs) have been established under the respective

Acts enacted by the respective State Legislatures and as such they are tl e State Universities.

They are benefitted from allocations of land, infrastructure support, financial grants and other

development assistance from the State Governments, besides generating their own revenues.

Being creations of State legislations, funding issues relating to NLUs fall within the purview of

the concerned NLUs and respective State Governments.
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GOVERNMENT OF INDIA

MINISTRY OF LAW & JUSTICE
DEPARTMENT OF LEGAL AFFAIRS

RAJYASABHA
UNSTARRED QUESTION NO. 2040

AL~SWEREDON 08/08/2024

Accessibility for PWDs in legal profession

2040. Smt. Phulo Devi Netam:

Will the Minister of Law and Justice be pleased to state:

(a) the number and details of law schools which have provided intimation to the Bar Council
of India (BCl) about a list of disabled persons admitted to' each course every year;
(b) the initiative, if any, undertaken by the BCI in the last three years to ensure accessibility
for personswith disabilities (PWDs) iri law schools; and
(c) whether the BCI has an Equal Opportunity Policy as required under Section 21 of the
Right of Persons with Disabilities Act, 2016? .

ANSWER

~lINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MIN1STRY OF LAW AND JUSTICE; AND .MINISTER OF STATE IN
THE lVlINISTRYOF PARLIAMENTARY AFFAIRS

(SlIRi .AJ{~IUNRAM MEGHWAL)

(a) The Bar Council of India (BCI) has no specific data available with them regarding list of
disabled persons admitted to each course, every year.

(b) Over the past three years, the Bar Council of India has undertaken several initiatives to
promote accessibility for persons with disabilities in law schools. The BCI mandates.that all
institutions seeking approval for their law programs must demonstrate compliance with
accessibility standards. This includes the installation of ramps, lifts, and other facilities to
accommodate students with physical disabilities. Additionally, law schools are required to
provide accessible learning materials, such as Braille books and digital resources, to ensure
that students with visual impairments can fully participate in their courses.

The BCI also monitors compliance through periodic inspections and feedback mechanisms to
ensure that legal education institutions are continuously improving their facilities and
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services for students with disabilities. These measures ar~ designed to create an inclusive
educational environment that supports the diverse needs of ~l"stude?ts.

Furthermore, Bar Council of India has requested and directed all the Centres of Legal
Education to make provisions to equip them with the appropriate facilities in terms of the
physical info asr ucture, academic infrastructure and any other facilities required for .he
effective participation of disabled students, teachers and staff in their respective activities r.'Y
construction of ramps, installation of elevators or lifts with auditory signals for visually
impaired persons, and incorporate Braille symbols (Q make the college accessible for
differer.dy abled students.

(c) Regarding the Equal Jppcrtu.dty Policy, th.: Bar Council of India operates with a
commitment to ensuring equal opportunities for all candidates, including those with
disabilities. as required under Section 21 of the Rights of Persons with Disabilities Act, 2016.
The;Reh. 'approach ensures that It.4e is IW differential treatment in the legal eouc.nion and
p!'o tess: en.

The fLu Councii cf India }:c: '~()!'l!1uJkd'0 nro;!loti:H..! ac,.~~:~:,ibLjrvand equal opportunities
WIth':' ih(: leaal 1»")+-:";<''':('''' -~h1" l;',:." -j"T t"':~""l""I'''''\' ~""l'!n\;l:w()¥~.'m'onitoring practices 81'JA._ •.......... L-f~~ .t /.\.._,..'.,lJ,"L ,.'.' .~.. · ~. .:..,t~ 10·,) '''''c;;t."., ",. _. .l _'.,1.' .. '_ L'j J._,",-:. \.,.: - .l._. . ". ~, ....

snecifio accommodations in examinations. che Bel strives to support' and facilitate the
inclusion ofpersons with disabilities in legal educationend in the broader legal field.
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(jj GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYASABHA
UNSTARRED QUESTION NO. 2048

ANSWERED ON 08/08/2024

Accessibility of justice to socially and economically backward classes

2048. ShriRyaga Krishnaiah:

Shri Golla Baburao:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether any efforts are being made by Government to ensure easy, accessible and

affordable judicial system for the people belonging to socially and economically
backward classes;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) whether the court premises and proceedings have become more accessible for Persons

with Benchmark Disabilities, if so, the details thereof and if not, the manner in which
Government proposes to do the same?

ANSWER

MINISTER O:F STATE (INDEPENDENT CHARGE) O}' THE MINISTRY OF LA\V
AND JUSTICE; AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENT ARYAFFAIRS
(SHRI AR.JUNRAM MEGHW AL)

(a) & (b): The efforts made by the Government to ensure an easy, accessible, and

affordable judicial system for people belonging to socially and economically backward classes
are as follows:

1. The Legal Services Authorities (LSA)Act, 1987 has been enacted to provide free and

competent legal services to socially and economically backward classes, including

beneficiaries covered under Section 12 of the Act which includes - (a) a member of a

Scheduled Caste or Scheduled Tribe; (b) a victim of trafficking in human beings or

begar as referred to in article 23 of' the Constitution; (c) a woman or a child; (d) a

person with disability (e) a person under circumstances of underserved want such as

being a victim of a mass disaster, ethnic, violence, caste atrocity, flood, drought,

earthquake or industrial disaster; or (f) an industrial workman; or (g) in custody, (h) in

receipt of annual income less than rupees nine thousand or such other higher amount

1
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as may be prescribed by the State Government to ensure that opportunities for

securing justice are not denied to any citizen by reason of economic or other

disabilities.

ii. Under the aegis of the Legal Services Authorities Act, Lok Adalats are organized to

promote jus.ice 0"" the basis of equal opportunities. Lok Adalats provide an

affor.racv., a cess.ole, and sp«~dv jt .tlce delivery system. Legal services institution"

have been set up from the Taluk Court level to the Supreme Court for .nis purpose.

iii. I 8.~"i ; ikh persons hr. '" L:eI! provided with free legal services, and 12.08 crore cases

(pending in courts and disputes at ;'11' pre-litigation stage) have oeen settle- through

Lol, Arralats during the period .ro:» i..pri12023 to June 2024.

iv, Ttl addition, the Government has been implementing the Nyaya Bandhu (Pro Bono

L~f;~l~>\"ic~;:.) program t~ link persons eiigible for t,ee legal aia under Section 12 .rf

the LSA Act, 1% 7, with pre-bono lawyers, 11.227 pro bono advocates have been

benefici aries.

v. The Tele-law program, run by the Govc .nment, provides legal advice to the public

including persons entitled to free regal aid under Section 12 orthe LSAAct, 1987, at

the pre-iitigation stdf,~ }.f PCJI'~! '~,"wyers r.trough the Common Service Ceriiers
(C"'-=-S) at th« "archeyars. Tele-law has sev more than 93.19 lakh bcneficiarie; till

(c: The respousibiiiry ~Jr ucvelc ; .ag infrastructure f-cilities, incluling ensuring

ac -,-3si0i;!~) for pe'SC::1S with benchmark aisab.iiries, prjmarity rests with the r(:;,~tJ~ctiveState

Govc!'nments. 'r~ie (.;en~rdGovcmmcnt ~ilpplcments the resources of the States through the

(jncra:ly :';i'C:1<;vre::. ':(:,-1'0,:, ( '8:;) for ~Jd;.:ar lnfi'astructure ir. Distrir:t a',d SUbOiih:.l.te

Courts. Under the c::·~Sf(H ~l:i:.~d~ \'elopm~nt of l),frastructure facilities lor the Judiciary, fUilds

a1'';;vov;'~''';'': .:)1' comLl:_'...:tin-:.·.;,1..trr build> )'s, . _f; :;1::..1 (:nits, iawyc.;rs' h·:Iis. toii~t cO"'r'~~'~C's,

and iigi181 C)Dipu!e: rr·'r.s fur tr~ ~Unvc..le(l:::e c Iav.":,,;rs and l·j::;anL Howe, '!r, fllnd.': a'e

released to the $tatcs/{;--':::<; only when their pn.;ject proposa ~scomply with accessibility norms for

persons with disabilities, as laid o')w: '~' CrWD/Departl1l1ent of Empowerment of Persons with

Disabilities, Ministry of Social Justice al:1 Empowerment. A ce.rtificate to this effect is also

required fr0m the States as part of the CSS guidelines. Under the Sc}'teme, the States have the

liberty to provide additionai facilities, including those that facilitate easy accessibility for

persons with benchmark disabilities to the court premises.

2
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The eCourts Integrated Mission Mode Project is a national eGovernance initiative aimed at

facilitating faster case disposal and enhancing accessibility to the judicial proceedings. The

eCourt project addresses accessibility issues with various digital interventions involving process

reforms, advanced technology features, and support systems. These features remove structural

and systemic barriers, facilitating easy access 'to services, particularly for persons with

disabilities. The eCourts Services Portal andMobile App offer 2417 access to case status, orders,
. . . ~

and judgments, which helps individuals avoid physical visits to courts. ePayments enable

electronic payment of court fees and fines, reducing the need for in-person transactions. Virtual

COUtts handle traffic violation cases oniine, operational in' 28 courts across 21 States/U'Is,
I

eliminating the need for physical presence. Video conferencing allows online trial attendance,

'reducing travel costs and time. Live streaming provides remote access to court-proceedings for

those unable to attend in person. eliling eliminates the need for physical document submission,

besides reducing the errors. eSewa Kendras, with 1072 centers operational, offer judicial

services, especially benefiting those need help in accessing the services and those without

technology access. The NJDG platform increases transparency by making case information

publicly accessible, and NSTEP offers real-time status updates for process serving,. enhancing

accessibility for all, including those with' disabilities. These initiatives remove structural

barriers, making court procedures more accessible, reducing associated costs and time, and

creating systematic. changes to benefit persons with disabilities.

******
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